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 [Shri  C,  Subramaniam]
 6.  With  these  words,  I  seek  the

 approval  of  the  House  to  the  Budget
 Estimates  for  1976-77  in  resptct  of
 the  State  of  Gujarat.

 od

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHUBA-
 MAIAH):  About  the  Gujarat  Budget,
 subject  to  the  passing  of  the  Statutory
 Resolution  approving  the  Proclama-
 tion  issued  by  the  President  in  rela-
 tion  to  the  State  of  Gujarat,  subject
 to  the  completion  of  the  discussion  on
 the  Statutory  Resolution,  we  would
 hke  to  take  up  the  Gujarat  Budget
 tomorrow,

 MR  SPEAKER:  Is  it  the  pleasure
 of  the  House?  Yes.

 32.06  hrs,

 TAMIL  NADU  BUDGET.  976-77—
 GENERAL  DISCUSSION,  "DEMANDS
 FOR  GRANTS  (TAMIL  NADU)

 1976-77,  AND
 SUPPLEMENTARY  *DEMANDS  FOR

 GRANTS  (TAMIL  NADU),  ‘1975-76,

 MR.  SPEAKER:  We  shall  now  take
 up  the  Tamil  Nadu  Budget.  Items  Nos
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 il,  43  and  38  क ह  be  discumed  te-
 gether.  The  time  allotteg  is  2  Hours.

 Motion  moved:

 “That  the  respective  sums  not  exz-
 ceeding  the  amounts  on  Revenue  Ac-
 count  and  Capital  Account
 shown  in  the  third  column  of
 the  order  paper,  be  granted  ६0  the
 President  out  of  the  Consolidated
 Fund  of  Tamil  Nadu  to  defray  the
 charges  that  will  come  in  course  of
 payment  during  the  year  ending  the
 Sist  day  of  March,  1977,  in  respect
 of  the  headg  of  demands  entered  in
 the  second  column  thereof  against
 demands  Nos  |  to  57”

 Motion  moved:

 “That  the  respective  Supplemen-
 tary  sums  not  exceeding  the  amounts
 on  Revenue  Account  and  Capital
 Account  shown  in  the  third  column
 of  the  order  paper,  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  Tamil  Nadu  to  defray  tbe
 charges  that  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of  March,  1976,  in  respect
 of  the  heads  of  demands  entered  in
 the  second  column  thereof  against

 Demand  Nos  1,  4,  9  to  12,  I¢  to
 28,  30  to  39,  4I  to  45.  48  to  53  and
 55  to  i) a

 Demands  for  grants  (Tamil  Nadu)  1976-77

 No.of  Name  of  Demand
 Demand

 A  t  of  Demand  for  Gr
 submitted  is

 the  vote  ot  te
 ouse

 I  Land  Revenue  D:partment
 2  State  Excite  D:pertment
 8  Motor  Vehicles  Acts  Adaunisttgticn

 ane

 7Tg000
 $3,64,000

 RSI  ay
 Ce al

 Mheved  with  the  recommendation  of  thé  President,
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 Revenue  Capital

 Rs.  Rs.
 4  Gsneral  Sales  Tax  ard  Other  Taxes  and  Duties—

 Administration  .  4983199,000  .
 §  Stemps  Admunistration  .  {55:63,cco

 6  Registration  7  =  ?  +  1,89,56  000

 4.  State  Legislature.  +  3  30,C0¢  es
 8  Elections  ही  ड  F  37,81,000  ee

 9  Head  of  State,  Ministers  and  Heed  quarters  Stiff  —_—-0,89,92,000
 to  Milk  Supply  Schemes  *  ‘*  हि  ‘i  *  92,38,000

 द ६ 3  Dstrict  Admunistration  .  .  -  3§524,38,000  he
 t2.  Admunistranon  of  the  Temi)  Nadu  Hindu  Religious  and

 Charitable  Endowments  Act,  7959  1,23,59,000

 iB  Adm  nistration  of  Justice  +  «..  $4,10,09,000

 734  Jails  हे  नि  $:29,$6,000

 ३  Pohce  t  =  28,79,09,co0

 I6  Fire  Serv.ces  2,09,08,000

 7  Education  1,27,36248,000

 13  Medical  +  38,06,26,000

 79  Pubhe  Health  .  19,42,65,000

 20)  Agriculture  न  .  *  33232534,000

 2r  Fisheries  .  +  मे  1,83,56,000  ee

 22  Anima!  Hushardrv  .  7,01,62,000  o

 23  Cvuoperation  हा  .  .  .  *  .  «  /4,89,27,000  ee

 24  Industries  नि  .  .  *  .  »  3,13,7§,000  we

 25  Cinchona  .  .  .  °  न  «  86,83,000  oe

 26  Handlooms  ard  Textiles  है  +  ©  +  /219,98,000  oe

 27  Khad:  .  मे  नि  .  «»  .  60,50,000

 28  Community  Development  Projects,  etc.  +  30,33,72,0C0  o

 29  Labour-including  Factories  .  .  39479$7,000

 go  Social  Welfare  .  +  #  .  /3940,67,000  न

 37  Welfare  of  the  Scheduled  Tribes  and  Castes,  etc.  £2;90,09,000

 Welfere  of  the  Backward  Classes  ete.  =.  5,90577,000
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 Revenue  Capital

 Rs,  Rs.

 33  Housing  $,22,35,000

 34  Urban  Development  a.  है  .  7,83,42,000  की

 35  Civil  Supplies  3547144,000

 36  Irrigetion  .  20,96,43,000

 37  Public  Works—Buildir gs  .  .  2,86,25,000  +

 38  Public  Works—Establishment  ard  Tools  and  Plants.  4,56,56,C00  os

 39  Roads  and  Bridges  23,72,86,000

 40  Road  Transport  Services  and  Shipping  .  +  ,89,8t,000  oe

 4U  Relief  on  account  of  Natural  Calamities  .  .  8,34,c00

 42  Pensions  and  other  Retirement  Berefits  14,365  48,000

 43  Miscellaneous  .  -  «5...  44157;70,000

 44  =  Stationery  and  Printing  .  न  6,2,97,0C0

 45  Forest  Department  396,68  000

 46  Compensation  and  Assigr  merts  ¥,27,39,000

 47  Compensation  to  Zamirdars  °  «ls  न  1,67,70,000

 48  Capital  Oatlay  on  Public  Health,  Sanitation  and  Water  Supply  ,§9,76  900

 49  Capital  Outlay  on  Agriculture  न  ५  न  43,20,61,000

 50  Capital  Outlay-on  Industmal  Development  $.98,16,000

 व  Capital  Outlay  on  Irrigation  न  नि  न  ड़  2  7,33533,C0O

 52  Capital  Outlay  on  Public  Works  —Buildings  .  .  7,५9,78,000

 $3  Capital  Outlay  on  Raods  and  Bridges  $45,290  000

 54
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 on  Raod  Transport  Services  ard
 g  .  64,82,000

 ss  Capital  Outlay  on  Forests.  ;  2,51,26,000

 56  Miscellaneous  Capital  Outlay  °  5  8,05,43,000

 57  Loans  and  Advances  by  the  State  Government  §3,62,28,000
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 i  Lard  Revenue  Departmert  ‘  33,08,000,
 4  General  Sales  Tax  and  Other  Taxes  and  Dutues—

 Admirystration  36,31,000
 9  H-ad  of  State,  Ministers  and  Headquarters  Stef.  92576,0C0

 10  Milk  Supply  Schemes  .  5,56,000
 बा  Dastrict  Admur  istration  2,000
 a2  Administration  of  Tamil  Nadu  Hirdu  Rehgicts  ard

 Charitable  Endowments  Act,  7959  .  5,400,000  ;
 57  jJals.  मु  I,33,26,000
 35  Police  है  मु  18,46,000
 36  Fire  Services  +  3:57,000
 37.  Education  +  +  5;15,08,000
 13  Medical  4,52,13,000
 9  Public  Health  ¥,92,45,000
 20  Agriculture  +  12,000,
 ar  Fisheries  मु  7;99,000
 22  Animal  Husbandry  +  2,33,25§,000
 23  Cooperation  26,58,000

 24  Industries  +  मु  .  ‘1,000

 25  Cinchona  वि  वि  20,73,000
 26  Handloom  ard  Textiles  ?  मु  हे  10591,000

 27  Khadi  .  7,00,000

 28  Community  Development  Prcjects  etc.  नि  1,000,

 है...  Social  Welfare  ‘i  मी  -41,00,000

 ३१९  Welfare  of  Scheduled  Tribes  and  Castes,  etc.  '  2,75,46,000  .

 32  Welfare  of  Backward  Classes  etc.  न  I,000

 33  Housing  :  है  9,76,000

 34  «Urban  Development  5  a  49,85,000,  os
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 Revenue  ८  pital Rs,
 35  Cavil  Supphes  .  .  .  .  .  .  T,35,60,000  हे

 36.  lergation:  °  .  $  .  1,45,76,000

 37  Pubhc  Works—Buildings  .  मु  .  .  ‘$,11,000

 38  Public  Works—~Estabhstmert  afd  Tcols  ard  Plart.  2,0¢0

 39  Roads  and  Bridges  .  >  .  12477,28,000  te

 बी.  Rehef  on  Account  of  Naturel  Calamities  .  4,000  ७०

 42  Pensons  and  other  Returcment  Ber  efits  3,22,11,000  वि

 43  Muscellancous  .  .  न  .  ‘1,000

 44  Stationery  ard  Prinung  .  4545,000

 45  Forest  Department  .  7  48,95,000

 48  Capital  Outiay  on  Pubhc  Health,  Sarnaticr  ard  Water-
 Supply  *  so  se  6,73,000

 49  Capita)  Outlay  on  Agriculture  ‘1,000
 50  Capital  Outlay  on  Industrial  Developmer  t  26,02,000

 ह- 1 ए  Capital  Outlay  on  Irrigation  2,36,6I,000
 52  Capital  Outlay  on  Public  Works-——Buildy  gs  1,18,44,000
 $3  Capital  Outlay  on  Roads  and  Bridges  1,00,02,000
 55  Capital  Outlay  on  Forests  24,78,000
 56  Mascellaneous  Capital  Outlay  4,09,78,000
 57  Loans  and  Advances  by  the  State  Goverrmert  29,66,88,  2.00

 SHRIMATI  PARAVATH]  KRISH-
 NAN  (Coimbatore)  Sir,  at  the  tme
 of  discussing  the  Delegation  of  Powers
 Bill  in  respect  of  Tamil  Nadu,  we  said
 that  we  should  have  more  time  for
 discussing  the  various  Tamil  Nadu
 issues  in  detail.  At  that  time,  we  were
 told  that  we  will  be  given  an  cpportu-
 nity  at  the  time  of  discussing  the  Tamil
 Nadu  Budget.  The  time  allotted  is  very
 stort  We  have  to  discuss  many  issues
 I  would  appeal  to  the  hon.  Mimster
 Mat  some  more  time  be  allotteg  for  it.

 Otherwise,  there  will  not  he  an
 opportunity  for  us  to  discuss  on  the
 very  urgent  issueg  before  u5,

 SHRI  K.  GOPAL  (Karur):  Yes.
 This  was  discussed  for  36  days;  so  we
 cannot  finish  it  in  two  hous  8070
 more  tume  may  be  allowed.

 SOME  HON.  MEMBERS:  A  mini-
 mum  of  four  houry  should  be  alfow-
 ed,
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 MR,  SPEARER:  All  right,  we  will

 H¥q  sone  tore  tie

 Now,  there  are  some  cut  motions,
 Nos.  4  te  86  in  the  name  of  four
 Members  ang  No,  25  by  Smt,  Parvathi
 Krishnan.  I  presume  you  want  to
 move  them.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  beg  to  move:

 “That  the  demang  under  the  head
 Motor  Vehicles  Acts—Administra-
 tion  be  reduceg  to  Re,  ६.४

 (Failure  to  bring  about  uniformity
 n  taxeg  on  motor  vehicles  (1.

 “That  the  demand  under  the  head
 General  Sales  Tax  and  other  Taxes
 and  Duties—Administration  be  re-
 duced  to  Re.  4”

 [Failure  to  decrease  sales  tax  on
 wosiery  goods  to  bring  it  at  par  with
 ‘ther  States  (2)).

 “That  the  demand  under  the  head
 General  Sales  Tax  and  other  Taxes
 and  Duties—Administration  be  re-
 duced  to  Re  ar

 [Failure  to  decrease  exorbitant  and
 jiscriminatory  sales  tax  on  ayurvedic
 drugs  (3)).

 “That  the  demand  under  the  head
 District  Adminstration  be  reduced
 by  Rs.  100.”

 {Need  to  remove  distortions  in
 administration  and  streamline  the
 mame  (4)].

 “That  the  demand  under  the  head
 Police  be  reduced  to  Re.  ww

 [Need  to  reorganise  ang  streamline
 the  police  department  wh

 “That  the  demand  uné@er  the  head
 Agriculture  be  reduceg  te  Re.  1”

 [Slow  progres  in  provurettient  of
 addy  aria  need  to  rettore  the  earlier
 purchasing  price  (6)1,

 Gent,  ‘Dis.  and
 po

 .
 and  P

 “That  the  demand  under  the  head
 Imbour  including  Factories  be
 reduced  to  Re.  43.7

 [Steps  to  be  taken  to  set  up  an
 Apex  Body  on  the  liries  of  the  Natign-
 al  Apex  Body  MM),

 “That  the  demand  under  the  head
 Irrigation  be  reduced  to  Re.  ww

 [Failure  to  undartahe  iong-term
 irrigation  projects  in  the  State  such
 as  Mordhana,  modernisation  of  Kaveri
 delta  canals,  Keesiyar  scherne  and
 Pandiyae—Punnanpucha  scheme  (8)  |.

 “That  the  demand  under  the  head
 Irrigation  be  reduced  to  Re,  w

 {Failure  to  undertake  measures  for
 a  survey  of  ground-water  resources
 in  Tamil  Nadu,  particularly  in  drought
 prone  areas  (9)

 “That  the  demand  under  the  head
 Roads  ang  Bridges  be  reduced  0०
 Rs  100”

 [Neeg  to  uvrtertase  layin:  of  nev
 roads  and  maintenance  of  roads  and
 bridges  departmentally  (10)}

 “That  the  demand  under  the  head
 Roads  and  Bridges  be  reduced  by
 Rs.  100."

 {Need  to  undertake  metalling  of
 river  bank  roads  (I!)].

 “That  the  demand  under  the  head
 Miscellaneous  be  reduced  ty  Re.  Ww”

 {Failure  to  set  up  at  all  levels
 popular  Committees  of  representatives
 of  all  organisations  and  parties  sup-
 porting  the  emergency  and  the  20-
 point  programme  for  implementation
 of  the  same  (12) ).

 “That  the  demand  under  the  head
 Agriculture  be  reduced  by  Rs.  100.

 [Need  to  bring  changes  in  the  lan#
 reform  legislation  in  accordance  with
 the  Central  guidelines  (18)3,
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 [Smt.  Parvathi  Krishnan]
 “That  the  demand  under  the  head

 Agriculture  be  reduced  by  Rs.  100.”

 [Neeq  to  provide  adequate  storage
 facilities  for  foodgrains  aay,

 “That  the  demand  under  the  head
 Agriculture  be  reduted  by  Rs  00°

 [Measures  to  get  up  a  State  Cotton

 ‘Corporation  for  monopoly  purchase  of
 raw  cotton  from  agriculturists  rec n

 “That  the  demand  under  the  head
 Co-operation  be  reduceg  by  Rs.  100,”

 (Measures  required  to  convert  loans
 of  co-operative  ang  inst.tutional
 tredit  into  long-term  loans  (i6)  L

 “That  the  demand  under  the  head
 Co-operation  be  reduced  by  Rs  100"
 (Introduction  of  jewel  loang  by  co-

 operative  and  other  commercial  banks
 to  the  rural  population  (I7)].

 “That  the  demand  under  the  heag
 Industries  be  reduced  by  Rs  100,”

 [Neeg  to  set  up  a  salt-based  indus-
 try  in  Vedaranyam  area  18)7

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs  100”
 [Need  to  take  over  all  closed  textile

 units  in  Tamil  Nadu  and  reopen  them
 immediefely  g)].

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs  100”

 {Need  to  take  over  and  run  the
 closed  engineering  units  in  the  State
 ६20)  1

 “That  the  demand  under  the  head
 Community  Development  Projects
 etc.  be  reduceq  by  Rs  100"

 (Neeq  for  sinking  new  community
 well,  ang  deepening  the  existing  ones
 particularily  in  the  drought  prone
 areas  GY}.

 wa

 Tom  Nedu  Budgster  .  gb:
 ent,  है-.. इ  ond  9,098

 and  DSts
 “That  the  demand  under  the  hesd Labour  Including  Factories  by  795

 duced  by  Rs,  100.”

 (Steps  required  to  implement  pey-
 ment  of  wages  to  agricultural  workers
 in  keeping  with  the  ordinance  (may  h

 “That  the  demand  under  the  head
 Housing  be  reduced  by  Re.  100."

 [Need  to  provide  house  sites,  as
 stated  in  20-point  programme,  and  to
 provide  all  developmental  faciltieg  as
 well  as  credit  on  easy  terms  for
 construction  (28)),

 “That  the  demand  under  the  head
 Irrigation  be  reduced  by  Rs,  100.”

 [Need  for  a  systematic  scheme  of
 deepening  wells  and  digging  new
 community  wellg  with  special  atten-
 tron  to  drought  prone  areag  (24)  LR

 “That  the  demand  under  the  head
 Relief  on  Account  og  Netural
 Calamities  be  reduced  by  Rs.  100.”

 [Need  to  take  up  flood  control
 scheme  of  Sanganur  Pallam  in  Sarcar
 Sennakulam  Firka  of  Coimbatore
 (25)  ]

 MR  SPEAKER  The  cut  motions
 are  also  before  the  House

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Sir,  I  rise  to  oppose

 this  Budget  which  has  been  placed
 today,  :.e  the  24th  March,  "76  कमर
 term  of  the  Tamil  Nadu  Assembly
 would  have  expired  only  yesterday
 had  it  not  been  dismisseg  and  dissolv-
 ed  So,  ¥  woulg  call  this  Budget  an
 illegitimate  production  by  the  Centre
 and  I  want  to  recorg  my  emphatic
 protest,  An  opportunity  should  have
 been  given  to  the  people  of  Tam!
 Nadu  to  have  a  budget  drafted  bv
 ther  own  Assembly  and  thelr  own
 men  so  that  justice  could  have  been
 done  to  them.
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 Wow,  regarding  the  dissolution  of
 athe  Assembly,  I  fing  some  discrimina-
 tion  here.  In  the  cage  of  the  Gujarat
 Assembly,  it  was  not  dissolved  but  in
 the  case  of  Madras  it  was  dissolved.
 The  Ministry  was  dismissed  and  the
 Assembly  wag  also  dissolved.  I  don’t
 MBow  why  this  difference  should  be
 there,  The  reason  28  obvious  and  the
 people  will  draw  their  own  conclu-
 sions.  In  Gujarat  you  are  resorting
 to  most  objectionable  measures  like

 ‘defection  from  other  Parties,  but  bere
 you  could  not  be  successful.  The
 DME  have  an  vover-whelming  majo-

 tity  and  they  could  carry  on  and
 ‘they  could  challenge  that  there  ;hould
 be  fresh  élections;  but  you  had  no
 courage  to  face  that  challenge.  Had
 the  Assembly  not  ben  dissolved,  this
 ‘budget  would  not  have  been  placed
 ‘here  by  Mr.  Subramaniam  but  by
 some  other  person  belonging  to  the
 DMK  or  another  Party  on  the  Floor
 of  the  Tamil  Nadu  Assembly.  So,  I
 want  to  recorg  my  emphatic  protest
 against  this.  That  is  the  first  point  I
 wanted  to  make.

 Then,  coming  to  the  budget  as  it
 has  been  placed,  it  js  mentioned  here
 that  even  in  this  very  short  span  of
 time,  based  On  an  intensive  review
 of  the  needs  of  the  State,  the  priori-
 ties  of  development  have  been  pro-
 videg  here.  But  it  is  also  mentioned
 here  that  it  hag  been  decided  to  in-
 crease  the  bus-fares.  Without  giving
 चा  opportunity  to  the  people  to  record
 their  voice  of  protest,  the  Govern-
 ment  has  announced  and  implemented
 the  increase  in  bus-fares  in  all
 spheres  of  the  State.  for  the  suburban
 as  well  as  for  the  long-distance  buces
 I  am  told  that  for  trave}  from
 Madurai  to  Madras,  one  has  to  pay
 new  Rs.  §  more  because  of  this
 increase,  In  this  way,  they  have
 starteg  cutting  the  pocket  of  the

 yordinary  people.  The  rich  people  do
 nat  use  the  bus;  only  the  ordinary
 people  ute  the  bus  and  you  have
 started  cutting  their  pocket.

 Geni,  Dis.  and  D.Gs.
 and  DSGs

 There  are  so  many  problems.  Our
 friends  belonging  to  the  Tight  CPI
 will  also  agree  that  the  plight  of  the
 handloom  weavers  there  is  miserable.
 There  is  Mo  service  guarantee  or
 security.  The  employers  have  re-
 duced  their  wages  to  the  extent  of
 Rs.  8  per  month  and  there  is  a  move-
 ment  by  the  workers  belonging  to  all
 the  trade  unions,  CITU,  AITUC  and
 even  INTUC  and  the  DMK-affiliated
 Unions;  they  have  come  together  to
 Protest  against  thie  sort  of  reduction
 in  the  wages  of  the  handloom
 weavers.  The  employers  have  scaled
 down  their  wages  so  much.  In
 Madurai  alone  15,000  workers  have
 been  affected  by  thig  wage-cut,  The
 employers  there  are  insisting  that
 either  they  may  accept  this  wage
 reductron  or  they  may  go  away.  So,
 the  question  there  is  one  of  guaran-
 teeing  jobs  to  these  poor  weavers.  I
 would  request  Mr.  Subramaniam,  who
 comes  from  the  same  State—he  has
 better  knowledge  than  I  have—to  look
 into  the  matter.

 The  State  Government  employees,
 including  the  teachers,  have  been
 demanding—even  during  the  DMK
 rule  they  demandeg  that  they  should
 get  the  same  rate  of  dearness  allow-
 ance  which  the  Central  Government
 employees  get.  Why  should  there  be
 this  discrimination?  This  is  not  the
 demand  of  only  the  Tamil  Nadu  Gov-
 ernment  employees;  this  demand  has
 been  raised  throughout  the  country
 by  almost  all  the  State  Governments’
 employees.  And  taking  this  oppor-
 tunity  to  speak  on  this  aspect,  I
 woulq  request  the  Finance  Minister
 to  see  that  this  discrimination  goes.
 In  Calcutta,  Madras  and  other  big
 cities,  there  are  State  Government
 employees  as  wel)  as  Central  Govern-
 ment  employees,  and  they  do  not
 obviously  get  their  daily  necessities  at
 two  different  rates.  Why  then  shoulg
 this  discrimination  be  allowed  to
 continue?

 to  the  other  issues,  there  is
 No  job  security  for  private  college
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 mismanagement  of  the  authorities  ..

 AN  HON  MEMBER  Which
 College?

 SHR]  DINEN  BHATTACHARYYA:
 Kamud:  Thevar  College  in  Ramnad
 District  ang  Sivagangajy  Raja's
 College,  Ramned  District  The  stu-
 dents  are  suffering,  the  teachers  are
 suffering  and  the  guardians  are  suffer.
 ing  The  whole  educational  system
 ig  et  stake  So,  I  woulg  urge  upon
 the  Finance  Minister  to  look  into  this
 matter,  I  have  been  given  ths  in-
 formation  that  the  UGC's  recommen-
 dations  have  not  been  implemented
 in  Tamil  Nadu  I  do  not  know  why
 this  has  not  been  done  Where  is  the
 provimon  for  thig  75  the  Budget  that
 hhas  been  placeg  here  by  Mr  Subra-
 manam?  Where  is  the  provision  for
 implementation  of  the  UGC’s  recom-
 mendations  in  the  case  of  Tamil  Nadu
 teachers?

 I  have  another  point  to  make  and
 that—the  teachers  shoulg  be  paid
 directly  and  not  through  the  manage-
 ment  I  do  not  want  to  blame  any
 particular  management,  but  my  plea
 with  the  Government  will  be  that  the
 teachers  should  be  paid  directly,
 whenever  any  dearnesg  allowance  or
 amount  is  sanctioned,  it  should  be
 क्त  directly  to  the  teachers  ¢hem-
 selves

 Now  coming  tc  the  conditions  of
 workers  in  the  sugar  mills  —we  have
 got  our  centres  mm  that  area  ang  I
 hag  Been  myrelf  thre  stme  time
 back—the  sugar  nmillg  are  raising  the
 plea  that  they  are  not  getting  enough
 sugar  Cane  and  the  sugarcane  growers
 are  saying  that  they  sre  not  gefting
 remunerativ:  p-ce  Consequently,
 the  suffareanle  production  has  gone
 down  in  Tamff  Nadu  to  the  exterit  df
 40  per  cent  In  Tiruchy

 —
 in
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 is  a  serious  anatter  ada  (hii  midat
 looked  inky  by  the  Government,

 My  complaing  x5  against  the  while
 system,  not  only  this  centre  dé  that.
 centre;  you  ara  nof  giving  proper
 wages  to  the  workers  throughout  the
 country,  not  in  Tamit  Natiu  alone.
 We  know  what  3g  happening  at  other
 place,  alzo

 The  textile  owners  in  Tamil
 Nadu  are  complaining  about  the  ac-
 cumulation  of  stocks  The  w
 are  apprehending  ३8  elec  our  orga-
 mations,  that  20—25  mills  m;  be
 closeg  within  a  short  time  Although
 an  Act  has  been  promulgateg  at  the
 Centre  that  there  shoulg  not  Be  any
 lay-offs,  retrenchments,  or  closures
 yet  it  is  gong  on  in  Taril  Nadu
 Specially  m  the  case  of  textile  mills,
 t  can  say  that  lay  offs  ang  retrench-
 ments  are  going  on  I  do  not  have
 much  time  otherwise  ]  woulq  hava
 given  you  some  examples  We  know,
 what  is  happening  in  Tamil  Nadu;
 we  have  our  centres  in  al  the  dis-
 tricts  and  we  know  what  is  what  In
 Tiruchy  distr:  t  Kaver:  Nagar  Kaver,
 Mill  has  been  closed  since  6th  Decem-
 ber  975  affecting  1200  workers,
 Various  representattong  were  made,
 but  no  action  his  yet  neen  taken  TI
 woulg  urge  upon  the  Minieter  to  look
 into  this  matter

 I  understand  that  after  the  pro-
 mulgation  of  President's  rule  in  Tamil
 Nadu  they  nave  announce  new  wage
 scales  for  the  agricultural  workers,
 but  that  is  not  adequate  There  sre
 serious  grievances  {  know  that
 system  They  have  fixeg  a  rate  of
 Rs  @  for  the  whole  day  fur  the  wor~
 kerg  who  have  got  their  own  bullocks
 or  buffaloes  For  otners  a  véry  meagre
 amount  hag  been  announced  f  have
 got  the  figures  hers  I  can  give  you  if

 time  je  allowed  by  t
 p  Specie worktcs

 ae
 one  crore  agric'!  He

 in  Tari!  Nadu  ate
 getting

 tee—t70
 k  ,  Now  clin

 jor  semove  a2  2  How  ein  you
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 h  you  are  claiming  that  you  are
 oritntating  toward:  the  development

 -of  the  rural  «ector,  How  can  you  do
 it  where  the  bulk  of  the  rural  popula-
 ‘tion  who  387७  poor  and  who  have  no
 Jand  are  getting  jobs  only  for  350—
 370  days  in  a  year,

 MR.  SPEAKER:  You  please  con-
 elude  now,

 SHRI  DINEN  BHATTACHARYYA:
 I  will  conclude  with  your  blessings
 ang  grace.

 What  we  sre  demaading  through
 ‘Our  organization,  through  our  Kisan
 Sabha  organizations  i;  that  proper
 ryemunration  should  be  fixed  so  that
 the  poor  agricultural  workers  may
 make  both  ends  meet,  get  a  remunera-
 tive  wage  as  wel.  as  the  work  is
 carried  out  througnout  the  vear
 Otherwise,  what  is  tha  goog  of  fixing
 up  some  abnormal  rate?  That  they
 are  getting  at  the  narvest  time
 Everywhere  they  are  getting  it,  What
 matters  {s  that  they  arc  not  getting
 the  jobs  throughout  the  year,  So,  my
 point  is:  please  fix  s»me  wage  which
 will  satisfy  them  as  well  as  guarantee
 some  kind  of  job  to  them

 Then,  coming  to  the  prices,  I  can
 only  mention  that  the  Government  1s
 claiming  that  the  prices  ure  going
 down,  But  what  is  the  price  of  chil-
 Hieg  there?  Has  75  price  gone  up  or
 not?  In  the  same  way,  the  ground-
 nut  oi)  prices  nave  gone  up  by  60  paise
 ‘This  is  the  latest  informn‘ion  I  got
 from  my  orsanuzation  people.

 AN  HON.  MEMBER:  That  aw  wrong

 SHRI  DINSN  BHATTACHARTYA:
 ¥  stang  by  it,

 THE  MINISTER  OF  STATE  IN  THE
 MEMGTRY  OF  AGRICULTUBE  AND
 FRAIGATION  (SHRI  SHAHNAWAZ
 MMAN):  Thet  ig  because  we  have
 avon  price  support  to  eroundnut  pro-
 dudies  दल  ite  prices  have  crashed.

 I
 Gent,  Dis.  and  DGs.  54

 and  DSGs
 SHRI  DINEN  BHATTACHARYYA:

 I  tow  come  to  the  vital  point.  ‘There
 ig  no  democracy  in  Tamil  Nadu  after
 the  removal  of  the  DMK  Government
 T  tell  you.  You  havz  no  right  to  hold
 meetings.  You  «in  hold  a  meeting  in-
 side  the  hall  but  there  also  their  ix
 restriction,  You  cannot  criticise  the
 Government  You  cannot  criticise  the
 Prime  Ministor,  You  cannoi  sneak
 against  emergency  or  against  the  sys-
 tem  of  Government  that  is  prevailing
 in  our  country,  Wet  is  the  meaning
 of  thig  democracy?

 SHRI  G  VISWANATHAN  (Wandi-
 wash):  Is  it  avatinbie  in  West  Bengal?

 SHRI  DINEN  BHATTACHARYYA:
 This  is  not  available  there.  That  is
 also  a  fact  I  want  to  mention.  Hag  I
 been  given  an  opportunity

 MR,  SPEAKER:  Please
 yourself  to  Tamil  Nadu

 confine

 SHRI  DINZN  BHATTACHARYYA:
 In  this  connectiog  I  might  mention
 that  anything  ang  «verything  us  going
 on  including  slander  agains:  ovr
 Party,  Only  yesterday—you  kindly
 look  to  to-day's  paper3—the  Prime
 Minister  in  a  public  speech  has  bra-
 cketeg  our  party  with  some  partizs
 with  which  we  have  no  connection,
 With  the  RSS  we  have  Leen  brack+t-
 ed.  Who  has  got  the  guts  to  say  that
 we  have  anything  to  do  with  the  RSS?

 SHRI  VAYALAR  RAVI  (Chireyin-
 kil):  Your  friend,  Mr  Jyoturmoy
 went  to  Patna  Centra!  Jail  to  see  Mr.
 Sarkar  with  Mr,  Vajpayee.

 SHRI  DINEN  BHATTACHARYYA:
 This  king  of  slande=  js  going  on,  But
 you  cannot  have  your  own  say  nor  can
 you  publish  ‘t.

 Even  the  speeches  that  we  make
 here  will  not  be  published.  We  cam
 not  publish  it.  That  is  the  law.  In
 the  wanre  of  con3*:tutional

 reforms u  are  passing  some  lows  curta  ing

 the  fundamental  cights  of  the  people
 of  India.  So,  I  will  request  the  Gow-
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 [Shri  Dinen  Bhattacharyya]
 ernment  through  you  ang  also  the
 Prime  Minister,  not  to  make  this
 slander  against  our  party,  We  never
 hide  anything.  Jf  we  have  any  pro-
 gramme  we  announce  it  to  the  pecple.
 The  people  wili  ९०५३९  whether  that
 programme  is  to  be  carried  out  or  not,
 One-sided  Jandering  and  propaganda
 against  our  party  snould  be  stopped
 Otherwise  the  people  will  take  their
 own  course  of  action.

 SHRI  G  BHUVARAHAN  (Met-
 tur):  Mr,  Speaker,  Sir  welcome  the
 Budget,  congratulating  the  Finance Minister  presenting  the  Tamil  Nadu
 Budget  proposal  m  the  Parliament
 after  a  lapse  of  4  years.  Our  beloved Prnme  Minister  gave  great  relief  for
 Tamil  Nadu  people  vy  removing  the
 DMK  rule.

 The  budget  presentation  hag  become
 an  occasion  for  reappraisal  of  the
 econouic  yerfo-mance  of  the  Govern-
 ment  during  the  previous  years  and
 for  approving  :ts  policies  in  future.
 The  budgzt  has  become  an  oppur-
 tunity  for  the  Government  ana  the
 people  to  rededicate  themselves  for
 the  promotion  yf  the  welfare  of  the
 people,

 Unfortunately,  for  the  past  few
 Years  in  Tami]  Nadu  budget  had  not
 reflected  the  real  growth  of  economic
 @evclopment  o*  Tamil  Nadu.  Our  be-
 Yeveg  Prime  Minister  ang  =  F:nence
 Minister  knov  the  old  traditional
 name  ang  fame  of  the  Tami]  Nadu
 administration.

 During  the  DMK  regune  they  have
 purposely  destroyed  the  name  and
 fame  of  Tani]  Nadu,  Actually  they
 were  concentrating  only  on  jllumina-
 ting  things,  erectnz  statutes,  -oliect-
 img  funds  and  constructing  memorials
 wasting  the  public  moiey.

 TI  request  sur  teloveg  Prime  Minis-
 ter  to  give  specia;  assistance  ang  at-
 tention  for  the  develepment  of  Tami!
 Madu  as  usral  to  reconstruct  the  good

 Gent,  Dis,  and  D.Gs.
 and  DSGs

 image  of  Tamil  Nadu  which  was  dce-
 troyed  by  DMK  rale,

 Traditionally,  whenever  a  request
 comeg  from  Tamil  Nadu  people  the
 Prime  Minister  gracefully  agrées  to.
 give  full  assistance,  ang  help  for  the
 development  of  ihe  State.  Sir,  for
 example,  dui:ng  the  drought  situation
 in  Tamil  Nadu  a  few  years  back  ond
 also  jast  year,  our  Prima  M.unister
 sympathetically  considered  and  pave
 nearly  Rs,  25  crores  for  the  relief
 purpose,  But  the  fund  wa;  misuced
 and  most  of  the  [unds  were  not  utilis-
 eq  fur  the  specific  purpose,

 Sir,  the  Finance  Minister  himself
 stateq  in  his  speech  that  there:  has
 been  a  slackening  in  developmental
 outlays  ag  weil  ag  the  deviation  from:
 priorities  in  the  ‘ast  f.w  years.  In
 this  context,  uur  beloved  Prime  Min-
 ister  ensured  for  th»  Tail  Nadu
 people  to  helo  for  the  reconetructicn
 ang  to  rejoin  the  mainstream  of  the
 national  developmen’,  so  that  thc  plan-
 outlay  imecrevsed  from  777  to  203
 crores  We  are  hippy  to  note  that
 the  increase  Rs.  24  crores  wiil  be
 mainly  utilised  for  agricultural  de-
 velopment,  irrigation,  powcr,  industry,
 drinking  water  suozly,  slum  clearance,
 welfare  of  hanjans  and  backward
 classes

 Regarding  the  power  project,  it  »s  a
 most  welcome  thing,  since  Ks.  27
 crores  have  hem  given  for  the  ad-
 vance  Centr}  assistance  for  Tuticorin
 Power  Projcct  and  also  Rs,  5  crores
 for  the  hydel  power  for  the  Pandian
 Panampuzha  Scheme,  I  request  the
 Finance  Minister  to  give  Rs  2  crores
 to  Neyveli  for  survey,  ¢rilling  and
 othey  preliminary  work  for  second
 mine  cut  which  has  been  already
 committeg  to  imvrove  the  generation
 ang  to  remove  the  power  scarcity  im
 Tamil  Nadu.

 Sir,  I  also  requost  our  Prime  Mis-
 "igter’  and  the  Fthance  Minister  ‘fo
 show  thore  interest  on  Hogenaké}
 Hydro  Power  Scheme,  Because  of  the
 prevailing  better  situation  with  Kat-
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 nataka  Government,.  the  Fogenakal
 Hydro  Power  project  can  be  discussed
 ang  decided  favourably.  It  is  a  boon
 for  the  2conoraically  ang  socially
 backwarg  district,  namely,  Dharrna-
 puri.  Fortunately,  it  is  im  the  Fin-
 ance  Minister’:  constituency,  Natu-
 raily,  the  people  of  .Dharmapuyj  dis-
 trict  expect  more  from  our  Finance
 Minister,

 Sir,  I  would  like  to  say  something
 about  industrial  development  in  Tamil
 Nadu.  Nearly  ior  a  decade  Tamil
 Nadu  was.  totstly  neglecteg  jrom  ine
 industria]  growth.  .The  then  Govern..
 ‘ment  diq  not  concentrate  on  indus-
 tries  but  they  were  mainly  concern-
 trating  on  publicity,  raising  “mere
 slogans  ang  creating  .  anti-Centre
 feeling

 Sir,  Tamu  Nady  diq  net  get  any
 major  industry  for  the  past  few  years
 The  only  big  induss’y  there  vs.  Salem
 Steel  Plant  which  was  inaugurated  in
 970  by  our  beloveq  Prime  Minister
 after  thorough  examination  of  financi-
 al  stability  ang  other  things.  Sir,  this
 industry  also  is  not  getting  proper
 assistance  and  attention.  This  is  high
 time  to  giving  fulj  assistance  ang  at-
 tention  to  the  Salem  Steel  Plant,  Al-

 _Teady  the  assurance  was  given  Ly  the
 Prime  Minister  when  she  was  incharge
 of  Planning  and  Finance.  On  so  many
 oceasions  this  was  emphasiszq  by  the
 Congress  Government  in  Tami]  Nadu
 since.  963  onwards.  The  hon’ble
 Speaker  when  h?  was  incharge  of  this
 Ministry,  he  initiateg  this  project.
 Sir,  I  request  our  Prime  Minister  and
 the  Finance  Minister  ta  give  more
 funds  for  the  Saley,  Stee]  Plant  this
 year,  at  least  Rs  16.5,  crores,  The
 amount  whiecn  has  beet  earmarked
 this  year  is  meagre,

 Regarding  irrigation  the  State  has
 already  fully  utiliseq  the  availability
 of  surface;  water.  Now,  it  is  better  to
 concentrate  on  desilting  the  major
 tanks  ang  strengthening  the  bunds
 and.  modernising  the  canal  system.  of
 all  dams  and  also  to  evolve  a  scheme

 a  districts  in  Tamil  Nadu.

 _last  year.

 Genl,  Dis.  and  D.Gs.
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 to  tap  the  under-sroung  water  which
 is  easily  available  in  some  of  the

 During  the
 past  ten  years  most  of  the  small  tanks
 and”  ponds’  were  neglecteq  and  <hey
 should  be  given  viiority  and  proper
 attention  showid  be  paiq  for  their
 maintenance,  We  are  happy  and  proud
 to  say  that  the  agriculture  production

 ‘in  Tamil  Nadu  this  year  has  increased
 “much  but  tne  Government  should

 come  forwarg  to  give  reasonable  price
 for  the  produce,  The  agricuitural
 commodity  prices  in  Tamil  Nadu  are
 cent  per  cent  less  than  what  it  was

 Finance  Minister  is  re-
 quested  to  consider  these  aspects  and
 encourage  the  farmers  to  produce
 more  and  more  b:  giving  them  rea-
 sonable  prices

 Finally,  I  would  iike  to  say  a  word
 about  taxation,  Sir,  usually  in  a  wel-
 fare  State  the  people  expect.  tie  Fin-
 ance  Minister  to  pat  the  poor  and  tap
 the  rich  but  the  Finance  Minister  did
 not  consider  this  aspect  in  -Samil
 Nadu  budget  even  though  the  Finance
 Minister  has  given  more,  tax  relief  in
 the  Central  budget  tris  year.-

 {
 Our  Prime  Ministér  gave-gréat  re-

 lief-to  us  hy  imposing  President’s
 rule  and  removing  the  DMK‘adminis-
 tration.--S6  JT  request  “tne-  “Finance
 Minister  to  give  tax  relief  to  the
 farmers  ‘and  also  roaq  transport  for
 the  common  nian

 oe

 Before  I  conctulé  my  speech,  i
 want  to  say  something  about  the
 mobilisation  ‘of  resvtirces.  In  sales
 tax,  commercial  tax  ang  entertain-
 ment  tax,  tHere“is  »  lot  of  leakages  in
 collection,  Vhé  concerned  “Depart-
 ment  should  he  streamlined  tc  -collect
 arrears  and  plug  loonhdieg  and  Iciak-
 ages.  Sales  tax-is  called  leamadhenu
 in  Tamil.  Tt  wag  first’  conceived  and
 implemented  “by  our  great  ‘statesman,

 the  Fate  Rajaji,  If  kamaihemt  is  taken
 proper  care  of,  it  will  give  more  bene-
 fit  to  our  excaequer;  and  we  need  not
 Zo  in  for  new  taxes.



 749  Tamil  Nada  Budget ‘
 Gent.  Dis.  and  D.Gs,
 and  DSGs

 [Shri  G.  Bhovarshan}
 In  this  respect,  I  want  to  say  that

 the  Commercial  Pax  Department  was
 utiliseg  for  collection  of  funds  for
 DMK  conferences  ang  birthday  cele-
 brations.  So  they  could  not  cuncen-
 trate  on  tax  collection  for  the  past
 few  years.  Now  i  is  high  time  the
 Government  instructeg  and  warned
 the  department  to  cuncentraty  on  tax
 collection  without  any  harassment

 Sir,  one  more  thing  I  want  to  say.

 MR.  SPEAKER:  Please  conclude,
 You  have  already  taken  more  than
 ten  minutes.

 SHRI  G  BUUVARAHAN:  Regard-
 ing  the}  Electricity  Board

 MR.  SPEAKER:  Do  not  go  into  a
 new  subject,

 SHRI  G.  BHUVARAHAN  One
 thing  more,

 MR,  SPEAKER:  Shri  M  Kalyana.
 sundaram,

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli):  When  I  begin  to

 speak  on  the  Tamil  Nadu  Budget  in
 this  august  House,  my  mind  goes  back
 to  the  days  when  Shri  C.  Subramaniam
 was  the  Finance  Minister  of  the
 State  between  7952  ang  +1962,  for  ten
 years,  and  what  he  had  been  doing
 during  that  period.  I  wag  sitting  op-
 posite  to  him  all  those  ten  years  I
 had  also  participated  in  the  prepara-
 tion  of  the  Second  and  Third  Five
 Year  Plan.  He  wag  the  main  archi-
 tect  of  the  Third  Plan,  although  he
 was  not  there  to  implement  it.  At
 that  time,  in  December  1961,  if  I  re-
 member  aright,  when  he  introduced
 his  last  Budget  ip  the  Tamil  Nadu
 Assembly,  he  spoke  with  pride  on
 the  fact  that  the  figure  bad  reached

 oni
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 Rs.  580  crores  (Inigrruptions),  My
 friends  must  have  patience,  Hig  lea-
 der  took  pride  in  the  massive  in-
 crease  from  Res.  200  crores  to  Ra.  587
 crores,  a  three-times  increase.  But
 with  what  effect?  In  terms  of  fn-
 anoe,  it  has  increased  three  times,
 but—this  is  the  charge  I  level  against
 them—with  what  result?  Majer  por-
 tions  of  seven  districtg  have  become
 permanently  drought-affected.  After
 spending  this  amount,  half  of  the  po-
 pulativn,  or  52  per  cent  as  pointed
 out  by  Shri  Dinen  Bhattacharyya,  is
 below  poverty  line;  and  as  I  said
 earlier,  half  of  the  area  is  like  that.
 Power  crisig  has  become  almost  chro-
 nic.  People  contribute@  so  much
 money  officially  and  even  non-offici-
 ally  Inspite  of  thig  massive  increase
 in  terms  of  rupees,  what  was  happen-
 ing  in  Tamilnadu?  Now  an  attempt
 or  a  beginning  has  been  made,  tak-
 ing  advantage  of  this  situation,  te
 provids  for  more  power,  irrigation
 and  take  up  the  basic  priorities  It  is
 certainly  a  welcome  thing  For  deve-
 lopmenr:  outlay,  a  sum  of  Rs.  200  cro-
 res  had  been  allotted.  If  it  is  spent
 properly  and  if  the  schemes  are  im-~-
 plemented  in  time,  st  wil]  mean  a  wei-
 come  change.

 What  is  the  position  now  in  Tamii-
 nadu?  Ag  was  pointed  out  by  Mr.
 Subrarnaniam  himself,  water  is  a  rare
 commodity  in  Tamilnadu.  DMK
 might  have  contributed  towards  wor-
 sening  the  situation.  Let  us  be  ob-
 jective  even  in  criticising  the  DMK.
 Kaveri  is  the  only  river  and  even
 that  ig  not  our  river;  we  have  to  share
 it  with  Karnataka  (Interrupfons).

 it  you  allot  Rs,  200  or  Rs.  300  crores
 and  tax  the  people  more,  it  will  not

 a  lasting  solution,  only  the  nelgh-
 ॥... ६  States  must  come  to  ous  help.

 I  appeal  to
 Kamateka.
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 ignore  the  people  of  Tamil  Nadu  for
 the  fauk:  of  the  DMK  rulers.  They
 might  have  committed  mistakes.
 Their  linguistic  fanaticism  was  to
 some  extent  responsible  for  the  isola-
 tion  and  economic  ruin  of  Tamil  Nadu.
 Inspite  of  all  that,  the  people  of
 Tamil  Nadu  will  remember  with  grati-
 tude  the  Kerala  government  and  the
 Kerala  people  for  giving  the  Suru-
 vant  water  to  Coimbatore.  Now
 Andhras,  Karnataks  and  Maharash-
 trians  have  come  to  our  rescue,  to
 save  Madrag  from  its  chronic  water
 shortage  by  offering  the  Krishna
 water  to  Madras.  This  is  not  a  new
 scheme  and  the  Prime  Minister  did
 not  discover  it  on  the  i5th  of  March;
 it  is  as  old  as  1963,  DMK  govern-
 ment  failed  because  its  approach  was
 wrong;  they  could  not  approach  the
 neighbouring  states.

 SHRI  प्र.  MAYAVAN  (Chidamba-
 tam):  In  963  they  were  not  in
 power.

 SHRI  M.  KALYANASUNDARAM:
 I  am  saying  that  they  did  not  follow
 it  up.  Mr.  Mayavan  does  not  know
 what  has  happened  even  inside  his
 party;  he  hag  come  here  to  defend  it!
 When  the  DMK  came  to  power  they
 were  discussing  the  Veeranam  pro-
 ject.  People  like  me  warned  them:
 do  not  go  in  for  Veeranam.  We  are
 ulready  having  difficulties  with  My-
 sore  in  respect  of  th:  division  of
 Kaveri  water,  Thera  was  a  report
 There  wag  an  agreement  that  5  KMC
 water  would  be  allowed  for  Madras
 for  drinking  purposes.  Then  the  Con-
 gress  ministry  did  a  mistake.  They
 wanted  water  for  irrigation  for  Chin-

 ‘gleput.  If  they  had  confined  them-
 selves  for  drinking  water  to  Madras
 city,  it  would  have  happened.  it  is
 ag  olg  ag  1963.  The  D.M.K,  never
 thought  that  they  culd  do  it  because

 of  their  unfriendly  attitude  to  the
 neighbouring  States  of  Kerala,  Kar-
 nataka  ang  Andhra  and  the  politics
 of  confrontation  with  the  Centre.

 32  LS—6.
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 SHRI  O.  ्  ALAGESAN  (Tirutta-
 ni):  I  want  to  correct  the  hon.  Mem~-
 ber  that  in  1963,  there  was  no  ques-
 tion  of  irrigation  in  Chingleput  Dis-~
 trict.

 SHRI  M.  KALYANASUNDARAM: These  were  the  talks  and  there  {s
 nothing  on  record.  So  I  cannot  refuse his  statement.  Sut  that  is  a  different
 matter.  Now,  coming  to  the  point, the  lesson  that  we  should  draw  is
 that  the  resources  of  our  nation  should
 be  available  to  all.  In  respect  of
 power,  in  respect  of  water,  we  are
 very  backward  and  we  need  the  help of  the  neighbouring  States.  That  is

 al
 I  will  appeal  to  all  the  political

 parties  and  the  people  of  the  States  of
 Kerala,  Karnataka  and  Andhra  Pra-
 desh  to  help  us  and  in  return  we  can
 give,  the  Tamil  Nadu  people  can  give,
 paddy  and  whatever  we  have  got  to
 the  neighbouring  States.  So,  some
 mutual  help  is  necessary.  The  Centre
 also  owes  its  duty.  The  Centre
 shoulg  explore  the  Possibility  of  uti-
 lising  sub-soil  water,  that  is  ground
 water.  People  say  that  there  is  a
 good  scope  in  some  areas  for  ground
 water  but  it  won't  be  muck  in  some
 areas  like  Ramnad  and  South  Arcot
 districts  where  the  possibility  of  get-
 ting  ground  water  will  be  to  the  limi-
 ted  extent.  Geological  survey  is  being
 conducted  by  ‘he  Government  of
 India,  I  would  request  that  explora-
 tion  must  be  pursued  more  vigoOrous-
 ly  ang  expeditious!v  so  that,  to  what-
 ever  extent  possible,  sub-soil  water
 may  be  brought  out  and  used  because
 Our  surface  water  sources  are  very
 hmited  I  would  appeal  to  our  Kar-
 nataka  friends  to  be  helpful  to  reach
 an  early  settlement  in  regard  to  Oga-
 nakkal  project  which  may  be  taken
 up  88  a  power  project.  I  wouid  re-
 quest  the  Central  Government  to  see
 that  the  present  political  situation
 which  ig  favourable  for  development
 and  especially  when  you  are  anxious
 to  bring  Tami]  Nadu  in  tne  main-
 stream  of  national  development,  is
 utilised  fn  the  best  manner  possible
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 and  see  that  Tamil  Nadu  is  saved
 frbm  the  present  difficulties  arising
 from  power  and  water  crisis.

 MR.  SPEAKER:  You  have  taken
 more  than  I5  niinutes.

 SHRI  M.  KALYANASUNDARAM:
 Sir,  I  woulg  request  you  to  give  me
 five  minutes  more,  Sir,  Mr.  Bhuvara-
 han  has  already  mentioned  about  Nei-
 veli.  So  I  do  not  think  that  I  should
 emphasise  on  the  point.  But  I  would

 say  that  it  is  the  most  important  p:0-
 ject  for  the  development  of  Tamil
 Nadu  No  efforts  have  been  taken
 even  to  initiate  the  scheme.  That
 should  be  followed  vigorously,

 What  about  Kalpakkam?  I  think
 the  negotiations  are  over  and  it  will
 he  possible  to  develop  it  with  cur
 own  resources.  Kindly  see  that  it  is
 completed  early  and  further  expand-
 ed,

 I  support  what  Shri  Bhuvarahan
 hag  said  about  the  Salem  steel  plant.
 It  is  a  vory  drourcht-affecteq  87९४.
 Similarly,  the  new  BG  railway  line
 under  construction  from  Tirunelveli

 to  Cape  Comorin  and  from  Cape  Co-
 morin  to  Trivandrum  passes  through
 a  seriously  drought-affectey  area

 ~with  several  villages  having  no  drink-
 ing  water.  The  amount  allotted  for
 thi,  year  is  very  meagre.  For  land
 acquisition  alone,  the  amount  requir-
 ed  is  Rs.  4  crores.  The  lands  have
 heen  taken  away  from  the  peasants
 three  years  ago,  The  track  has  been
 Jaid  but  stil)  the  pewants  have  not
 been  paid  compensation.  The  amount
 allotted  now  will  hardly  suffice  for
 the  skeleton  administration.  In  this
 period,  if  there  is  large  scale  retrench-
 ment  in  the  area,  it  will  add  to  the
 misery  of  the  people.  I  have  sent  a
 detaileg  note  on  this  to  the  Prime
 Minister,

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  Come  to
 the  Tamil  Nadu  budget.  We  are  not
 on  the  Railway  Budget.

 MARCH  hore
 *
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 SHRI  M.  KALYANASUNDARAM:
 Now  about  the  accumulation  of  stocks
 of  handloom,  both  in  the  cooperative:
 and  in  the  private  sectors,  Unless.
 this  accumulation  39  lifted,  no  relief
 can  be  thought  of.  The  fall  in  wages.
 referred  to  by  my  inend  Mr,  Dinen
 Bhattacharyya,  is  the  result  of  the  ac-
 cumulation  of  stocks.  Something
 shou'd  be  done  to  lift  those  accumu-
 lated  stocks,  both  in  the  private  and
 the  cooperative  sectors.  But,  unfor-
 tunately,  there  is  no  reference  to  it
 in  the  budget  speech.  Anyhow,  I
 would  request  the  hon.  Minister  to
 examine  this.  As  far  as  the  tax  pro-
 posals  are  concerned,  it  Is  a  very  seri-
 ous  matter.  Whatever  good  thing  is
 done,  and  whatever  is  given  by  the
 right  hand,  are  takcn  away  by  the
 left  hand  It  is  a  vury  serious  matter
 Not  that  I  don't  want  the  mobilization
 of  new  resources,  But  it  is  a  differ-
 ent  job.  The  bus  fare  has  been  in-
 creased.  When  we  heur  that  it  is  only
 one  paisa  per  Km.,  it  look  very  small,
 but  when  it  is  worked  out  by  stages,
 it  is  far  more.  This  is  unnecessary.
 Witho;  it,  it  can  be  managed.  If
 the  DMK  had  continued,  that  would
 have  been  necessary.  That  is  why
 they  dig  it,  I  acres  that  the  DMK
 wa,  responsible  for  it,  because  they
 have  constituted  six  transport  corpo-
 rations.  or  may  be  7.  There  gre  6
 corporations  with  heavy  overheads.
 There  328  a  lot  of  wasteful  expendi-
 ture.  as  also  pilferage.  Those  kazha-
 gams,  as  they  call  them  in  Tamil,
 those  corporations  were  intended  for
 enriching  the  DMK  ang  not  for  provi-
 ding  efficient  transport  to  the  people,
 Look  at  the  financial  position  of  these
 corporations.  They  require  a  radical
 investigation.  I  can  give  several  in-
 stances;  but  I  don't  want  to  take  the
 time  of  others.  These  corporations
 require  re-organization.  Their  over-
 heads  must  be  reduced.  There  should
 be  a  review.  If  it  73  done,  the  reve-
 nue  will  increase.  Pilferage  can  be
 stopped  and  wasteful  expenditure  can
 be  prevented.  Things  can  be  improv-
 ed  and  thhere  will  be  no  need  to  in-
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 crease  the  bug  fare.  The  idea  of  in-
 creasing  the  bus  fare  came  only  to
 save  the  State  sector  corporations,  and
 not  the  private  sector.  We  are  now
 taxing  the  private  sector  also.  In
 Tami)  Nadu,  the  private  sector  is
 mainly  in  the  hands  of  small  bus  ope-
 rators.  Only  less  than  30  per  cent  of
 the  buses  are  in  the  private  sector.
 and  more  than  50  per  cent  in  the  State
 sector.  What  happens  to  the  small
 operators?  Some  prosperous  catego-
 ties  will  be  able  to  sucevive  this  heavy
 doge.  They  will  also  find  it  difficult.
 But  what  would  happen  to  the  small
 operators?  They  will  quit  the  busi-
 neg;  and  suffer.  That  would  be  the
 result  of  the  tax  proposal.  Let  me
 now  come  to  the  irrigation  cess  and
 commercial  crop  tax.  On  _  principle,
 the  Communist  Party  is  not  opposed
 to  a  bearable  duse  of  tax  on  the  rural
 rich;  but,  here,  it  ig  levied  indiscri-
 minately,  All  the  area:  ae  levied;
 almost  all.  whothor  they  yield  or  not,
 This  is  something  which  I  cannot
 understand.  Even  in  the  case  of  }and
 revenue,  there  is  a  provision  for  re-
 mission  during  the  bad  season;  but
 where  jo  the  provi-i0y,  for  this  tax?
 If  a  man  owning  one  acre  of  land
 cultivates  banana,  he  bas  io  pay  Rs,  22
 towards  water  cess  and  Rs.  25  towards
 banana  cultivation.  Why  should  the
 smal{  farmers  be  taxed  like  this?  It
 should  be  re-considered  as  much  as
 possible,  or  a  better,  scientific,  grad-
 ed  agricultural  income-tax  should  be
 there.  You  should  review  it  and  re-
 vise  the  agricultural  inevme-tax.
 There  was  a  proposal.  Kindly  exa-
 mine  it.  But  till  then,  give  some  re
 lief.  Already.  the  prices  are  falling
 steeply.  What  is  the  cane-grower
 being  paid  in  the  other  States?  The
 worst-hit  ig  the  canegrower,  He  is
 getting  only  Rs.  90  per  tonne,  where-
 as  the  others  are  getting  even  to  the
 extent  of  Rs.  50  in  the  other  States.
 Why  do  you  shift  the  burden  on  to
 the  people  who  cannot  bear?  Now
 about  chilly  cultivation.  In  some
 areas,  it  may  be  very  remunerative,
 but  it  is  not  80  in  the  whole  of  Tamil
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 Nadu.  When  we  speak  about  drought,
 we  say  that  more  tran  half  the  area
 is  affected  by  drought.  Chilly  is  not
 grown  in  the  Thanjavur  district  or  in

 the  Kaverj  delta.  It  is  grown  in  the
 drought-prone  areas.  How  are  you going  to  protect  the  peasants?  (Inter-
 ruptions),

 MR.  SPEAKER:  lease  don’t  mter-
 rupt.  We  are  running  short  of  time.
 I  think  you  shoulg  conclude  now,  Mr.
 Kalyanasundaram,

 SHRI  M.  KALYANASUNDARAM:
 The  Finance  Min:,‘er  comes  from  a
 village.  He  knows  the  problems.  But
 here  as  Finance  Minister  probably  he

 is  not  able  to  exercise  his  knowledge
 fully.  Now  about  the  Administration.
 Now,  after  the  Advisers  took  over,  for
 some  days  there  way  some  fear  among
 the  various  sections.  To-day  they  are
 seot-free.  They  are  following  the
 same  method  which  they  were  doing
 during  the  DMK  rule.  if  not  worse.  I
 do  not  know  whether  there  is  any
 vonspiracy  among  the  Officialdom  to
 bring  the  President's  rule  into  disre-
 pute  in  the  eyes  of  the  cOmmon  peu-
 ple,  But  al]  glory  to  the  people  of
 Tamil  Nadu.  They  are  disciplined.
 They  don’t  get  provoked.  If  they
 don’t  get  provoked,  don't  take  things
 lightly.  There  is  a  limit  for  it  The
 revenue  Officials,  the  police  ofticials
 and  commercial  tax  officials  are  be-
 having  as  though  they  are  not  bound
 by  any  government.  What  can  the
 poor  Advisers  do?  Do  you  know  how
 they  go  ang  beat  peopie—whether  the
 latter  belong  to  the  Congress,  Com-
 munist,  DMK  or  the  ADMK?  Why
 should  common  people  be  _  beaten,
 while  Karunanidhi  and  his  associates
 ere  free  to  write  as  they  like?  The
 common  people  are  suffering.  What
 do  they  say  when  they  attack?  “Go
 and  ask  Indira  Gandhi.”  In  some
 places  they  say,  “Go  and  ask  Kalya-
 nasundaram”.  Why  should  policemen
 behave  like  this?  If  they  want  to  in-
 dulge  in  politics,  let  them  throw  of
 their  dress  and  come  out.  Why
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 whould  the  police  officials  allow  such
 a  thing?
 43  brs.

 SHRI  V.  MAYAVAN;  They  should
 be  compulsorily  retired.

 SHRI  M.  KALYANASUNDARAM:
 ‘We  should  examine  who  were  all  re-
 cruited  when  you  people  were  in

 power,  and  for  what  purpose.  They
 must  be  corrected,

 The  Advisers  may  be  very  good,
 they  may  be  honest  men,  they  may  be
 good,  efficient  men,  but  they  have  to
 tun  an  administration  which  is  not
 normal.  They  have  inherited  an  ad-
 ministration  which  is  corrupt,  dege-
 nerate  ang  demoralised  How  to
 make  that  administration  run  well*

 3.03  hrs.

 {Ma  Depury-Sreaxer  in  the  Char]

 Can  they  do  it?  The  Advisers
 themselves  have  to  be  given  protec-
 tion  against  bad  and  wrong  advice.
 Then  only  will  they  be  able  to  func-
 tion.  Who  35  to  give  them  advice?
 Where  ig  the  machinery”?

 SHRI  J.  MATHA  GOWDER  (Nil-
 giris).  Congressmen.

 SHRI  M  KALYANASUNDARAM:
 Congressmen  should  not  behave  wm
 the  way  the  DMK  had  behaved.  The
 Advisers  do  not  listen  to  anybody
 They  have  their  own  way.  Not  that  I
 have  any  grievance  oga'nt  them,  but
 I  find  that  such  things  are  happening,
 and  they  are  helpless  and  I  am  also
 helpless.  What  are  we  to  do?

 Our  workers  are  being  teased.  For
 what?  For  supporting  Indira  Gandhi.
 So,  the  common  man  is  likely  to  deve.
 lop  thig  attitude:  “Why  should  I  sup-
 port  Indira  Gandhi's  policies  and  the
 20-point  programme  when  I  am  being
 teased  for  it?  I  can  as  well  join  the
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 people  who  sabotage  them.”  80,  how

 are  you  gQing  to  rectify  the  adminis-
 tration?  This  is  happening  from  the
 district  level  to  the  panchayat  level
 there.  Why  ig  it  happening?  Because
 you  have  net  taken  corrective  action
 against  the  administration,  l¢  necer-
 sary,  some  of  them  shoulg  be  sent  to
 jail  also  for  treachery.

 Shri  Subramaniam  says  that  he  has
 allotted  a  measive  sum,  Re.  ii  crores,
 for  the  implementation  of  the  20-
 point  programme.  Welcome,  I  will  go
 to  rural  development  The  Commun-
 ist  Party  of  India  and  the  kisang  will
 certainly  co-operate,  but  where  is  the
 opportunity  for  our  co-operation?
 Who  is  listening  to  us?

 MR  DEPUTY-SPEAKER:  You
 have  made  the  pomt.  You  are  only
 repeating.

 SHRI  M.  KALYANASUNDARAM:
 At  least  bring  into  existence  the
 council]  that  you  proposed,  and  make
 it  function  Let  us  ventilate  our  views
 there  There  must  be  a  committee
 for  the  involvement  of  the  political
 parties  which  believe  in  the  20-point
 programme,  emergency,  national  unity
 and  the  independence  of  this  country.

 SHRI  O  दि  ALAGESAN  (Tiruttan:)
 By  a  strange  quirk  of  fate,  the  res-
 Ponsibility  for  the  Tamil  Nadu
 Budget  has  again  fallen  on  the  shoul-
 ders  of  my  hon.  frend  Shri  C  Subra-
 maniam

 He  was  responsible  for  the  finances
 of  the  State  of  Tami]  Nadu  for  over
 ten  years,  from  952  to  1962.  He  had
 his  schooling  under  Rajaji  who  was
 well  known  for  his  administrative  abi-
 lity,  integrity  and  rectitude.  From
 7992  to  967  I  should  say  was  almost
 a  golden  age  in  the  history  of  Tamil
 Nadu.  Shri  C.  Subramaniam  and  his
 able  colleagues,  डीजल  Bhaktavatsa-
 lam,  Shri  Venkataraman  and  others
 laboured  Hterally  night  and  day  to
 Hiring  the  State,  which  wags  backward
 from  the  point  of  view  of  industrial-  |
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 jsation,  toa  forward  position.  They
 succeaded  “Wo  a  greet  extent.  Tamil
 Nadu,  due  to  their  efforts,  ‘became  the
 third  State  in  the  matter  of  indus-
 triglisation,  after  Maharashtra  and
 West  Bengal.  १६  is  no  small  achieve-
 ment.  Some  evil  eye  hag  fallen  on
 Tami,  Nadu  and,  for  the  last  nine
 years,  it  went  through  a  very  dark
 period.  It  sank  in  the  scale  of  deve-
 lopment.  It  reached  the  lowest
 depths  of  moral  degradation.  It  lost
 both  ain  and  direction.’  It  lost  all
 values.  From  the  pinnacle  of  glory
 and  achievement,  it  fell  into  the  bot-
 tomless  pit  of  coarseness  and  corrup-
 tion,  wantonness  ung  ‘vulgarity,  thea-
 tricality  and  sham.  ft  got  away  from
 the  mainstream  of  national  life  and
 stagnated  into  a  backwater.  Now,  the
 task  ig  to  re-launch  it  on  the  rails  of
 progress,  harnessing  is  undoubted
 talant  to  constructive  purposes.

 This  Budget  ig  fully  conscious  of
 the  above  facts  and  it  is  in  line  with
 the  spint  of  the  Centra)  Budget,  It  hag
 stepped  up  Plan  outlay  to  Ra.  201
 crores,  that  is,  40  per  cent  increase.
 It  makes  large  investments  in  the
 priority  sectors  of  development,
 namely,  power,  irrigation,  fertiliser,
 ete.  It  also  purports  to  prosecute  all
 the  items  on  the  20-point  programme.
 All  this  is  welcome.  But  what  I
 would  like  now  to  say  it  that  mere
 investment  from  out  of  the  meagre
 resourceg  Of  the  State  alone  ३8  not
 enough  to  uplift  the  State  from  the
 morass  of  hackwardness  into  which
 it  has  slided.  The  Centre  should
 come  and  play  a  large  role  in  this.  I¢
 is  from  thig  point  of  view  that  what
 my  friends  earlier,  Mr.  Bhuvarahan
 and  Mr.  Kalyanasundaram  said  be-
 comes  relevant.

 T  would  like  the  hon,  Minister  to
 Say  that  this  is  not  a  Railway  budget
 or  a  Central  Budget,  Let  us  look
 at  the  picture.  [It  Is  very  relevant
 to  the  progress  and  development  of
 Tamil  Nadu.  Let  us  take  the  ques-
 tion  of  steel.  Out  of  a  massive  in-
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 vestment  or  outlay  of  Rs.  402  «ores
 in  the  Central  Budget,  Bhilai  gets
 350  crores  and  Bokaro  gets  As.  t56
 crores.  What  does  Salem  get?  A
 mere  paltyy  sum  of  Re.  3  crores,
 What  does  Vijayanagar  get?  Only
 Rs.  (  crore,  What  does  Vizag  get?  Only
 Rg.  १  corere.  Bo,  out  of  Rs.  402
 creses.  you  are  able  to  allot  cnly
 Rs.  5  crores  to  these  three  plants.
 That  is  the  scale  of  Central  invegt-
 ment  in  the  southern  region  ag  a
 whole,  let  alone  Tamil  Nedu,

 MR.  DEPUTY-SPEAKER:  Are  these
 regular  steel  plants  or  mini  stce}
 plants?  I  think,  these  are  minf  steel
 plants.

 SHRI  O.  V.  ALAGESAN:  No,  Sir.  I
 am  sorry  you  are  misinformed,  They
 are  not  mini  steel  plants.

 SHRI  C.  SUBRAMANIAM:  Projects.

 MR.  DEPUTY-SPEAKER:  The
 Minister  says,  they  are  only  projects,
 not  plants.

 x  r
 SHRI  C.  SUBRAMANIAM:  That  is

 for  detailed  project  reports.

 SHRI  0.  V.  ALAGESAN:  The  Salem
 plant  has  been  going  on  for  4-5  years,

 SHRI  C.  SUBRAMANIAM:  By  going
 mto  all  these  things  now,  don’t  spoil
 your  case.

 SHRI  O  दि  ALAGESAN:  if  there  is
 any  deficiency  in  my  argument,  cer-
 tainly,  he  will  make  up  for  it.

 MR,  DEPUTY-SPEAKER:  It  is  my
 duty  to  guide  the  discussion.  Let  the
 Members  know  what  they  talk.  ३  am
 not  talking  about  him.  It  is  in  the
 interest  of  the  whole  House,

 SHRI  0.  दि  ALAGESAN:  You  are  &
 very  knowledgeable  person.  I  know
 it.

 Now,  take,  for  example,  the  Neyveli
 project.  You  are  going  to  invest  only
 that  much  which  will  produce  65
 million  tonnes.  You  could  not  com-



 fection  is  taken,  and

 «and  from  the  second  unit  two  years
 thereafter.  That  will  not  do:  the
 progreas  has  to  be  accelerated,

 Again,  in  regard  to  railways,  though
 itlanota  Railway  budget,  ]  would
 say  that  there  is  u  Madras—T:rvallur
 suburban  electrification  programme.
 This  also  falls  in  my  constituency
 This  began  three  or  four  years  ago,
 and  itis  a  project  costing  Rs.  3.5
 crores—now  it  might  have  gone  up  to
 four  or  five  crores.  During  all  these
 three  years  on'y  Rs  %5  lakhs  spen!
 on  it  and,  do  vou  know  what  they
 are  going  to  spend  in  the  hudget  year?
 It  is  mere  18000  rupees!  Yesterday  the
 Finance  Minister  was  pointing  cut
 that  the  plan  outlay  should  not  be
 thinly  spread  and  we  should  not  take
 too  long  for  execution.  This  ts  a
 point  which  he  would  do  well  to  re-
 member  and,  uf  be  wants  to  give  any
 more  money  to  the  Railway  Ministry.
 he  wil]  take  care  of  st.  I  suppose.
 Then,  there  is  some  mis-understand-
 ing  about  the  Krishna  waters.  Long
 ago,  when  Mr.  Md.  Ibraham  was  the
 Minister  for  Irrigation  and  Power  and
 I  was  the  Minister  of  State,  an  award
 was  made  on  the  Krishna-~Godavari
 waters  which  was  laid  on  the  Table  of
 the  House  on  the  23rd  March,  1963.
 This  is  on  the  question  of  Madras
 drinking  water  supply,  which  I  quote.

 cD @  was  happy  to  know,  during  the
 course  of  my  discussions,  that  all  the
 States  concerned  were  very  sympa-
 thetic  to  the  requirements  of  Madras

 Tami!  Sony
 Gammon”

 ह.

 ond  DAGe
 for  drinking  water  and  readily

 i  5
 agreement  only  refers  to
 of  drinking  water  supply
 of  Madras.  Now  we  are
 know  that,  at  the  instance  of  the  Prime

 the
 to

 Maharashtra  have  agreed  to  make  this
 over  for  the  benefit  of  drinking  water
 Supply  to  Madras,

 Here,  again,  I  would  like  to  pon!
 out  that  water  will  not  come  by  itself
 au  dam  on  the  Pennar  river  has  to  be
 constructed  J  don’t  know  what  3४
 might  cost,  १६  might  cost  about  ten  to
 fifteen  crores  and  unless  the  Central
 Government  goes  to  the  aid  of  the
 Andhra  Pradesh  Government,  thev
 will  not  care  to  begin  this  project  at
 all  So,  here  again,  it  is  a  question
 of  investment  by  the  Centre

 Now,  in  view  of  the  importance  of
 the  farming  sector,  the  investments
 which  |  was  mentioning  earher,  are
 sought  to  be  made,  But  then,  the
 additional  water  cess  and  the  specia}
 ussessment  on  commercial  crops  etc.
 take  away,  as  the  Hon.  Member  Mr.
 Kalyanasundaram  has  said,  with  one
 hand  what  the  Government  gives  with
 the  other  hand  And  this  impost
 comes  at  a  time  when  the  farmer  is
 not  able  to  sell  his  produce.  There  is
 no  buver:  Government  agencies
 refuse  to  buy  and  there  is  no  go-down
 space.  It  is  at  this  juncture  that  the
 additional  imposts  come,  which  mean
 a  greater  difficulty  for  the  farmer.
 So,  a  very  sober  paper  like  the  Hindu
 of  Madras  wrote  a  very  emotional
 editorial  on  this  subject  and  said  thet
 inter  district  movement  should  be
 allowed  so  that  the  farmer  may  get
 some  price  for  his  produce.
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 Another  point  I  would  like  to  make
 ts  this,  ‘Yesterday  the  hon.  Minister
 Was  expounding  and  expatiating  on  his
 acheme  on  integrated  =  rural  develop-
 ment,  the  strategy  that  he  pro  oses
 to  सिए,  all  that  was  sweet  music
 in  our  ears.  But  what  happens  acual-
 ly?  Because  you  have  imposed  a  cei!-
 ing  on  urban  vacant  land,  you  have
 already  abolished  the  special  wealth
 tax  on  ufban  property.  It  was  point-
 @d  out  in  the  House  that  the  two  are
 mat  connected—thut  that  ceiling  was
 ‘not  on  urban  propert;  but  on  urban
 vacant  land.  Even  so,  the  Central
 Finance  Minister  wag  very  solicitous
 and  he  abolished  the  special  wealth
 tax  on  urban  property.  But  then
 what  happens  to  the  farmers?  There
 is  a  tax  called  agricultural]  income-tax
 and  that  fetched  last  year  more  than
 what  was  budgeteg  fo:  —from  Rs,  3.5
 crores  we  got  Rs.  235  crores  Next
 year  they  expect  Rs.  2.25  crores  from
 out  of  this.  It  was  promised.  an
 undertaking  was  given  on  the  floor  of
 the  Tamil  Nadu  Legislative  Assembly.
 that,  as  soon  as  the  land  ceilings  were
 imposed,  the  agricultural  income-tax
 would  be  withdrawn.  But  no  such
 thing  has  happened.  It  is  a  corollary
 to  the  Land  Ceiling  Act  which  Govern-
 ment  have  passed  I  plead  that  this
 agricultural  income-tax  should  be  with-
 drawn.  Why  I  am_  saying  this  is
 because,  though  the  hon.  Minister's
 thinking  is  oriented’  towards  improv
 ing  the  lot  of  the  rural  people  and  78
 in  line  with  what  Mahatma  Gandhi
 saxi,  actually  things  seem  to  favour
 more  the  town  people  than  the  people
 living  in  the  villages

 About  land  legislation.  Shrimat:
 Parvathi  Krishnan  has  given  certain
 Cut  Motions  TIT  think,  whatever  we
 may  do  by  way  of  land  legislation  in
 order  io  bring  our  Acts  in  line  with
 the  guidelines  of  the  Centre.  one  thing
 ‘we  should  be  careful  about.  If  there
 ts  any  gap  or  laecyna  noticed  in  the
 present  land  ceiling  Acts  of  Tamil
 Nadu,  if  any  of  them  is  not  in  line  with
 the  Central  guidelines,  that  should  be
 looked  Into  and  rectified,  But  if  you
 make  your  legislation  retrospective.

 Gent,  Dis.  and  D.Gs.  माह

 and  22808
 then  you  go  in  for  all  sorts  of  court
 cases  und  things  get  bogged  down.
 Therelore,  whatever  legislation  is  pro-
 poseu,  it  should  have  prospective  effect
 and  not  retrospective  effect.

 When  the  additional  imposts,  I
 have  earlier  pointed  out,  have  been
 imposed  on  the  farmers,  the  bus  fares
 are  also  going  up;  they  are  going  up
 from  four  Pasise  to  five  Paise,  which
 is  &  big  increase—a  25  per  cent  in-
 crease.  I  do  not  know  why  this  has
 been  thought  of.  Because  the  Rail.
 way  Minister  hae  lett  the  people  in  the
 rural  areas  free  and  has  not  increas-
 ed  the  passenger  fare,  these  people,
 perhaps,  want  to  increase  the  bus  fere.
 What  38  the  additional  result  of  this?
 The  motor  vehicles  tan  has  been  in-
 creased  from  Rs.  780  to  Rs  225  per
 seat--as  much  as  Rs.  45.  This  is,
 certinly,  too  much.  We  have  got
 financial  experts  and  economic  advis-
 ser.  galore;  they  (splay  very  sophisti-
 eatei  thinking  which  is  beyond
 the  ken  of  the  ordinary  people,
 but  at  times  thes  do  not  display
 even  ordinary  intelligence  They
 think  that.  because  the  bus  fare
 has  been  increased  from  four  Paise
 to  five  Paise,  they  have  also  to  in-
 crease  the  tax  hy  the  same  ratio  from
 Rs  180,  to  Rs.  225  This  will  not  work
 out  that  way  Then  people  will  not
 get  into  buses  J  am  told  that  the
 railway  fate  happens  to  be  cheaper.
 Therefore,  people  ma}  switch  over  to
 travel  by  ral  This  should  be  looked
 into  |  hope  the  Finance  Minister  will
 do  something  about  at

 Now  I  would  say  something  ubout
 the  land  legislation  and  consolidation
 of  land  holdings  Here,  I  should  pay
 a  tribute  to  my  friend.  Mr.  Nathu  Ram
 Mirdha,  President  of  the  National  Com-
 mission  on  Agriculture,  for  the  report
 they  have  given;  it  is  a  very  thorough
 report.  It  is  too  bulky,  it  will  take
 a  Jong  time  to  go  through  the  whole
 report.  I  went  through  the  portion.
 with  regard  to  consolidation  of  land
 holdings.  They  have  dealt  with  all
 the  aspects  of  consolidation  of  land
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 holdings  in  that  report  and  have  sald
 that  except  the  States  of  Tamil  Nadu
 and  Kerala,  all  the  States  have  made
 some  progress,  Haryana,  Punjab  and
 U.  क  bave  completed  the  process  of
 consolidation.  It  is  almost  a  corollary
 to  the  Land  Ceiling  Act.  The  land
 ceiling  has  been  brought  down  to  i5
 standard  acres.  If  there  is  still  frag-
 mentation  it  goes  againat  the  maxi-
 mum  agricultural  production  and  pro-
 ductivity.  In  order  to  ensure  maxi-
 mum  agricultural  rodupction  and  pro-
 ductivity,  २६  becomes  almost  imperative
 that  the  State  of  Tamil  Nadu  enacts
 legislation  as  early  as  possible  on  the
 consolidation  of  land  holdings.

 When  I  see  that  West  Bengal  has
 come  up  wonderfully  well  in  the
 matter  of  wheat  production—their
 faodgrains  production  this  year  38
 above  0  million  tonnes—where  it  is
 a  humid  climate,  and  a  lot  of  water  is
 there,  Ganga  flows  there,  and  when
 wheat  can  be  grown  in  such  a  place,
 there  is  some  hope  that  the  experiment
 of  cultivation  of  wheat  could  be  tned
 in  Tamil  Nadu  as  well.

 Now,  I  would  hke  to  say  something
 about  technical  education.  When  Shri
 Subramaniam  was  Finance  Minister,
 he  was  Minister  for  Education  also,
 ‘and  he  did  a  lot  to  promote  the  cause
 of  technical  education.  Several  poly
 technic  institutions  were  established
 between  958  and  i960  and  they  were
 all  under  private  management.  Some
 philanthropist  people  came  forward
 and  established  these  institutions  and
 they  have  been  working  very  well  and
 they  have  contributed  to  the  industrial
 progress.  Many  youngmen  who  have
 passed  out  of  these  institutions  man
 industries  and  other  techaical  services.
 There  is  one  «lifficulty  that  has  been
 felt  by  the  private  management  and
 that  is  that  originally,  they  were  asked
 to  contribute  only  a  certain  portion
 and  it  came  to  a  certain  amount.
 Now  both  the  recurring  and  non-recur-
 ring  expenditure  have  increased  and
 they  have  to  contribute  much  more
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 than  they  were  aaked  to  contribute  at
 that  time.  I  would  Uke  the  Govern.
 ment  to  restrict  the  management's
 contribution  to  the  original  amount
 contemplated  and  not  take  more  than
 that.

 Now,  I  want  to  say  one  or  two  things
 about  my  constituency,  and  this  being
 the  Tamil  Nadu  budget,  I  hope,  you
 will  allow  me

 We  have  been  pleading  for  a  bridge
 near  Pallipattu  on  Kusasthali  river.
 This  is  a  river  very  near  the  Andbra
 border  and  this  road  is  an  inter-State
 road  connecting  my  conatituency  to  the
 constituency  of  my  friend,  Shri  Reddy.
 The  previous  Government  did  not  do.
 it.  I  hope,  now  they  will  look  into  this.
 matter  and  put  up  a  bridge  here.

 Now,  I  would  like  to  mention  about
 the  medical  college  in  my  town  Ching-
 leput.  We  took  a_  lot  of  interest  in
 establishing  the  college  there,  but  after
 1967,  nothing  has  been  done  by  way  of
 additional  buildings  or  additional]  fact-
 hities  for  that  medical  college  I  hope,
 this  will  also  be  taken  care  of  by  the
 new  advisers’  regime.

 Now,  one  more  thing  and  I  would
 have  done  and  that  38  about  the  statues.
 The  DMK  Government  almost  specia-
 lised  in  the  erection  of  statues.  But
 for  the  fact  that  they  were  thrown  out
 on  the  3jst  January,  they  would  have
 just  studded  the  whole  country  and
 every  street  in  Madras  with  statues.
 Let  them  have  all  the  statues,  we  have
 nothing  against  the  statues,  we  had
 nathing  against  those  people  even
 when  they  were  living,  now  we  can-
 not  have  anything  against  the  statues.
 What  I  would  like  to  plead  with  the
 present  authorities  is  that  these  statues
 may  not  be  obstruction  to  traffic.  They
 may  be  removed  to  a  particular  place:
 you  can  have  a  park  for  all  the  statues
 and  put  them  there.  So  that  we  may
 know  that  this  {s  the  statue  of  the
 person  who  has  worked  for  the  inde-
 pendence  of  the  country  or  this  is  the
 statue  of  the  person  who  has  worked
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 MR.  DEPUTY-SPEAKER:.  Let  us
 conclude  With  a  museum  of  statues.

 “SHRI  ©.  ५.  ALAGESAN:  You  have
 put  in  rightly  with  your.  superior
 knowledge.  I  am  pleading  for  a
 museuro  of  statues  so  thet  all  these
 statues  ‘that  are  proving  obstructions  to
 traffic  are  removed  and  kept  in  the
 museum  and  people  can  move  freely
 on  the  roads...

 *SHRI  J.  MATHA  GOWDER  (Nil-
 giris):  Mr.  Deputy.  Speaker,  Sir,  when
 our  hon,  Finance  Minister,  Shri  C.  Sub-
 ramaniam,  was  presenting  the  Annual
 Budget.of  Tamil  Nadu  during  the  years
 937  to  .4962  9  the  Tamil  Nadu  Legis.
 lative  Assembly,  in  his  capacity  as  the
 Minister  of  Finance  of  the  Government
 of  Tamil  Nadu,  I  was  in  the  Congress
 Party,  not  in  the  Opposition  then.  I
 had  observed  that  Shri  C,  Subrama-
 niam  used  to  take  personal  interest  in
 formulating  the  Budget  proposals.
 But  now,  without  knowing  what  to  do
 about  the  Budget  proposals  of  Tamil
 Nadu  which  have  been  formulated  by
 somebody  else  here  or  elsewhere,  the
 Finance  Minister  seems  to  have  just
 signed  them.  Some  Adviser  here  or
 sitting  elsewhere  has  proposed  certain
 things  in  the  Tamil  Nadu  Budget  and
 I  regret  to  say  that  the  personal  stamp
 of  Shri  C,  Subramaniam  is  unfortu-
 nately  missing  in  these  proposals,

 Sir,  everyone  from  the  Finance
 Miniser  to  the  Prime  Minister  has  been
 Saying  that  the  Plan  investment  in
 Tamil  Nadu  has  substantially  gone
 down  during  the  D.MLK.  rule.  I  want
 fo  point  out  that  the  D.M.K.  Govern
 ment  did  approach  the  Planning  Com-
 mission  and  asked  for  a  Plan  alloca-
 tion  of  Rs.  227  crores  for  Tamil  Nadu
 The  D.M.K.  Ministers  came  to  Delhi
 and  met  the  authorities  of  the  Planning
 Commission  and  also  the  Finance
 Minister  in  this  connection.  But  the
 Plan  allocation  was.  reduced  to  व  77
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 crores.  A  sum.  of  ;Ra.  हम  दाणा,  cut  in
 spite  of  repeated  requests  for  sum
 of  Rs.  227  crotes,  ‘The  ulterior  motive
 seemed  to  be  that  the  D.M.K.  Govern:
 ment  in  Tamil  ‘Nadu  should  not  be
 given  what  was  asked’  for.  There
 seemed  to  be  no  other  excuse  for  this
 cut  of  Rs,  50  crores.  If  all  the  States had  been  given  less  than  their  demand
 on  account  of  financial  constraints  at
 the  Centre,  then  it  would  have  looked
 different.  But  within  Bry  months,  the
 Central  Government  has  raised  the
 plan  allocation  to  Rs,  20l  crores.  From
 where  did  they  get  the  money  now?
 The  D.M.K.  Government  asked  for
 Rs.  227  crores  and  the  Centre  refused
 to  give  the  entire  amount.  But  now,
 after  the  dismissal  of  the  D.M.K.  Gov.
 ernment......  (interruptions)

 I  will  come  to  what  was  eaten  upto
 ‘1964  I  was  then  with  the  hon.  Member
 opposite,  I  feel  that  a  sum  of  Rs,  50
 crores  was  cut  just  to  point  out  later
 that  the  plan  outlay  during  D.M-K.  rule
 has  gone  down  considerably.  Today,  the
 Centre  hag  given  1: ८ ह  20[  crores  after
 the  removal  of  D.M.K.  Government
 Doeg  it  not  look  so  glaring  that  the
 Centre  wants  to  impress  the  people  of
 Tamil  Nadu  that  the  Central  Govern.
 ment  is  always  interested  in  their
 welfare?  It  looks  as  though  this  is
 meant  for  propaganda  purpose.  Some
 clarification  is  required  here  also.

 Out  of  this  Rs.  20)  crores  how  rouch
 is  going  to  come  from  the  Central  re-
 sources?  That  is  going  to  be  only
 Rs.  80  crores.  Out  of  this  Rs.  80  crores
 from  Central  funds,  70  per  cent  will  be
 given  88  loan  and  30  per  cent  as  grant
 to  the  State.  The  Centre  can  only
 misguide  ignorant  people  by  saying
 that  Rs.  20i  crores  have  been  given  as
 plan  outlay  for  Tami}  Nadu.  [  am  yet
 grateful  that  Tamil  Nadu  has  been
 given  Rs.  20]  crores;  in  fact  it  should
 be  raised  to  Rs.  227  crores.

 It  is  stated  in  the  budget  papers  that
 with  the  return  of  normal  —  seasonal
 conditions  Tamil  Nadu  has  echieved  a

 good  increase  ‘in  agricultufal  produc-
 tion.  Sir,  it  should  not  be  forgotten
 that  during  fhis  year  throughout  the

 "The  original  speech  was  delivered  in  Temil.
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 equntry  the  agricultural  production  has
 gone  up  substantially  on  account  of
 heavy  rains,  and  Tamil  Nadu  is  no
 ¢gxception  to  that.

 it  has  been  pointed  out  that  the
 money  given  for  drought  relief  has
 been  spent  extravagantly  for  some
 other  purposes  by  the  0,  M.  RK.  Gov-
 ermment.  I  would  like  to  point  out
 that  with  the  drought  relief  money  we
 dug  up  wells,  constructed  roads  and
 exploited  fully  the  under-ground  water
 resources  in  the  State.  The  monsoon
 supplemented  this,  leading  to  substan-
 tial  increase  in  agricultural  produc-
 tion  It  cannot  be  stated  that  seasonal
 onditions  alone  led  to  increase]  aeri-
 cultural  production.

 Coming  now  to  irrigation  projects,  it
 38  mentioned  in  the  Budget  papers  that
 Marudanadhi,  Kodaganar,  Vattamalai-
 kara:  Otal  and  Palar-Porandalar  pro-
 jects  will  be  completed  From  this  it
 looks  as  though  thaf  the  Central  Gov-
 ernment  have  initiated  these  projects
 for  the  benefit  of  the  farmers  'n  Tamil
 Nadu.  The  proper  phraseology  should
 have  been  that  these  irrigation  projects
 had  been  started  by  the  =  erstwh'le

 D  का,  K  Government  and  now  they
 will  be  completed,  Perhap,  the  Fin-
 ance  Minister  Shmn  C  Subramamam
 has  not  read  this  porfion  of  the  state-
 ment.  That  is  why  perhaps  the  Fin-
 ance  Mimster  chose  tn  lay  cn  the
 Table  of  the  House  these  papers  and
 did  not  himself  read  it  on  the  floor  of
 the  House

 Sir,  a  sum  of  Rs.  17.45  crores  has
 been  allocateg  for  the  welfate  of  Hari-
 jans  and  hackwarg  classes.  It  has
 been  mentioneg  that  this  is  being  done
 bearing  in  mind  that  the  welfare  of
 Harijans  ig  one  of  the  20-point  econo-
 mic  programme  adumbrated  by  the
 Prime  Minister.  I  personally  feel  that
 this  ig  an  insignificant  allocation  and
 efforts  should  have  been  made  for  a
 much  higher  allocation  for  Harijan
 welfare

 Genl.  Dis,  and  D.Ge,
 and  9808

 In  regard  to  the  supply  of  drinking
 water  to  Madras  city,  talks  have  been
 going  on  about  the  supply  of  Krishna
 waters  to  Madras  city.  Many  hon.
 Members  referred  to  :f.  Shri  Kalyana-
 sundaram  referreq  to  it.  Shri  Gopal
 also  will  be  referring  to  it.  From  963
 taike  have  heen  going  on.  But  till
 today  it  has  not  been  implemented.  I
 wonder  how  can  it  be  said  that  the
 D.  M.  EK.  Government  is  alone  respon-
 sible  for  this.  From  963  to  967  the
 Congress  Party  was  in  power  in  Tamil
 Nadu.  I  was  a  Congress  M.L.A.  then
 in  the  Tami]  Nadu  Legislative  Assem-
 bly.  (Interruptions),

 I  will  come  to  what  atrocities  were
 committed  by  the  then  Congress  Gov-
 ernment  in  Tamil  Nadu.  The  Congress
 Government  neglecteg  the  interests  of
 the  people  of  Tamm)  Nadu,  who  in  their
 turn  houndeg  them  out  of  power  in
 1967  The  main  reason  for  the  defeat

 of  the  Congress  Government  in  Tamil
 Nadu  m  967  was  that  the  Congress
 Government  ignored  the  interests  of
 the  people  Asa  result  the  D  M  K
 came  to  power  in  Tamil  Nadu_  So  it
 'g  not  proper  to  say  that  the  D  M  K
 Government  alone  i,  responsible  ior
 the  falure  in  getting  Kmshna  waters
 to  Madras  city  During  her  1९1  to
 Madras  on  5th  February  1976,  the
 Prime  Minicter  announced  in  pubhe
 that  she  had  on  good  news  for  the  peo-
 ple  of  Tami]  Nadu  Ske  announced  thet
 the  Chef  Ministers  of  the  neighbouring
 States  have  agreeq  to  give  drinking
 water  to  Tarm!  Nadu  more  particulsrlv
 fo  Madrag  city

 SHRI  M  KALAVANSUNDARAM
 Did  you  ask  them?

 SHRI  J  MATHA  GOWDER  The
 Prime  Minister  is  here  for  the  past
 i0  years  We  have  asked  about  this
 repeatedly.  It  should  not  be  forgotten
 that  Tamil  Nadu  is  a  constituent  part
 of  the  country.  Any  party  may  be  in
 power  there.  It  mentioned  in  the
 Budget  papers  that  drought  conditions
 preva]  in  many  parts  of  Tamil  Nadu
 In  Coimbatore  District  Avinashi,  a  part
 of  my  constituency  is  afflicted  hy
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 drought.  Did  we  not  ask  for  the  im-
 tation  of  Pandiyar-Puonam-

 poszha  scheme?  How  many  times  did
 we  ask  for  its  expeditious  completion?
 But,  six  months  before,  when  the  Fin-
 ance  Minister,  Shri  C.  Subramaniam,
 wisiteg  Avinashi,  he  said  that  none  hag
 asked  for  Pandiyar-Punnampuzha
 gvheme;  he  would  look  into  it  and
 complete  it  quickly.

 It  is  good  to  know  the  real  position
 about  Pandiyar-Punnampuzha  scheme
 The  Kerala  Government  has  insisted
 that  it  should  not  be  used  for  irmga-
 tion;  it  should  be  only  for  generation
 of  electricity.  An  agreement  was  en-
 tered  into  with  the  Kerala  Government
 in  this  matter.  The  D.  M.  K.  Govern-
 ment  diq  not  do  that.  When  I  was  in

 Congress.  the  then  Industries
 Minister  of  Tamil  Nadu,  Shri  Venka-
 taraman,  entered  into  agreement  with

 ‘the  Kerala  Government  for  the  ntihsa-
 tion  of  Pandiyar-Punnampuzha  sche-
 me  only  for  generating  electricity.  It
 was  the  mistake  of  the  then  Congress
 Government  in  Tami]  Nadu  for  rot
 thinking  about  utilising  this  project  for
 irrigation  purposes  also.  Now  the
 Kerala  Government  says  that  it  should
 not  be  used  for  irrigation  purposco.

 SHRI  M.  KALYANASUNDRAM:  You
 will  spoil  what  we  are  likely  to  get

 SHRI  J.  MATHA  GOWDER,  While
 the  Prime  Mimster  chose  to  announce
 the  readiness  of  the  neighbouring
 States  to  give  water  to  Madras  city,
 after  the  remova)  of  the  D.  XI.  K.
 Government,  no  effort  was  made  for
 so  many  years  now  to  complete  the

 Pandiyar-Punnampuzha  scheme  and
 to  use  it  for  irrigation  purposes  in  the
 drought-prone  areas.  The  Dp.  M.  छू.
 Government  is  not  responsible  for  the
 lapses  of  the  Congress  ‘Government  in
 Tamil  Nadu  i  request  that  efforts
 should  be  made  to  get  this  project
 completed  expeditiously  and  it  must
 be  allowed  for  irrigation  purpases  also

 It  ig  mentioned  in  the  Budget  papers
 that  the  previous  D.  M,  K.  Government
 hed  made  an  upward  revision  af  bus

 fares  in  Tamil  Nadu.  Following  this
 revision  it  ig  possible  to  siphon  off  a

 and  DSGs
 part  of  the  additional  revenues  of
 hus-fleet  operators  by  enhancing  4
 motor  vehicles  tax.  I  am  thankful  that
 at  least  thig  action  of  the  D,  M.  K.
 Government  has  been  accepted  by  the
 Centre,  while  all  other  things  have
 been  rejected.  The  D.  M.  K,  Govern-
 ment  increaseg  the  bus  fare  from  four
 paise  to  five  paise.  [  do  not  know
 which  Adviser  felt  that  this  additional
 income  should  not  be  taken  away  by
 the  proprietors.  The  motor  vehicles
 tax  has  been  increaseg  from  Rs.  80  to
 Rs.  225;  that  is  to  say,  25  per  cent  in-
 crease,  In  Kerala  it  is  Rs,  70;  m
 Karnataka  Rs,  35,  in  Andhra  Pradesh
 Rs.  135;  in  Pondicherry  Rs.  100;  in
 Tamil  Nadu  it  was  Rs.  i80  till  now.
 Tt  has  now  been  raised  to  Rs.  225.
 While  it  is  Rs.  35  per  seat  in  Karna-
 taka.  the  bus  fare  is  5  paise;  in  Andhra
 Pradesh  the  bus  fare  is  5  paise;  in
 Tami)  Nadu  it  was  raised  to  5  parse
 only  now.  Now.  0१  this  score.  the
 motor  vehicles  tax  has  been  increased
 to  Rs  225  from  Rs,  80  It  is  not
 proper  to  say  that  this  burden  will  not
 he  passed  on  to  the  shoulders  of  the
 common  people.  Similarl,.  it  has  becn
 pointed  out  that  the  D.  M.  K.  Govern-
 ment  had  committed  a  mistake  in  giv-

 ng  exemption  m  regard  to  commercial
 tax  upto  Rs.  50,000.  Now  additional
 tax  has  been  imposed  from  Rs.  50000
 to  Rs  5  lakhs.  Naturally  the  people
 who  buy  these  commodities  will  be
 affected  by  the  additional  tax.  Any
 levy  wil]  ultimately  affect  the  common
 people

 In  conclusion,  I  would  say  that  it  is
 not  in  the  interest  of  the  units  of  the
 country  {o  isolate  Tam!  Nadu  and  to
 talk  about  it  as  if  it  is  not  8  conshtu-
 ent  unit  of  the  countr,,  The  D.MLK.
 Government  was  dismissed  for  some
 reasons.  When  it  was  felt  that  the
 Congress  Party  would  not  be  able  to
 defeat  the  D.  M.  K.  in  elections,  it  was
 decideq  that  the  D  M.  छू,  Government
 should  be  dismissed.  Some  reasons
 were  found  for  dismissing  the  D.  M.  K.
 Government.

 Instead  of  blaming  the  crstwhil-
 D  M.  K.  Government  for  every  ill  of
 the  State,  a  conscious  effort  must  be



 Tomit  by 283  Nady  Budget—  MARCH  4.  ह...  :  Tamil  Hada
 Pelee

 ft
 Genj,  Dis.  and  D.Gs,
 and  DSGs

 [Shri  न्  Matha,  Gowder]}

 made  by  the  Central  Government  for
 endearing  itself  to  the  people  of  Tamil
 Nadu,  by  attending  to  their  needs.

 With  these  words,  I  conclide  my

 speech,

 SHRI  K.  GOPAL  (Karur):  Mr.
 Deputy-Speaker,  |  would  like  to  con-
 gratuiate  the  Finance  Minister  on  hav-
 ing  presenteg  a  first-class  budget  with
 a  plan  outlay  of  Rs.  20l  crores.  This
 is  an  increase  from  the  original  play
 outlay  of  Rs.  (77  crores  for  1975-76,
 It  is  a  40  per  cent  increase  over  the
 current  outlay.  I  am  also  happy  to
 see  that  Rs.  Ill  crores,  about  ह  per
 cent,  ia  going  to  be  spent  on  the  im-
 plementation  of  the  twenty-noint  pro-
 gramme.  I  am  also  glad  that  in  the
 course  of  7  months  in  Tamil  Nadu,
 more  than  5.200  landless  people  have
 been  given  land.

 SHRI  O,  प्  ALAGESAN:  Seven
 weeks.

 SHRI  K.  GOPAL:  Seven  weeks.
 ‘Thanks  for  the  correction.  It  is  also
 proposed  to  energise  more  than  32,000
 pumpéets  before  the  end  of  the  year.

 Much  was  said  by  my  colleagues
 with  regard  to  development  i  the
 State.  Our  friend,  Shri  Alagesat,
 spoke  about  the  central  sector.  It  was
 not  relished  by  our  Minister.  Ali  the
 same,  the  central  sector  has  also  got
 a  share  in  the  investment  in  develop-
 ment  expenditure.  In  this  connection,
 be  mentioned  Neyvelli.  I  am  also  glad
 to  see  that  Rs.  27  crores  is  gomg  to  be
 spent  on  the  Tuticorin  Thermal  Station
 project.  He  also  pointed  out  that  only
 Rs.  3  crores  ts  going  to  be  spent  on  the
 Salem  Steel  Project  of  Rs.  500  crores.
 This  money  is  just  enough  to  maintain
 the  staff.  They  are  sitting  idle  there.
 We  have  got  brilliant  engineers  there.
 They  say  that  an  idle  brain  is  a  devil's
 workshop.  At  this  rate,  I  think  a  lot
 of  devils  are  going  to  be  created  in
 the  Salem  Steej  Project.

 increnae it  is  not  higher  than  what  Goma in  States  like  Rajasthan,  Andhra  Pra-
 desh,  Maharashtra  and  Gujarat.  In  hig
 speech  the  hon.  Finance  Minister  says:

 “Irrigation  rates  have  not  been.
 revised  in  Tamil  Nadu  since  1983.
 Irrigation  projects  in  the  State  are
 making  an  overall  loss  of  gbout  Re
 30  crores,  It  ig  proposed  to  cover  a
 part  of  thie  loss  through  the  measur-
 es.  Firstly,  qn  additional  water  cess
 of  Ra.  ३६  per  cent  acre  an  landg  using
 water  from  I  clags  sources  ang  of
 Rs.  30  per  acre  in  the  case  of  It  class
 sources  ig  proposed  to  be  levied....
 The  special  assessment  will  be  at  the
 rate  of  Rs.  25  per  acre  for  grapes,
 Sugarcane,  plantain,  coconut,  ....and
 Rs.  38  per  acre  for  irrigated
 cotto;  and  irrigated  groundnut.”

 So,  if  the  hon.  Members  gay  that  the
 cost  of  inputs  has  gone  higher  and
 ways  should  be  found  to  subsidise
 them,  I  will  readily  agree  with  them
 but  I  do  not  agree  with  their  criticism.
 This  measure  {ig  absolutely  cight

 it  was  being  felt  that  the  ground
 water  resources  in  Tamil  Nadu  had
 been  tapped  to  the  maximum,  Is  that
 really  so?  For  example  in  my  consti-
 tuency,  there  is  a  scheme  called  Moyyat
 Reservoir  scheme.  This  wag  conceived
 an  3959  and  it  was  estimated  to  irrigate
 about  10,000  hectares  and  the  cost  was
 estimated  at  about  Rs,  2.5  crores,  Dur-
 ing  the  time  of  elections,  you  will  find
 some  persons  coming  ang  marking  (he
 places  but  nothing  happens  afterwards.
 At  current  prices  it  ig  estimated  that
 it  would  cost  about  Rs.  9  crores.  When
 I  made  representations,  they  agreed
 that  it  was  a  viable  and  good  scheme.
 Projects  itke  this  must  be  taken  up
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 immediately.  it  ig  a  drought  area
 also,  So,  tap  priority  should  br  given
 to  that  scheme.

 My  hon.  triend  was  referring  to  the
 danervease  in  bug  fares  in.  Tamil  Nadu.
 More  than  10,000  buses  are  there  and
 out  of  them  about  5,000  are  in  the
 private  sector.  I  want  to  quote  what
 the  hon.  Finance  Minister  said  yester-
 @ey;  they  are  still  a  fresh  in  my  me-
 mory;  he  said:  in  a  mixed  economy
 private  sector  has  got  to  exist  and  he
 said:  I  do  not  like  to  throtle  them.
 This  is  what  he  said,  I  am  pot  holding
 any  brief  for  private  bus  operators,
 ‘Today  the  position  is  that  20  per  cent
 ofthe  buses  areoff  the  rvedand  it  is
 athe  common  man  who  suffers.  I  am  for
 200  per  cent  nationalisation  of  the  bus
 #ervices  but  as  long  as  this  system
 exists,  they  have  to  be  reasonable  and
 the  cammon  man  should  not  be  put  to
 suffering.  The  fare  revision  was  from
 4  to  5  paise.  So  the  tax  has  been
 raised  from  Rs,  380  to  Rs.  225.  My
 friends  who  spoke  said  thut  it  was
 Rs.  70  in  Kerala,  Rs.  60  in  Mysore,
 Rs.  55  in  Andhra,  that  buses  can  be
 plied  even  at  four  paise  per  mile  and
 operators  will  do  it  provided  it  is  kept
 at  par  with  the  neighbouring  states.

 3  quite  agree  that  we  cannot  have  uni-
 formity  in  the  matter  of  taxes  in  all
 the  states.  Take  for  instance,  a  border
 like  Palghat-Coimbatore  or  Bangalore-
 Horur  Thig  man  pays  Rs.  220  while
 that  man  pays  only  70.  If  the  taxes  on
 buses  are  reduced—not  that  I  am  hold-
 ing  any  brief  for  bug  operators—cer-
 tainly  fares  also  can  be  reduced  and
 thereby  the  common  man  will  benefit

 I  will  now  tum  to  the  plight  of  far-
 merg  in  the  rural  areas.  In  Tamilnadu
 there  is  a  peculiar  situation.  A  num-
 ber  of  financial  corporations  have  come
 up  in  recent  months.  If  I  went  to
 borrow  Rs,  100,  I  wilt  get  onlv  Rs  70
 after  deducting  Rs.  30  by  way  of  inte-
 rest  and  |  will  have  to  sign  a  bond  for
 Re,  200/-  and  I  will  also  have  to  sign
 a  blank  bond.  That  is  the  situation.
 I  think  a  policy  decision  shoulg  be
 taken,  not  only  in  respect  of  Famil
 Wadu  but  in  respect  of  the  whole  coun-

 Gent,  Die.  and  D.Ge,
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 try,  that  any  transaction  over  Rs.  500
 should  be  registered.  Here  administra-
 tive  measure  ig  required  because  this
 sort  of  thing  can  be  avoided  if  this  is
 taken.  So,  the  revenue  that  we  have
 lest  on  account  of  prohibition—the
 State  was  earning’  nearly  Re.  66.0
 crores—is  to  be  found  out  by  means
 of  taking  some  other  measure.  I  am
 not  going  to  gay  that  prohibition  should
 be  removed.  But  even  taking  into
 account  that  there  will  be  25  per  cent
 increase  of  excise  duty  during  ‘1976-77,
 there  should  be  a  gap  to  the  tune  of
 Rs.  80.0  crores.  One  thing  I  want  to
 submit  is  that  there  is  prohibition  in
 Tarnil  Nadu  and  Gujarat  and  on  ac-
 count  of  this  there  :s  a  loss  of  revenue
 to  the  State.  To  meet  this  loss,  the
 Centre  should  give  assistance.  Simi-
 larly,  in  Tamil  Nadu  Lotteries  have
 been  abolished,  just  because  Mr.  Ja;  a-
 prakash  Narayan  had  advisea  Mr.
 Karunanidhi.  If  the  Lottenes  ang  race
 are  allowed  to  continue,  they  wil,  not
 affect  the  common  man  at  all  Then
 a  number  of  Lift  Irrigation  Societies
 in  Tamil  Nadu  was  to  be  opened,
 More  than  2300  someties  were  to  be
 opened  But  out  of  these  2300  societies,
 80  per  cent  are  existing  on  paper.
 These  societies  were  supposed  to  help
 the  farmers  in  the  rural  areas,  What  I
 want  to  say  is  that  all  these  societies
 should  start  working  forthwith  and
 they  should  really  be  of  some  use  to
 the  common  man

 Now.  I  come  to  the  implementaticn
 of  20-point  programme  Whether  we
 Like  it  or  not  we  have  got  to  implement
 these  programmes  through  bureaucra-
 tic  machinery.  Nothing  will  better
 be  substituteg  than  a  popular  Govern-
 ment.  In  a  popular  Government  both
 reason  and  rules  wil}  be  observed  But
 now  they  can  only  observe  rules  and
 not  reason  I  can  give  an  example  In
 my  own  constituency,  more  than  one
 thousang  people  have  been  cultivating
 lands  adjoining  the  river  Kaveri  fcr
 the  past  25  years.  Levy  has  been
 collected  from  these  people  and  they
 have  been  paying  the  levy  regularly
 all  these  years,  These  people  are  land-
 less  Harijang  and  freedom  fighters  and
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 they  have  been  allotteg  lands.  But
 they  have  not  been  given  ‘pattas’  for
 these  lands.  Now  what  has  happened
 is  that  al]  of  a  sudden,  after  the  pro-
 clamation  of  President's  rule,  they
 have  been  asked  to  pay  Rs.  2500  per
 acre.  I  would  submit  that  the  Govern-
 ment  should  ask  them  to  pay  a  reason-
 able  amount  for  the  lands  which  are
 used  by  them  for  cultivation,  |  have
 also  sent  in  a  representatiun  to  the
 Government  in  this  regard.  I  am  not
 Saying  that  those  people  should  9९
 given  the  ‘pattas’  I  am  not  talking  of
 those  encroachers  who  have  already
 lands  elsewhere,  but  I  am  talking  of
 those  small  land  holders.  Harijan
 lang  holders.  I  had  sent  My  represen-
 tation  in  1964-65,  also  but  I  am  sorry
 to  state  that  the  rephes  to  that  repre-
 sentation  and  to  the  present  one  are
 the  sume.  Nothing  has  been  done  so
 far  Then  in  regard  to  hendluom
 weavers  in  Tamil  Nadu.  I  am  hippy
 to  know  that  the  Centre  is  giving
 grants.  A  grant  of  Rs  400  lakh,  is
 being  given  for  setting  up  the  Weaver
 Centre  .n  m\  own  ec  nstituencs

 My  fuend,  Mr  Kalvanasuadaram,
 spoke  emotionally  regarding  the  admi-
 nistration  and  in  «  way  I  would  hke
 to  agree  with  him  on  this  because  more
 than  50  per  cent  of  the  police  force  at
 the  Sub-Inspector’s  Jevel  were  recruit-
 ed  by  the  9  M  K  regime.  During
 their  regime  these  people  were  iecruit-
 e}  just  to  bring  down  the  reputation
 of  the  Frime  Mivicter  and  alse  to  bring
 the  President's  rule  into  disrepute.
 they  acted  in  such  a  manner  that  the
 common  people  were  afrzid  of  telling
 the  harassment  meted  out  to  them.
 No  action  has  been  taken  against  them.
 I  wish  and  hope  that  the  present  ad-
 visors  will  see  that  the  people  are  not
 harassed  and  the  State  is  engaged  in
 the  economic  development.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  Sir.  on  3ist  January,  1976,  the
 notorious  and  corrupt  Karunanidhi
 Government  was  dismissed  because
 power  wag  abouseg  and  funds  were
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 misused.  It  was  thrown  into  the  dust
 bin  and  it  went  unwept,  unsung  and.
 unhonoured.  The  fall  of  the  Haruna-
 nidhi  Ministry  should  teach  a  lesson
 and  should  be  an  eye-opener  to  those
 who  are  in  power  or  those  who  aspire
 to  come  to  power.  After  the  imposition
 of  President's  rule  in  Tamil  Nadu,  the
 prices  have  come  down  considerably
 and  we  are  very  happy  that  this  budget
 is  presented  by  Mr,  Subramaniam,  who
 has  vast  knowledge  of  finance  and
 economics,  particularly  of  Tamilnadu.

 We  are  happy  that  the  plan  outlay
 hag  been  increased  to  Rs,  201  crores
 which  will  lead  to  accelerated  growth
 of  the  economy  of  the  State.  Top
 priority  has  been  given,  well  deserved.
 ly,  to  power  which  gets  Rs.  7  crores.
 We  are  very  thankful  to  the  Centre
 for  giving  Rs.  20  crores  assistance  to
 the  Tuticorm  thermal  plant  which  is
 very  necessary.

 Let  me  take  up  a  few  of  the  tax  pro-
 posals  which  the  Finance  Minister  has
 been  advised  to  bring  forward,  because
 it  is  not  wholly  his  budget.  !  do  not
 know  why  ao  sober  man  Ike  Mr.
 Subramaniam  shouid  have  cuosen  the
 same  target  as  the  previous  regime  and
 taxed  the  motor  vehicles  further.  This
 is  a  much-maligned  industry  which  has
 been  under  the  constant  attack  of  the
 previous  Ministry  for  the  last  few
 years.  Many  hon,  members  have
 pointed  out  how  this  tax  is  the  hignest
 in  the  whole  country  and  what  igs  the
 difference.  I  will  point  out  how  quick-
 ly  it  was  increased;  It  was  Rs.  96.50
 on  3i-3-74.  It  was  raised  to  Rs.  330
 on  ‘14-74,  to  Rs.  40  on  ‘1-10-74  and  to
 Rs.  80  within  three  months,  i.e.  on
 1-1-75  It  is  not  unly  an  unjust  but  fll-
 conceived  tax  and  I  request  the  Finance
 Minister  to  reconsider  it.  There  should
 be  some  uniformity  between  the  neigh-
 bouring  States  of  Kerala,  Karnataka,
 Andhra  Pradesh  and  Tamilnadu.

 For  the  first  time  a  tax  has  been
 levied  on  commercial  crops.  have  no
 doubt  that  resources  should  be  mobi-
 lised  from  the  rural  rich  but  it  is  for
 consideration  whether  even  the  smalF
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 farmers  having  l  or  2  acres  should  be
 taxed.  I  want  that  at  least  those  own-

 ing  3  acres  or  5  acres  should  he
 exempted  from  this  tax,  Already  the
 farmers  are  under  great  stress  ang
 strain  in  our  State.  Mr.  Kalyanasun-
 daram  has  dealt  with  this.  Rural
 credit  is  almost  frozen.  Cooperative
 and  commercial  banks  are  not  giving
 loan  even  on  the  security  of  jewels.
 Though  we  hear  a  lot  about  rural
 panks,  I  have  not  seen  any  in  southern
 India.  In  this  atmosphere,  a  few  days
 ago  they  have  started  again  procuring
 grains  and  this  time  they  are  giving
 Rs,  0  lesser  than  the  old  price.  The
 Central  should  advise  the  State  Gov-
 ernment  to  give  the  earlier  price.

 Industry  is  a  sector  which  has  been
 negiected,  for  the  last  one  decade  in
 Tamilnadu  by  the  Centre.  No  major
 industry  has  been  given  to  that  State.
 At  least  now  the  Centre  should  give
 particular  attention  to  this  and  _  the
 pending  schemes  shouid  be  implement-
 ed  immediately.

 Other  members  have  spoken  ahout
 the  Salem  steel]  plant.  It  was  inaugu-
 rated  by  the  Prime  Minister  in  1970.
 So  far  they  have  spent  Rs.  0  crores
 and  all  infrastructure  work  has  been
 completed.  Technical  feasibility,
 economic  viability  and  profitability  of
 the  project  have  been  agreed  to  and  the
 Government  of  India  is  satisfied.  The
 detailed  project  submitted  by  the
 Dastur  Company  was  scrutinised  by
 an  experts  committee  and  it  was  agre-
 ed  to  in  1974,  Till  i973  the  project  was
 going  on  well,  but  in  the  next  two  years
 the  budget  was  cut  down.  For  1974.
 75  the  Steel  Ministery  recomrnended
 Rs.  5  crores,  but  only  Rs.  4  crores  were
 allotted.  Again  for  1975-76  Rs,  15
 crores  were  recommended  but  cnly  Rs.
 3  crores  were  allotted.  Because  of
 this  considerable  delay,  the  project  cost
 has  gone  up  from  Rs.  340  to  56  crores.
 At  least  now  the  Central  Government
 should  wake  up  from  its  deep  slumber
 and  do  something  to  implement  this
 project.  The  first  phase  to  produce
 stainless  steel  will  cost  Rs.  6  crores
 over  a  period  of  4  years,  ie.  about  Rs.
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 30  crores  a  year.  I  think  the  Centre
 will  not  grudge  allotting  this  amount.
 A  doubt  has  been  created  in  the  minds
 of  the  pople  whether  this  project  would
 come  into  existence  at  all.  The  है.
 nance  Minister  should  clear  this  doubt
 here  and  now.  The  Centre  should  go
 ahead  with  the  implementation  of  this
 project  and  finalise  the  technical  know-
 how  agreement  with  fhe  internaticnal
 makers  of  stainless  steel  Global  tenders
 for  plant  and  machinery  should  be  im-

 mediately  floated  because  it  will  take
 a  long  time.

 We  have  been  hearing  for  a  Iong  time
 about  the  second  mine  cut  in  Neiveli
 At  least  I  have  been  hearing  it  for  the:
 last  nine  years  in  this  House.  When  L
 was  elected  in  967  I  spoke  about  it
 and  the  Steel  Minister,  Shri  Jaganatha
 Riao  at  that  time,  replied  that  it  will
 be  taken  up  as  immediately  as  possi.
 ble.  For  the  last  ten  years  we  have
 been  hearing  the  same  repiy.  Where:
 do  we  stand  now?  Are  we  going  to
 have  a  second  mine  cut  in  Neiveli  or
 not?  I  want  a  straight  answer.

 १4  hrs.

 We  have  been  hearing  about  some-
 thing  called  Kalpakkam  for  the  last  20
 or  45  years.  What  has  happened  to
 it?  Sometimes  we  read  in  the  papers
 that  the  Candians  or  somebody  else  are
 coming,  but  so  far  nothing  has  been
 done.  I  want  the  Centre  to  give  parti-
 cular  attention  to  this  atomic  plant
 which  is  very  much  required  in
 that  State.  No  State  in  India  is
 so  much  power  hungry—I  mean
 electrical  power,  not  political  power
 —ag  Tamilnadu  which  has  7  lakhs
 of  pump  sets.  In  my  district  of  Nortk
 Arcot  alone  more  than  2  lakhs  pump
 sets  are  there.  Pending  applications
 run  into  thousands.  We  want  more
 power  and  more  electricity.  I  want
 the  Central  Government  to  bestow  their
 best  attention  on  Tamil  Nadu  in  this
 matter.  The  Finance  Minister  has
 talked  about  better  tax  collection.  And
 I  also  learn  from  the  budget  papers  that
 the  Entertainment  Tax  Flying  Squads
 and  Sales  Tax  Squads  have  been  sanc-
 tioned;  and  money  has  been  allotted.  I
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 would  like  to  point  out  to  the  House
 that,  there  is  a  large  scale  tax  evasion
 in  these  two  sectora;  and  mostly,  with
 the  connivance  of  the  officials.  About
 5  or  4  days  back  when  I  was  leaving
 for  Delhi,  a  person  came  to  me  and
 said  that  he  was  a  cinema  theatre
 owner;  he  told  me  that  he  used  to  pay
 the  ‘mamul’  to  these  officials,  even  up-
 to  the  D.C.T.O.  and  to  the  Flying  Squad
 who  were  making  surprise  visits.  But
 after  the  President’s  rule,  the  cinema
 owner  told  the  officials.  “I  will  not  pay
 you  the  “mamul”’.  Otherwise  I  am
 afraid  I  may  be  arrested  under  MISA.
 But  the  official  insisted.  “You  must  give
 me  the  monthly  ‘mamul’  You  may  do
 whatever  you  like,  but  you  should  give
 the  ‘mamul’  which  you  were  paying.”
 The  cinema  owner  asked  me.  “What
 to  do?”  This  is  happening  regularly.

 MR  DEPUTY-SPEAKER:  Is  the
 word  ‘Mamul’  a  Tamil  word?

 SHRI  5.  VISWANATHAN:  It  means
 a  periodical  payment  or  an  amount  paid
 regularly.

 MR.  DEPUTY-SPEAKER:
 Tamil  word.

 Is  it  a

 SHRI  5.  VISWANATHAN:  It  is  a
 word  common  to  all  Indians,  Sir,  not
 only  to  Tamilians.  If  this  is  stopped,
 I  think  the  collection  of  tax  from
 entertainment  and  the  commercial  tax
 will  go  up

 We  have  given  a  number  of  cut
 motions.  I  have  no  time  to  cover  al
 of  them.  One  says  that  ‘the  police
 force  in  the  State  should  be  streamlin-
 ed  and  re-organised.  I  do  not  want  to
 talk  much  about  the  police,  because
 Shri  Kalyanasundaram  has  alreay  done
 it,  At  least  the  Vigilance  ang  Anti-Cor_
 ruption  Wing  of  the  police  shoulg  start
 functioning  now,  It  is  the  police  force
 which  should  stop  crimes  and  corrup-
 tion  in  other  departments.  But  if  the
 police  itself  is  corrupt,  then  who  is  go-
 ing  to  stop  corruption  in  other  depart-
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 mente?  Let  us  start  with  the  police.
 If  we  cannot  do  it  in  this  atmosphere,
 in  thie  emergency,  coupled  with  Pres-
 dent's  Rule,  when  and  where  are  we
 going  to  do  it?  So,  I  would  request  the
 Governor  and  his  Advisers  to  give  top
 priority  to  this  subject.  As  far  as
 Tamil  Nadu  is  concerned,  let  1976  be  &
 year  of  removal  of  poverty  as  well  as
 corruption.  If  it  is  only  removal  of
 poverty  in  other  States,  in  Tamil  Nadu
 we  must  give  priority  to  removal  of
 corruption  and  poverty.

 Coming  to  irrigation,  four  projects
 have  been  taken  up.  We  want  one  or
 two  more,  which  we  have  mentioned
 in  our  cut  motions,  particulary
 Mordhena,  which  ig  in  my  district,  and
 of  which  foundation  has  been  laid.

 The  previous  Government  was  incur-
 ring  a  lot  of  expenditure  on  publicity.
 I  want  the  present  Government  to  cut
 it  down.  You  cannot  step  into  the
 Same  shoes  and  spend  the  same  amount
 of  money  on  publicity.  The  expendi.
 ture  on  information  and  publcity
 should  be  drastically  cut  down.

 A  lot  has  been  said  about  the  8006
 Public  Service  Commission,  especaly
 recruitment  to  Group  I  Services,  The
 Tamil  Nadu  Public  Service  Commission
 is  well  known.  at  least  in  Tamil  Nadu.
 as  the  private  Service  Commission  of
 the  Ministers.  Ii  makes  recruitment  to
 Group  I  services  like  Deputy  Collec-
 tors,  Deputy  Superintendents  of  Police
 and  Deputy  Registrars  of  Co-operative
 Societies.  So  far  they  were  chousing
 only  the  candidates  of  the  particular
 Ministers.  At  least  hereafter  I  hope
 the  Service  Commission  will  be  a  real
 Service  Commission,  which  will  recruit
 candidates  on  the  basis  of  merit.

 There  are  a  number  of  things  which
 the  new  administration  hag  to  take  up.
 The  people  expect  a  lot  from  the  new
 administration.  President’s  Rule  should
 not  mean  substitution  of  the  corrupt
 DMK  Ministers  by  the  corrupt  offictals.
 We,  must  see  that  the  officialdom

 is  freed  from  corruption  and  that
 the  hopes  and  aspirations  of  the  pec-
 ple  are  fulfiles.
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 *SHRI  A.  M.  CHELLACHMI  (Ten-
 kasi):  Hon,  Mr.  Deputy  Speaker,  Sir,
 Il  am  grateful  to  you  for  giving  me  an
 opportunity  to  say  a  few  words  on  the

 ‘Tamil  Nadu  Budget  for  the  year  1976-
 77,  Sir,  I  pay  my  humble  tribute  to
 ihe  hon.  Finance  Minister,  Shri  C.
 Subramaniam,  who  has_  presented

 this  Budget  in  this  House  after  a  lapse
 of  14  years.  On  3lst  January,  976  the
 President’s  rule  was  promulgated  in
 Tamil  Nadu.  For  nine  long  years,  the
 economy  of  Tami]  Nadu  was  mauiea
 and  maimed  by  the  D.  M.  K,  Govern-
 ment.  During  a  short  period  of  45
 days,  fhe  whole  economy  of  Tamil
 Nadu  was  reviewed  and  the  eccnomic
 needs  of  the  State  were  assessed.  The
 thon,  Prime  Minister  initiated  active
 steps  for  assessing  the  financial
 requirements  of  the  State.  I  am
 grateful  that  this  meaningful  ang  con-
 structive  Budget  for  Tamil  Nadu  has
 been  presented  before  this  House,

 I  am  very  happy  that  a  sum  of  Rs.
 20l  crores  has  been  allocated  for  this
 year’s  Plan  investment,  Sir,  out  of
 this  amount  of  Rs,  201  crores,  56  per
 cent  will  be  sent  in  the  implementation
 of  our  Prime  Minister’s  20-point  econo-
 mic  programme.  Sir,  to  effectively
 implement  our  Prime  Minister’s  20
 point  economic  programme,  in  each
 district  of  the  Stais,  a  non-official
 Committee  should  be  set  up  immedi-
 ately  so  that  adequate  supervision  can
 be  done.  Besides  that,  the  Prime  Min-
 ister  regretfully  announced  that  over
 the  years  the  State  of  Tamil  Nadu  hag
 slideq  down  to  the  jowest  rung  of  the
 ladder  so  far  as  plan  “investment  is
 concerned,  Now,  through  this  Budget,
 a  conscious  effort  is  being  made  to
 bring  back  Tamil  Nadu  to  its  pre-
 eminent  position,

 Sir,  the  D.  M.  K.  Government  claim-
 ed  that  there  were  2350  Lift  Irrigation
 Societies  in  the  State.  Now,  the  new
 Administration  in  the  State  has  found
 out  that  800  societies  are  bogus  and
 has  directed  that  they  should  be  wound
 up.  It  is  found  to  our  dismay  that  a
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 sum  of  Rs.  80  crores  allotted  to  these

 societies  have  been  lifted  away  by  the

 D.  M.  K.  men.

 My  hon,  friend,  Shri  J.  Matha  Go-

 wder  bemoanted  that  the  Central  Gov-
 ernment  reduced  the  plan  outiay  by
 Rs.  50  crores,  when  the  D.M.K.  Gov-

 ernment  demanded  Rs.  227  crores.  In

 this  connection,  if  the  Central  Govern-
 ment  had  given  Rs.  50  crores  also,  it

 would  also  have  gone  the  way  the  sum
 of  Rs.  80  crores  had  gone,  It  was  a

 goog  thing  that  the  Central  Govern-
 ment  diq  not  accede  to  the  demand  of

 Rs,  227  crores.

 Now  the  Central  Government  have

 given  Rs.  24  crores  more  than  the

 outlay  of  Rs  117  crores  as  demanded

 by  the  D.  M  K,  Government.  T  am  glad
 that  this  sum  would  be  utilised  for

 strengthening  the  irrigation  and  power
 base  in  Tamil  Nadu.

 Sir,  the  new  Administration  in  Tamil
 Nadu  has  found  out  that  nearly  900  co-
 overative  societies  have  not  been  audit-
 edfor  quite  a  number  of  years  now,

 If  they  are  audited  new,  probably
 many  more  ma'practices  may  come  to

 light.  I  am  happy  that  the  new  Ad.

 ministration  has  directed  immediate
 auditing  of  these  900  co-operative
 societies.

 Coming  now  to  Land  Mortgage
 Banks,  they  are  meant  to  help  the  rural

 people.  In  Tamil  Nadu  there  are  223

 Branches  spread  over  throughout  the
 State.  The  new  Administration  bas
 directed  a  thorough  probe  in  the  func-

 tioning  of  these  branches  of  the  Land

 Mortgage  Bank  in  the  State,  as  so
 manv  allegations  have  been  made
 against  them.

 The  D.  M  K  Government  used  to
 boast  that  they  have  made  significant
 progress  in  the  State.  Now,  it  is  found
 that  nearly  500  villages  with  a  pupula-
 tion  of  2000  and  above  have  no  schcols
 at  all.  While  the  all-India  average  in
 the  progress  of  education  has  been  5
 per  cent  per  annum  during  the  past
 few  years,  in  Tamil  Nadu  it  shows  a
 decline  of  3.5  per  cent  per  annum  for
 the  past  few  years  during  the  D.  M.  K.

 *The  original  speech  was  delivered
 LS—¥%,

 in  Tamil.
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 rule.  I{  should  be  ensured  that  there
 is  at  least  a  primary  school  in  these
 2800  villages  with  a  population  of  2000
 and  above,

 Similarly,  the  D.  M.  K.  Government
 constructed  model  huts  on  both  sides
 of  National  Highways  and  they  served
 as  effective  instruments  of  propaganda,
 0  far  as  slum  clearance  was  concerned.
 Nobody  went  interior  in  the  rural  areas
 and  tried  to  assess  the  housing  needs
 of  the  people.  Neither  the  District
 Officers  nor  ihe  Ministers  tried  to  visit
 intenor  in  the  rural  areas  for  this  pur-
 pose.  It  is  gratifying  to  note  that  one
 of  the  20-point  economic  programme
 adumbrateg  by  the  Prime  Ministery  is
 provision  of  housing  accommod.ition  for
 the  indigent  rural  mass.  Sir,  I  request
 that  energetic  anq  effective  steps
 should  be  taken  for  providing  housing
 to  the  Harijans  ana  Backwarg  classes
 living  in  the  interior  of  rural  areas
 in  Tamil  Nadu.

 Sir.  the  southern  part  of  Tamil  Nadu,
 ie.  the  districts  of  Ramanathapuram,
 Tirunelveh  and  Kanyakumur:  are
 afflicted  by  drought.  The  D.  M,  Kk.
 Government  did  not  do  anything  for
 tackling  drought  in  these  parts  on  a
 permanent  fouling  In  fact,  the  Con.
 gress  Government  in  Tamil  Nadu  fiom
 3952  to  967  also  did  not  attend  to  this
 problem  in  this  area.  Drought  has
 become  a  permanent  feature  of  this
 area.  Starvation  deaths  have  become
 a  normal  feature.  I  have  seen  it  with
 my  own  eyes.  The  Governor  of  Tamil
 Nadu  also  has  visited  this  area  If
 drought  relief  assistance  is  given  on  a
 temporary  basis,  50  per  cent  of  it  is
 eaten  away  by  the  Engineers  and  other
 Officers.  Drought  relief  works  aie  not
 completed.  Sir,  it  ३38  necessary  to  do
 something  on  a  permanent  footing  for
 tackling  drought  in  the  distrcts  of
 Ramanathapuram,  Tirunelveli  and
 Kanyakumari.  In  fact,  a  major  irri-
 gation  project  has  to  be  undertaken  in
 this  area.  Such  a  major  irrigation
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 scheme  is  possible  also.  In  my  dis.
 trict  some  rivers  are  flowing  in  the
 Western  Ghats.  They  have  been
 surveyed  many  many  years  ago.  In
 fact,  surveys  have  been  going  on  from
 1887.  Here  I  wish  to  mention  about
 the  Ghiriyar  project  which  has  a  long
 history  behind  it.  Representations
 were  submitted  to  Government  now
 and  then  since  the  year  1887  pressing
 for  the  implementation  of  the  scheme.
 Investigation  works  were  launched
 from  887  to  955  and  several  propo-
 sals  were  formulated  only  to  be
 abandoned  subsequently.

 The  Ghiriyar  site  is  appended  to
 such  representations  showing  the  west
 flowing  Ghiriyay  river  with  locations
 of  adjacent  places  likely  to  benefit
 from  the  above  said  Ghiriyar  scheme.
 Ghiriyar  is  qa  west  flowing  river  in
 Kerala  State  ang  it  is  a  tiibutory  of
 Kakkiar  river  which  in  turn  is  a
 major  tributory  of  Pambaiyar,  also  a
 west  flowing  river  in  Kerala  State.  A
 portion  of  water  from  Ghiriyar  can  be
 diverted  eastern  side  after  construct-
 ing  a  dam  acrosg  Ghiriyar;  this  may
 involve  construction  of  a  tunnel  of
 length  12,000  ft.  leading  the  water  to
 storage  works  and  supply  this  water
 benefitting  about  20,000  acres  of  Jand
 under  wet  cultivation  in  Srivi!-
 liputhur,  Sankarankoil,  Kovilpatti,
 Rajapalavam  and  Sathur  _  taluks
 in  Tamil  Nadu.  This  may  yield
 an  additional  food  production  of
 15,000  tonnes.  Besides,  it  gives  scope
 for  bringing  5000  acres  of  land  cap2-
 ble  of  producing  double  crops.  This
 scheme,  in  addition,  will  help  in  rais-
 ing  the  subsoil  water  table  in  the
 wells  located  in  the  ahove  said  areas
 which  will  further  solve  the  irriga-
 tion  and  drinking  water  problems.

 Sir,  if  this  scheme,  which  fs  under
 consideration  for  nearly  100  years
 now,  is  implemented,  it  will  be
 virtually  a  boon  for  the  long-suffer-
 ing  people  of  this  area  afflicted  by
 recurring  drougth.  Thig  area  will  be-
 come  fertile  producing  double  crops.
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 The  people  of  Ramanathapuram,
 Tirunelveli  and  Kanyakumari  will
 ever  be  grateful  if  this  scheme  is  im-
 plemented  immediately.

 The  hon,  Finance  Minister  has  men-
 tioned  about  the  integrated  rural  pro-
 jects  and  also  about  a  provision  of  Rs.
 58  crores  for  this.  I  wish  that  this
 scheme  should  be  implemented  in
 Tamil  Nadu  with  verve  and  vigour.

 Sir,  the  Doctors  in  the  Government
 hospitals  do  not  care  to  attend  the
 patients,  The  reason  for  this  that
 they  have  got  private  dispensaries  and
 nursing  homes  and  they  advise  the
 patients  to  come  there  for  proper
 treatment.  How  can  you  expect  the
 poor  people  to  go  to  private  nursing
 her  ag.  ang  pay  haavily  for  their  treat-
 ment?  Sir,  it  is  imperative  that  the
 Doctors  in  the  Government  hospitals
 should  not  be  allowed  to  have  private
 practice  or  private  dispensaries  A
 directive  must  be  isued  te  this  effect.

 In  conclusion,  I  would  like  {o  em-
 phasise  that  in  the  interest  of  £!
 long-suffering  people  of  Ramanach:
 puram,  Tirunelveh  and  Kanyakuma”:
 the  Ghiriya  Irrigation  Project  should
 be  taken  up  for  implementation  im-
 mediatcly.

 With  these  words  I  conclude  my
 speech.

 SHRI  5.  RADHAKRISIINAN  (Cud-
 dalore):  Mr,  Deputv-Speaker,  Sir,  the
 people  of  Tamil  Nedu  are  so  lucky
 to  have  a  benevolent  President's  rute

 SHRL  G.  VISWANATHAN:  The
 President  is  benevo'ent.

 SHRI  S,  RADHAKRISHNAN:  Now,
 they  are  fortunate  enough  to  have  a
 precious  bouquet  of  Rs.  200  crores
 Plan  outlay  in  this  Budget.  Our  Fin-
 ance  Minister  has  tuken  pains  to  sav
 that  with  a  more  disciplined  and  care-
 ful  spending  we  can  open  the  gates
 of  a  heavenly  kingdom  of  joy  and
 mirth  to  ‘rejoin  the  ‘mainstream  of
 mational  administration,  and  he  has
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 stated  that  he  is  increasing  it  by
 Rs,  23  crores  over  ang  above  the  re~
 quirement  of  Rs.  गा  crores.  I  am
 one,  ‘ike  some  other  Members,  wno
 has  hid  the  privilege  of  seving  our
 Hon  Jinunce  Mimister  presenting  the
 budget  fourteen  years  back  952  was
 the  fist  occasion,  T  s,  when  the
 Hon  Member  Mr  s.aivanasundaram
 and  myself  happeaed  to  see  our  Fin.
 ance  Mmuster  procent  the  budget—~
 then  in  the  State  Assembly  and  now
 in  Parliament  Now,  there  is  some
 distiic'ion  between  Mr.  Kalyana~
 sundaram  ang  mvse!f  m  regard  to  the
 ang'e  from  which  we  are  looking  at
 Mr.  Supramaniam’s  presenting  the
 budget.  When  he  was  presenting  the
 budget  in  the  State  Assembly,  both
 of  us  were  opposing  the  budget  then
 in  varying  circumstances.  I  don't
 know  whether  row,  after  this  long
 period,  he  35  stil.  opposing;  in  fact,  I
 think  he  is  vehemently  welcoming
 the  budget  now.

 But,  for  some  important  reasons,  I
 ‘m  opposing  these  budget  vroposeis;
 ‘at  fart  cannot  9९  concealed,  The
 1१1  thing  which  I  want  to  place  be-~
 fore  the  House  is  that  Tamil  Nadu  has
 achieved  g  g00)  increas®  in  agricul~
 tural  »roducthion—whirh  वह  neta
 resuit  cf  the  President’s  Rule  This
 must  be  ~esu!t  of  the  aut-going  Minis~
 try  There  are  other  States  ail  over
 India  which  cannot  compete  with
 Tamil  Nadu  in  agricultural  production
 They  cannot  say  that  they  have
 achieved  the  target  to  that  extent  in
 the  past  sevcrn  ९  ars.  Nobody  in
 the  ruhng  benc!.  can  gay  that
 any  other  State  Government  has
 achieved  the  plan:  4  target  in  agri.
 eultural  production  Cnterruptions).

 My  intention  ir  >-nging  this  out  fs
 to  show  the  s:eo-motherly  treatment
 being  meted  out  by  the  Centre.  It  is  a
 summary  disposal  ‘>  say  that  all  that
 has  been  done  by  the  DMK  Ministry
 is  wrong.

 I  will  only  refer  to  what  some
 other  Members  are  talking  about—in
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 regard  to  the  increased  outlay  of
 Rs,  200  crores.  When  Mr,  Subra-
 maniam  talking  abovy  this  200  crores
 he  stated  that  it  was  a  matter  of
 ‘personal  satisfaction’.  I  don’t  know
 what  is  the  personal  satisfaction  he
 feels.  When  he  says  that  the  crossing
 of  the  200  mark  is  a  matter  of  per-
 sonal  satisfaction,  does  7  show  that
 he  has  taken  so  much  pains?  Or  does
 it  mean  that  noboJy  has  so  far  asked
 for  such  a  high  amount  for  Tamil
 Nadu?  In  that  context  I  want  to  refer
 to  a  statement  made  in  the  State
 Assembly.  Long  ago,  in  March,  1972;
 as  Shri  Matha  Gowder  hag  stated,  the
 DMK  Ministry  were  arguing  with
 and  insisting  that  the  Centra]  Gov-
 ernment  should  incren+>  the  assist~
 ance  ang  outlay

 AN  HON  MEMBER:  You  did  net
 agree  at  that  time.

 SHRI  S,  RADHAKRISHNAN,  १
 remember,  we  ७२.९  jomt)  making  a
 procession  to  the  Prime  Minister's
 house  with  certain  temands.  Can  he
 forge;  it?  Unitedly  we  were  making
 a  processinn  to  the  Prime  Minister's
 house  in  connectio.  with  the  Cauvery
 water  dispute  In  certain  matters,  let
 us  hove  a  joint  sction  10  reprecent  to
 the  Cerfere

 Y  wanted  to  mentum  certain  speci-
 fie  facts—about  the  nature  of  ap-
 proach  or  the  mode  of  thinking  that
 has  been  prevailing  ever  since  the
 formation  of  che  DMK  Ministry
 Fiom  1972,  this  has  been  repeated  by
 the  DMK  Mnnistry.  It  has  been  a
 regular  form  of  representation  made
 to  the  Central  Government,  The  Chief
 Minister,  while  presenting  the  Budget
 in  the  State  Assembly  in  7972  said:

 “We  pointed  out  that  provision  of
 such  a  reduced  amount  wil!  ham-
 per  the  rate  of  progress  and  retard
 the  growth.  Even  so,  the  Govern-
 ment  of  India  insisted  that  the  Plan

 MARCH  24,  1976  Tamil  Nady  get  200
 Gent,  Dis.  and  Dan

 ond  DSGs
 for  970-7l  shoulg  be  reduced  to
 Rs,  79.30  crores  and  that  for  297I-
 72  to  Rs.  80.20  crores,  We  pointed
 out  to  the  Government  of  India
 that  at  least  Rs.  875  crores  should
 be  spent  on  development  schernes  of
 the  State  during  the  Five-Year  Plan
 period  and  that  this  would  invotve
 an  annual  outlay  between  Rs,  400
 and  Rs.  25  crores,”

 This  point  for  greater  outlay  has  been
 strersed  ever  since  the  formation  of
 the  DMK  Government,

 Coming  to  the  next  point,  the  Fin-
 ance  Minister  was  mention:ng  about
 fertiliser  availability  being  comfort-
 able  It  is  a  very  reasonab‘e  thing,
 Fertiliser  is  available  all  ove;  Tamil
 Nadu  But  the  ability  of  the  farmer
 to  purchase  fertilisers  i,  at  a  stand-
 still;  he  is  not  in  a  position  to  pur-
 chase  the  available  fertilisers,  to  pur.
 chase  the  fertilisers  previaed  now  by
 any  Government  Did  anylndy  stress
 the  need  for  the  low-cost  of  ferti-
 istry?

 In  this  Budget  there  are  two  things
 ४१३९)  |  would  mention.  When  he  was
 stating  gbout  the  power  position,  not
 even  a  single  word  ha:  been  =  sud
 about  Neyveh  anj  Salem  plant  The
 Sg'tm  plant,  if  bo  remember  right,
 would  nat  have  matured  if  jate  Shr
 Mohan  Kumuramangaiam  had  nut
 heen  the  Minister  here.  That  is  my
 humble  «pinion.  There  was  a  lot  of
 uproar  that.  he  had  done  so  much  re-
 garding  Nalem  ang  also  sLout  Neyvelh.
 But  now  the  situatiua  is  that  people
 ore  entertaining  a  doubt  whether  the
 Salem  stiel  p'ant  Neyvel:  I  inini  cut
 wi'l  come  up  at  ail.

 MR,  DEPUTY  SPEAKER:  You  just
 mention  what  you  want  to  be  done
 Many  others  have  referred  to  these
 two  points,  You  have  taken  almost
 ten  minutes.  You  mav  now  conclude.

 SHRI  8.  RADHAKRISHNAN:  I  am
 very  pleased  to  see  that  the  hon.
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 Minister  has  mentioned  about  the
 acute  water  scarcity  in  the  Madras
 City.  A  mention  has  been  made  about
 the  Veeranam  Project  also,  The  peo-
 ple  of  Tamil  Nadu  have  a  bitter  ex-
 perience  on  this,  Th2  erstwhile  DMK
 Ministry,  coming  out  with  ambitious
 Projects,  proposed  Veeranam

 MR  DEPUTY-SPEAKER:  What  do
 you  want  to  be  done  with  ‘Veeranam'?
 It  is  a  famous  name

 SHRI  S  RADHAKRISHNAN  Bt
 they  have  ony  erected  the  statue  of
 a  lady  ‘the  Mother  Cauveiy’  in  the
 southern  borde.  cf  the  Madray  Civ
 with  an  empty  pot,  without  water
 the  statue  of  Mother  Cauvery  with
 an  open  pot,  without  water’  मिल
 people  of  Tami]  Nadu  nov  think
 whether  this)  Kiishia  Pieject  miuv
 have  another  statue  of  a  lady  in  the
 northern  border  of  the  Madra.  C.t:
 with  an  empty  pot

 MR  DEPUTY-SPRAKER  |  think
 the  stutve  era  is  now  over

 SHRI  5  RADHAKRISHNAN  A,  I
 was  saying,  the  Krishna  Provect
 shou'd  not  have  ony  another  statur
 m  the  northern  border  of  the  Madras
 City  with  an  open  fot  Our  present
 Governor  has  devised  a  new  system
 of  stru-tu:e  for  the  administration  oc!
 the  State  ang  he  has  started  this  fest'-
 val  of  petitiong  m  Tami!  Nudu  Daily
 he  is  going  somewhere  and  visiting
 some  places,  attracting  huge  crowd.
 and  getting  petitions  on  hand  I  do
 not  know,  how  much  he  js  mterestei
 in  them  and  how  he  3५  going  to  deal
 with  them  I  do  not  know,  whether
 this  Committee  that  are  going  to  a,-
 poemt  for  the  State  wil!  be  e  formal
 committee  and  a  real  commitiee  =  I
 want  to  have  an  assuianc:  that  the
 functioning  of  thi,  committer  will  be
 helpful  in  redressing  the  gr.evance>
 of  the  peon'e  and  removing  the  doubts
 that  are  prevaihng  in  the  rnind<«  of
 the  pubhc  in  Tamil  Nadu.

 In  the  budget  :t  is  stated  that  the
 President's  rule  has  brought  about  a
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 sense  of  discipline  mu  fiscal  adminis-
 tration  and?  we  can  expect  a  better
 collection  f£  revenue.  But  already,
 the  revenue  officers  have  started  lft-
 ing  up  the  irrigation  pump-sets  whick:
 are  meant  for  hfting  the  water,  They
 are  taking  these  2way  from  the  fai-
 mers

 MR  DEPUTY-SPEAKOR.  It  is  a
 very  quick  so‘ution

 SHRI  S  RADHAKPISHNAN,  Ry
 this  coercive  metnol  we  may  expect
 the  things  to  go  from  bud  to  worse

 Sir,  the  bus  operators  have  already
 been  evicted  from  Tann,  Nadu  They
 have  started  their  journeys  towards
 Deih,  an3  thes  ave  thinking  of  v  ind-
 ing  up  their  operations  and  settle  at
 Delhi  itself

 MR  DEPUTY-S°FAKER  And  they
 are  bringing  all  the  buses  here  That
 will  solve  the  ‘:an*port  problem  in
 Delhi

 SHRi  §  RADHAKRISHNAN  Foe
 the  ‘ast  two  week.  they  have  made
 several  r:epresenta‘io:,  and  have  met
 various  Ministers  ana  have  been  wait-
 ing  here  They  experted  some  fe.
 duction  from  the  rate  of  Rs  ‘180/-,
 instead  the  motor  vehicle  tax  bas

 been  increased  frova  Rs  i80  to  Rs
 225/-  pen  seat  der  quarter  That  is
 not  far

 Lastis,  I  would  hke  to  mention
 about  the  additional  azter  cess  The
 agnicultutal  production  has  already
 exceeded  80  lakh  tonnes  in  Tamil
 Nadu  but  this  additvonel  taxation  7३
 going  ta  curtail  the  production  next
 year  That  is  waat  I  wanted  to  say

 MR  DEPUTY-SPEAKER  I  have
 just  four  more  speakers  Even  it  I
 give  ten  minutes  to  each  that  wil
 take  about  forty  mmutes  So,  we
 will  call  the  Minister  at  35;  I  think,
 that  would  be  all  right
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 SHRI  K.  MAYATHEVAR  =  (Dindi-
 gui):  Mr,  Deputy-Speaker  Sir,  now
 we  are  discussing  the  demands  of  the
 Tamil  Nadu  budget,  As  per  the
 papers  J  have  gone  through,  I  find
 that  the  total  outlay  for  the  States  in
 the  Central  budget  inclusive  of  Union
 territories  for  the  last  year  comes  to
 about  28l2  crores.  But  in  this  finan-
 cial  year,  1976-77,  this  goes  upto
 Rs,  3762  crores.  We  are  told  that
 there  is  an  increase  in  the  total  out-
 jay  to  the  extent  of  3l.6  per  cent  ac-
 cording  to  the  papers  placed  before
 the  House  and  40  per  cent,  according
 to  Mr.  0.  ५,  Alagesnan,  According  to
 the  share  for  Tamil  Nadu  State  in  the
 tetal  outlay  for  this  financial  year,
 we  are  getting  an  increased  amount

 ‘of  Rs.  24  crores,  This  comes  to  about
 5—8  per  cent  of  the  total  outiay
 which  is  intended  to  be  allotted  to
 the  States  along  with  Union  Terri-
 tories  for  the  financial  year  1976-77.  I
 request  the  Finance  Minister  and  the
 Government  of  India  that  if  the  gov-
 ernment  of  Tamil  Nadu  or  the  people
 of  Tamil  Nadu  are  to  enjoy  the  fruits
 on  par  with  the  Centra]  Government
 or  other  States,  we  are  entitled  to  get
 not  a  Rs.  24  crores  increase  but  about
 Rs.  50—60  crores  “herefore,  I  re-
 quest  the  hon.  Finance  Minister  to
 reconsider  and  grant  more  funds
 treating  Tamil  Nadu  on  par  with  the
 other  States,  in  the  total  outlay  for
 the  coming  financial  year.

 I  request  the  Governor  through  the
 Government  of  India  and  the  President
 to  dismiss  or  suoersede  al}  the  Pan-
 chayats  and  Councils  because  their
 elections  were  due  for  more  than
 three  years.  Three  or  four  times  the
 Tamil  Nadu  Assembly  extended  the
 life  of  the  Panchayats  and  Councils
 because  they  were  afraid  of  facing
 e‘ections  because  uf  my  leader,  Mr.
 M.  G.  Ramachandran,  It  is  a  long-
 standing  matter.  Therefore.  I  want
 the  Government  of  India  to  instruct
 the  Governor  to  supersede  the  Coun-
 cils  and  the  Panchayats,  My  further
 request  would  be  that  early  elections
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 be  held  for  these  local  bodies,  Feople
 are  ready  for  the  eiections.  This  is
 quite  unhearg  of  im  the  histcry  of
 Tamil  Nadu—no  alections  for  three
 years.

 Regarding  weavers,  there  aze  six
 centres  selected  in  Tamij  Nadu  to
 create  employment  opportunities  for
 the  suppressed  and  poor  classes.  But
 six  centres  are  not  adequate  Jn  my
 constituency—hon,  Finance  Minister
 knows  very  weil—there  is  that  famous
 Chinnalampatti  whose  saries  are
 famous,  even  in  Delhi,  They  are
 famous  even  world.wide.  There  are
 25,000  weavers  in  ry  own  constituency
 without  employment  for  a  long  time.
 Therefore,  I  draw  the  attention  of
 Tamil  Nady  Government  through  the
 graceful  hands  of  the  Central  Govern-
 ment  and  the  hon,  Finance  Minister
 whom  I  request  to  instruct  the  Gov-
 ernor  and  the  Tami}  Nadu  Govern-

 gor
 to  start  more  weaver  centres  in

 -hinnalampatti,  Dindigul  and  _  other
 areas  which  are  left  out  in  Tamil
 Nedu.

 Shri  R.  v.  Subrarnaniam,  cne  of  the.
 Advisers  to  the  Governoy,  has  sug-
 gesteq  recentiy  that  if  private  entre-
 preneurs  come  forward  to  set  up  in-
 dustries,  the  government  is  prepared
 to  give  maximum  aid.  I  am  not  sup-
 porting  this  view.  I  do  not  welcome
 this  view.  Nor  do  I  appreciate  it
 because  we  are  a  sucialist  government
 and  we  want  to  build  up  a  socialist
 society,  Therefore,  I  request  the  gov-
 ernment  to  come  forward  to  set  up
 public  sector  industries,  full-fedged
 public  sector  units.  Please  30  not
 allow  either  co-operative  schemes  o:
 a  entrepreneurs  because  these

 weavers  have  already  suffered  at  the  |
 hands  of  master  weavers,  Absolutely
 it  is  of  no  use  at  all,  it  will  not  serve

 purpose  of  |
 weavers  if  once  again  you  er‘rust  it
 to  master  weavers.  You  should  statt  ,
 public  sector  weaving  centres  for  the
 welfare,  safety  and  uplift  of  the  long
 suppressed  and  depressed  class  of
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 weavers  There  is  a  Vaigai  Dam
 acheme  which  3५  going  to  be  extended
 by  the  Wor.d  Bank  and  a  suia  cf
 Rs  20  crores  is  being  spent  for  the
 purpose  This  was  for  Nalakottai,
 Usiiampatty  and  Tuuriangulam  arees
 ‘There  are  25,000  vere,  which  «re  not
 trrigated  in  the  above  s.  iq  three  areas
 J  request  the  Goveramen;  to  irmguie
 those  areas  Then  the  surplus  w.ter
 ean  be  taken  to  other  areas

 There  was  a  great  scandal  in  the
 Madras  State  Polk  2  Commissioner  ५
 Office  Shri  Shenor,  IPS  wat  hen
 the  Police  Commussiorer  A  cause  ४०४५
 registered  against  the  Commussione=  uf
 Police,  Deputy  Cammussioncr  and
 others  which  amounicd  to  ms  uppic-
 priation  This  case  "५  registered  tindc:
 Crime  No  7  of  975  (tide  file  of  the
 Director  of  Vigilance  Ant:  Corruption,
 Madras)  No  actiwwo  hac  been  taken
 cn  that  Shr  Sheno:  m.v  please  be
 transferred  and  fuither  action  ह ल  the
 matter  may  be  taken

 MR  DEPUTY-SPEAKFR  =  Indivi-
 dual  cases  ike  this  shou'd  not  be
 brought  on  the  floor  of  the  House

 SHRI  K  MAYATHEVAR  There  1s
 a  big  fraud  commiticd  by  the  pol.ce

 ficers  I  have  sent  complaints  to  the
 Prime  Mimister  ani  Home  Minister
 They  also  replied  to  my  complaint
 Therefore,  ;t  shoulg  be  amy  estigated
 We  are  lawyers  We  69५9  the  law
 The  accused  are  Hoads  ७६  tne  Depart-
 ments  of  Investigation  I  request  the
 Home  Department  ६2  investigate  and
 transfer  him  somewhere  Leg;  in-
 vestigation  in  this  case  may  kindly
 he  made

 Regarding  Salem  Stee’  Piunt  the
 Central  Governmznt  has  sanctioned
 Rs  3  crores  wheress  the  actual  re-
 quirement  is  Rs  20  crores  The  pre-
 sent  sanction  of  a  sum  of  Rs  %  crores
 amounts  to  giving  pop  corn  to  &
 hungry  elephant.

 Geni,  Dis.  and  D.Gs.
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 There  78  one  Censorrhip  Officer,
 Shri  Venkataraman  (Interruptions)

 MR  DEPUTY-SPEAKER  ]  am
 saymg  these  individua)  cases,  espe-
 ciallv  of  officers,  sho  rd  not  be  brought
 on  tne  floor  of  the  House  In  spite  of
 W.rnings  you  are  gomg  on  lke  8
 steam  engine

 SHRI  M  R  LAKSHMINARAYA-
 NAN  (Tindivanam)  व  thank  you  for
 givinz  Me  an  oppo  tunity  to  speak  m
 this  House

 The  Budget  tor  Tamilnadu  hag  been
 Liesented  by  an  efheient  and  experi-
 enced  Finance  Mimuister  Shri  C
 Subramamiam  I  1s  the  bust  one  ever
 presented’  having  taken  care  of  all
 sections  of  the  people  in  the  State  I
 congratulate  hem  for  presenting  such  a
 well  balanced  budget

 The  taxatior  proposals  wil  effect
 the  affl.ent  section  of  the  people  who
 can  flurd  to  pay  these  taxes  Regard-
 ing  the  outlay  anc  other  things  the
 previous  spcakers  spoke  and  enlighten.
 ec  the  Membrrs  of  this  House  I
 eidcise  tne'r  views,

 Coming  to  the  point  that  there  are
 ceitain  problems  which  came  up  after
 the  proclamation  of  Presiacnty,  :  Va
 I  would  enlighten  the  House  I  would
 request  the  Vumste:  to  kindly  see  that
 these  things  are  removed  Sir  the
 coUlecuion  of  ‘oan  arrears  is  a  big  pro-
 blem  m  our  St.te  Last  \ear  there
 Was  urought  This  year  there  was
 sirplus  production  The  Government
 have  stopped  procuring  paddy  Now
 the  people  are  finding  it  very  wificuit
 to  pay  off  their  loan  arrears  The
 Government  officials  while  trying  to
 collect  the  loan  arrears  are  actually
 harassing  the  people  there  and  it  is  the
 poor  people  there  who  are  affected.
 Mr  Viswenathan  said  that  they  have
 even  removed  pumpsets  If  pumpsets
 afe  removed  yn  this  manner,  how  can
 they  continue  their  agricultural  opera-
 fons?  This  is  a  very  important  thing.
 I  know  thus.  If  people  wanted  to  pay

 t
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 in  instalments  they  were  told  that  it
 will  not  be  accepted  unless  it  is  paid
 in  full;  they  refuse  to  accept  them
 saying,  we  have  President’s  rule,  g0
 and  ask  the  President,  go  and  ask  the
 Prime  Minister  etc.  This  is  the  state
 of  affairs  there.  This  is  the  sort  of
 things  which  are  happening  in  the
 state.  This  should  be  looked  into.  If
 people  really  want  to  pay  in  instal.
 ments  they  should  be  allowed  to  do  so
 ang  this  should  he  accepted.  Instead
 of  that  the  officials  remove  things  from
 their  houses.  I  can  tell  you  about  one
 ease.  An  agriculturist  was  manufac-
 turing  jaggery.  He  took  loan  and  he
 had  to  pay  back  that  money  to  the
 Government.  The  officials  went  and
 asked  him  for  that.  He  said,  please
 give  sometime,  my  sugarcane  will  be
 converted  into  jaggery  and  as  soon  as
 I  sell  that,  I  will  pay  you  off.  But  they
 did  not  accept  that  proposal.  They
 removed  the  machinery  that  was  with
 him.  If  such  sorts  of  things  are  going
 on  I  do  not  know  how  these  people  are
 going  to  collect  their  money  at  all,  and
 will  these  not  ruin  the  poor  people?

 The  prices  of  paddy  in  Tamil  Nau
 hag  been  reduced  by  5  rupees  per
 quintal  after  the  Presidential  rule.  It
 is  really  a  very  sad  state  of  affairs  in
 the  State  becauge  the  people  think  that
 the  Central  Government  is  trying  to
 suppress  the  poorer  sections  and  weak-
 er  sections  in  the  State.  This  has  to  be

 looked  into  because  this  price  was
 fixed  by  the  former  Government,  over
 and  above  the  Central  pool  price  and
 people  sold  their  produce.  Only  the
 weaker  people  in  the  State  could  not
 sell  it.  The  State  Civil  Supplies  Pur-
 chasing  Centres  were  opened  only  re.
 cently.  Only  the  rich  people  who
 could  influence  the  Civil  Supplies
 authorities  have  already  sold  their  vro-
 duce  and  it  is  only  the  poorer  sections
 who  have  not  sold  the  produce.  Now
 the  price  is  reduced;  procurement  is
 stopped.  Hence  the  poorer  sections  do
 not  find  any  outlet  to  sell  their  pro-
 duce,  These  things  have  to  be  looked

 ’
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 into  and  some  sort  of  relief  should  be
 given,

 Now,  Sir,  purchase  of  paddy  was.
 completely  stopped  by  the  Government
 as  well  as  by  the  traders  and  the
 position  has  come  to  &  standstil®
 People  are  not  in  a  position  to  seit
 their  produce  which  they  have  already
 harvested.  They  find  it  difficult  and
 this  is  something  which  must  be  im-
 mediately  looked  into  and  something.
 should  be  done  in  this  direction.

 In  our  State  ॥7  sugar  factories  are
 there  out  of  which  l0  are  in  the  hands
 of  joint  stock  companies.  Ever  since
 dual  price  policy  came  into  operation,
 they  were  not  paying  proper  price  to
 sugarcane  growers.  In  1973-74  season
 Tamilnadu  Government  fixed  price
 to  he  paid  by  all  factories.  Almost  ail
 factories  have  accepted  the  price  and
 paid  except  four  factories  in  private
 sector.  This  information  was  giver
 to  me  in  the  House  in  reply  to  my
 question.  When  I  raised  supplement.
 ary  question,  I  was  told,  it  is  the  State
 Government  which  hag  imposed  this
 price  and  they  should  enforce  this
 price.

 Now,  the  State  Government  is  direct-
 ly  under  our  Administration.  We
 should  take  up  the  matter  and  see  that
 the  growers  in  these  four  factories  get
 a  fair  price.  I  shall  give  you  a  amalk
 example  to  make  my  position  clear.
 There  is  une  small  factory  at  Padalam
 and  one  at  Mundivampakkam  within
 a  range  of  70  miles.  While  the  price
 at  the  Padalam  factory  is  at  Rs,  136/-
 the  Mundiampakkam  factory  has  paid
 only  at  Rs.  91.60.  You  have  to  see
 there  is  a  glaring  difference  of  Rs
 44.40  -in  one  area  the  price  is  at  Rs.
 436  and  in  the  other  area  it  is  at  Rs.
 91.60.  Why  should  there  be  so  much
 of  difference,  I  am  not  able  to  under-
 stand.  Even  the  Government  has  fixed
 the  price  at  Rg,  04  for  Mundiyabak-
 kam  factory,  but  they  refuse  to  pay
 this  price.  So  many  representations
 WEre  sent  to  the  State  Government  as
 wel]  aa  the  Central  Government  but
 the  Stale  Government  puts  the  blame
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 ह.  the  \lentre  while  the  Centre  on  the
 State  Government.  The  State  Govern-
 ment  8५98  that  they  do  not  have  the
 powers,  the  Central  Government  alone
 bas  got  the  power.  Now  that  the  State
 is  unda,  the  Central  Admunistration  I
 would  request  the  hon.  Minister  for
 Finance  to  take  up  this  matter  persor-
 ally  and  see  to  it  that  this  injustice  5s
 removed.

 Furthermore,  the  State  Government
 has  already  recommended  nationalsa-
 tion  of  Lhese  ten  factories  under  a  joint
 sector  sompany.  I  do  not  know  what
 has  happened  to  it.  I  had  put  a  ques-
 tion  gloul  this—when  the  State  Gov-
 ernmer  ह ज  has  recommended  national: Be
 tion  of  these  sugar  factories,  why  has
 not  the  Central  Government  taken  any
 decision?  Many  times  I  raised  this
 point  ever  in  the  Consultative  Con-
 mittee  and  ut  other  forums.  It  was
 saiq  th:t  the  State  Government  might
 take  it  over  and  acquire  the  factory
 This  wis  what  the  Minister  for  Agri-
 culture  oimself  said.  व  would  request
 the  Mirister  for  Finance  to  tuke  a
 decision.  Sir.  I  am  not  one  for  nation-
 alisatior  of  everything.  But,  wherever
 thepeop  ९  do  not  carry  out  the  schemes
 frameq  by  Government  or  do  not  re
 flect  the  views  of  the  Government
 then  they  should  be  nationalised  defi-
 nitely.  This  should  be  looked  into  ana
 I  request  the  hon,  Minister  for  Finance
 again  te  take  necessary  action  in  this
 direction.

 Finally.  the  State  Government  and
 also  at  the  national  level  the  agri-
 cultural  wages  are  nxed  at  Rs.  6.  On
 what  basis  has  this  Rs.  8/.  been  fixed
 —I  want  to  know  that.  Sir,  the  agri-
 cultural  labourers  do  not  get  work
 throughout  the  year;  this  is  only  a
 seasonal  work  and  as  some  of  the
 former  speakers  said  they  only  have
 work  for  720  days.  I  want  to  know
 whether  they  get  any  provident  fund
 or  gratuity  or  any  othe  benefits.
 Sir,  we  want  to  banish  the  poverty
 from  this  country.  Why  should  they
 not  get  at  least  what  the  class  IV
 employees  get?  They  should  get  a
 minimum  wage  of  Rs.  0  a  day.  These
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 are  things  which  our  beloved  Prime
 Minister  wants  to  implement  through
 her  20-Point  Economic  Programme.
 We  have  removed  the  Government
 which  was  not  in  line  with  the  in.-
 plementation  of  20-Point  Programme.
 Now,  we  should  see  that  these  poor

 people  are  given  a  good  relief,

 I  thank  you  very  much  for  giving
 Me  ‘Ng  Opportunity  to  speak  here.

 SHRI  B.  V  NAIK  (Kanara):  Mr.
 Deputy-Speaker,  Sir,  I  shall  confine
 myself  to  the  State  of  Tamil  Nadu
 not  knowing  the  detai!s  about  it.  As

 a  Southerner,  I  deem  it  a  privilege  tu
 take  part  in  this  debat2  on  the  bud-
 get  of  Tamilnadu  I  think  the  Fi--
 ance  Mnnister  presented  a  bvaget
 which  shows  a  very  heavy  loss  of  re-
 venue  to  the  State  on  account  cf  the
 imposition  of  prohibition.  Of  course,
 it  has  been  Jaid  down  in  the  Direc-
 tive  Principles  of  State  Policy  that
 the  losses  incurred  by  the  State  Gov-
 ernment  during  the  year  1974-75,  to
 the  General  Revenue  was  to  the  tung
 of  Rs.  56  crores.  If  the  revenue  in-
 crease  had  been  kept  up,  it  would
 have  brought  in  a  revenue  of  abnut
 Rs  80  crores  during  ‘1976-77.  I  think
 it  was  unwise  and  unstatesmanlike  oa
 the  part  of  the  previous  Government
 to  have  scrapped  prohibition  before

 a  comprehensive  all-India  Prohibition
 Policy  on  th’s  vexed  question  is  evoly-
 ed.  (Interruptions).  Perhaps  my  hon.
 frieng  who  interrupted  me  has  got  a
 twelve-point  cock-tail  formula!  I  am
 not  going  into  the  morals  of  it;  I  am
 only  trying  to  sce  the  economics  of  it
 What  would  have  been  otherwise  2
 sort  of  surplus  budget  of  a  substantial
 extent  hag  gone  into  a  deficit.

 Now,  I  come  to  the  next  point  re-
 garding  inter-State  relationship  in
 regard  to  the  sharing  of  waters  of
 the  riv2r  Cauvery.  Political  compul-
 sions  hig  in  the  past  made  the  two
 State  (Governments  or  more  parti-
 cularly  the  three  State  Governments
 of  Kerala,  Karnataka  and  Tamil  Nadu
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 to  take  some  impossible  pesttres,  It
 ‘ag  complicated  further  by  the  fact
 that  there  wus  a  government  belong-
 ang  to  the  party  of  comrade,  Smt.
 Parvathi  Krishnan  ana——~—

 AN  HON.  MEMBER:  How!

 SHRI  8.  V.  NAIK:  She  ig  married
 in  Kerala.  I  know  mote  details.—--
 the  Government  of  DMK  in  the  State
 of  Tamil  Nadu  and  our  Government
 in  the  State  of  Karnataka.  Under  the
 President’s  rule,  I  think,  this  long-
 standing  decade-olq  question  of  the
 sharing  of  the  Cauvery  waters  will  be
 settled  for  the  satisfaction  of  all
 parties,

 As  far  as  the  finances  of  the  State
 are  concerned-ag  stated  in  the  Budgct-
 it  hag  been  very  much  re-inforced  by
 the  voluntary  disclosures  as  the
 largest  number  of  smugglers  who
 have  been  absconding  in  this  country
 are  to  be  found  from  the  State  of
 Madras,

 Lastly,  Sir,  if  you  can  bear  repeti-
 tion  of  one  point  may  say  that  it  is
 not  only  the  question  of  Salem  but  it

 ‘is  also  the  question  of  Hospet  and
 Vizag.  In  the  budget  allocations
 during  the  year  976-77—as  has  also
 been  painted  out  by  some  other  hon.
 Members—not  even  a  naya  paisa  has
 been  provided.  Unless  it  is  provided
 in  the  twohundred  and  cdd  crores  of
 budget  of  steel  Authority  of  India,  I
 think,  there  has  been  no  ailocation.
 This  needs  to  be  locke’  into  and  sym-
 pathetically  considered.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Mr.  Deputy  Speaker  Sir,  it  is  a
 pleasant  coincidence  that  Mr.  Subra-
 maniam  who  had  the  opportunity  of
 controlling  the  finances  of  the  then
 Madras  State  for  ten  year  has  to
 shoulder  the  responsibility  to  present

 the  budget  and  control  the  finances  of
 Tami]  Nadu  for  some  time  to  come
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 The  very  pleasant  feature  of  the  bud-
 get  is  the  emphasis  given  to  the  ,
 point  programme  and  its  implementa-
 tion,  It  is  true  the  deficit  of  Re,  12.33
 crores  because  of  the  capital  expen-
 diture  has  gone  up  to  Rs,  18.64  crores.
 Without  adding  much  more  extra
 duties  and  taxes—-which  is  the  only
 way  to  increase  the  revenue~-he  has
 confined  to  the  available  revenue,  He
 has  laid  much  emphasis  on  drought
 relief.  We  all  witnessed  and  know
 how  the  people  of  Tami)  Nadu,  espe-
 cially  the  neighbouring  districts  of
 Kerala,  had  gq  ‘reat  suffering  ef
 drought.  There  vas  not  a  drop  of
 water  to  drink  or  to  feed  the  cattle
 heads,  He  has  laid  special  erphasis
 for  some  kind  of  relief  for  drought
 stricken  districts  of  tiis  State.

 In  this  connection,  I  would  rake
 an  appeal  to  him  about  one  point.
 He  is  well  aware  that  drought  relief
 funds  had  been  co  lected  by  the  erst-
 while  Government,  A  huge  amount
 has  been  collected.  There  is  a  lot  of
 complaints  in  the  distribution  of  the
 funds.  I  do  not  want  to  mention
 names,  But  I  would  appeal  to  him  to
 look  into  whether  the  funds  have  been
 properly  utihsed  or  not,  and  sec  that
 they  are  properly  utilised.

 35.06  hrs.

 Then  there  is  the  drmking  water
 problem  in  Madias  City  I  often  go
 to  Madras  City.  I  know,  the  drinking
 water  problem  there  is  the  biggest
 problem  the  City  faces.  The  hon.
 Minister  has  made  a  provision  of
 Rs  i  crore  for  supplying  Krishna
 water  to  the  City,  He  has  also  given
 thought  over  it,

 In  this  connection,  I  want  to  make
 a  mention  of  the  Veeranam  Project.  I
 do  not  want  to  go  into  details.  He
 himself  admitted  that  it  is  counter-
 productive  and  has  created  problems.
 I  do  not  want  to  mention  names  or
 the  incident  of  the  suicide  af  a  con.
 tractor  and  a  lot  of  other  things.  The
 only  thing  I  want  to  emphasise  is  that
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 come  he  shouid  re-examine  the  whole
 project  and  see  whether  it  can  feed
 ‘water  to  Madras  City,  even  though
 many  misdeeds  had  been  comnitted  by
 the  erstwhile  Government,  as  for  ins-
 tance,  corruption  in  the  Corporation  of
 Madras  and  other  affairs  etc.

 ‘There  is  another  important  thing  in
 the  Budget.  Shri  Viswunathan  was
 happy  because  of  the  fact  that  medi-
 cal  check-up  for  students  had  been
 provided  in  his  district.  I  would  make

 a  suggestion  here.  This  facility  is
 given  only  for  four  districts  in  the
 Budget.  There  are  74  districts  in  the
 State.  Medical  check-up  of  students  is
 a  necessary  thing.  80  I  would  zppeal
 to  the  Minister  to  see  thst  this  facility
 is  extended  to  all  the  districts  so  that
 students  get  proper  care  and  proper
 medical  check-up.

 SHRI  6.  VISWANATHAN:  It  is  for
 aij  the  districts.

 SHRI  VAYALAR  RAVI:  Here  only
 four  are  mentioned.

 The  hon.  Minister  mentioned  about
 the  educational!  standards.  Once  upon
 a  time  we  were  i  prcud  that  people
 from  Kerala  and  Tamil  Nadu  were
 able  to  infiltrate  into  different  sections
 of  Indian  society  and  get  employed  in
 different  areas.  Unfortunately  now  in
 Tamil  Nadu-—if  my  friends  there  will
 pardon  me  for  saying  so—they  have
 confined  themselves  to  8  water-tight
 compartment  in  regard  to  their  educa-
 tional  system,  It  has  closed  its  doors
 for  the  future  generations,  for  peopie
 to  go  to  even  Meghalaya.  Bombay  or
 Delhi,  because  of  the  lack  of  proper
 education,  due  to  which  they  cannot
 speak  the  language  of  people  outside
 the  State.  The  hon.  Minister  has  em-
 phasiseg  the  need  to  improve  the
 standard  of  eduation  in  Tamil  Nadu
 educational  institutiens.  I  hope  this
 wil)  provide  opportunities  for  the

 younger  generation  to  earn  their
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 bread  outside  Tamil  Nadu  Ly  the  pro-
 vision  of  better  education.

 About  medical  colleges  I  want  to
 say  this—Sir  kindiy  de  not  stare  at
 me

 MR,  DEPUTY-SPZAKER:  I  am  ap-
 preciating  your  point;  I  am  not  star-
 ing  at  you.

 SHRI  VAYALAR  RAVI:  Fortunate-
 ly,  once  upon  a  time  people  were
 proud  to  go  to  Madras  and  study  in
 the  medical  colleges  or  the  Loyala
 College  or  the  Presidency  College,
 which  were  prestize  institutions.
 Today,  [  am  sorry  t)  say—-I  am  not
 blaming  anybody—they  do  not  heep
 up  that  tradition  which  produced  men
 like  Krishna  Menon,  other  men  of
 letters  and  others  once  upon  a  time.

 I  wil  give  8  vevent  example.  A
 friend  of  mine  told  me  that  he  receiv-
 ed  a  cheque  of  Rs,  15,000  back  because
 his  candidate  could  not  get  admission
 in  a  medical  colleye.  At  least  they
 are  honest  to  that  extent.  The  stan-
 dard  of  medica}  colieges  has  gone
 down,  Students  are  selected  not  on
 the  basis  of  merit  o;  standard,  Even
 thirg  class  candidates  are  taken  in  the
 medical  colleges.  They  are  going  te
 deal  with  the  lives  of  you  and  I.  This
 is  unfortunately  the  system  which  has
 developed  in  the  last  few  years.  While
 mentioning  it  in  the  Budget,  I  hope
 the  Minister  will  take  steps  to  improve
 the  standard  of  tice  medica}  colleges
 also.

 Then  for  houses  for  the  Harijana,  a
 provision  of  Rs,  59  lakhs  has  been
 made.  I  think  this  is  imsufficient  for
 the  purpose.  I  do  not  know  the  statis-
 tics,  how  many  houses  and  house  sites
 have  been  given  to  Harijans  Perhaps
 Shri  Viswanathan  or  Shrimati  Krish-

 may  be  knowing  and  may  be
 able  to  say  how  iaany  houses  have
 been  given  to  Harijans,  But  Govern-
 ment  should  give  more  facilities  and
 more  money  shoulg  be  provided  for
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 the  distribution  of  houses  to  Harijans
 because  they  are  the  poorest  of  the
 society,  Therefore,  I  hope  this  provi-
 sion  of  Rs,  50  lakhs  चपा  be  improved
 upon.

 Coming  to  slum  clearance,  much
 propaganda  has  been  made,  statues
 had  been  erected.  buildings  had  Leen
 named  after.  Very  good!  But  I  am
 proud  to  say  that  it  was  during  the
 time  the  late  Shri  Kamaraj  and  when
 Shri  C.  Subramaniam  was  leading  the
 finances  of  the  State  for  a  long  time,
 that  the  basic  foundation  of  a  sound
 industrial  development  and  a_  stable
 economy  was  laid  in  Tamil  Nadu.  We
 see  this  because  we  often  visit  the
 State.  It  is  on  the  foundation  that  has
 been  so  built  that  other  Ministries
 have  flourished.  Unfortunately,  in  the
 Jast  five  or  six  years,  there  have  not
 been  anv  new  industries,  in  the  pri-
 vate  or  public  sector,  which  have
 come  up  which  could  be  counted  even
 on  one’s  fingers,  which  have  provided
 more  employment.  I  only  understand
 that  the  money  which  has  flowed  out
 of  this  foundation  but  earlier  has
 been  lavishly  spent  and  looted  in  other
 ways.

 One  more  point.  This  is  about  what
 transpired  im  the  question  hour  this
 morning,  Shri  Lakshmmarayan  made
 a  very  important  point,  Some  em-
 ployees  now  use  the  President's  rule
 to  malign  the  central  government.  A
 section  of  the  employees  has  been
 brainwashed  by  DMK  and  they  are
 utilising  Emergency  for  harming  the
 people  and  to  harass  people;  they  say:
 this  is  President’s  rule,  this  is  emer-
 gency,  be  careful.  That  is  to  create
 the  negative  effect,  I  want  the  hon
 Minister  to  take  serious  action  on  this
 kind  of  negative  attitute  so  that  this
 is  not  repeated  With  regard  to  re-
 tirement  of  officers,  you  will  be  sur-
 prised  that  an  honest  person,  known
 to  me,  son-in-law  of  a  former  mints.
 ter  of  Madras  State,  a  veteran  freedom
 fighter  of  my  State,  died  due  to  heart
 attack  within  three  days  of  being
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 compulsorily  retired.  He  was  an
 honest  officer  and  the  only  crime  was
 that  he  was  g  Molayalee...  «(Inter~ ruptions).  I  have  many  cases  like  that.

 I  can  challenge  anybody  to  prove,
 Retirement  has  been  done  without  any
 justice.  Then  the  next  point  is,  that
 you  will  be  surprised  to  know,  30  per cent  tax  is  imposed  by  the  state  gov-
 ernment  on  ayurvedic  medicine,  sales
 tax.  It  is  impossible  to  sell  ayurvedic
 medicines,  This  point  has  to  be  con-
 sidered  by  the  hon,  Minister,  Lastly, in  the  electricity  board  there  are  a  lot
 of  complaints  of  corruption.  The  hen.
 Minister  should  take  steps  to  stop  this
 corruption.  We  are  supplying  electri-
 city  to  Madrag  State  and  do  not  lose
 it  to  the  corrurt  elements  there.  Last-
 ly,  one  word  of  praise  to  you  and  me,
 because...

 MR.  DEPUTY-SPEAKER:  Me?  I  do
 not  deserve  any  praise.

 SHRI  VAYALAR  RAVI:  You  will
 appreciate  the  service  done  by  the
 Vellore  Christian  Medical  College.
 That  hospital  has  done  great  service.
 But  they  were  attacked  and  Mr.  Vis-
 wanathan  had  to  court  arrest  to  pro-
 tect  them?  The  hon  Prime  Minister
 visited  that  hospital  and  spent  more
 than  three  hours;  it  was  a  gracious  oc-
 casion  to  show  that  the  Government
 of  India  will  protect  the  institution
 from  the  atrocities  of  anybody.  With
 those  words.  I  support  the  budget.

 MR.  DEPUTY-SPEAKER:  I  have  a
 request  from  three  hon.  Members  of
 the  CPI  to  give  them  two  minutes
 each,  Of  course  I  cannot  accommo-
 date  all  of  them  but  it  being  thu
 women's  decade,  I  give  the  crown  to
 Mrs  Parvathi  Krishnan  for  five
 minutes.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore);  Mr.  Deputy-
 Speaker,  I  am  grateful  to  you  for  giv-
 ing  me  a  few  minutes  to  say  a  few
 words  on  the  Budget.  Within  these
 five  minutes  I  want  to  refer  speci-
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 fically  to  one  or  two  points.  I  want
 to  draw  the  attention  of  the  hon.
 Minister  to  an  extremely  important
 thing  in  Tamil  Nadu  today,  namely,
 the  continuing  drought  conditions,
 there  should  be  a  long-term  perspec-
 tive  for  irrigation  schemes  for  ensur-
 ing  drinking  water  and  other  sup-
 plies.  I  do  not  see  a  reflection  of  that
 kind  of  thing  in  this  budget.  For
 instance,  we  are  told  that  there  is
 going  to  be  a  hydel  project,  Pandiyar-
 Ponnabil  which  would  be  taken  up.
 But  what  about  the  irrigation  scheme?
 Why  should  it  not  be  started?  If  you
 take  up  only  the  hydel  scheme,  what
 are  you  going  to  do  with  the  irriga-
 tion  project,  for  a  very  large  area
 depends  on  that  irrigation  project
 and  it  is  included  in  the  drought
 prone  area.  This  is  something  seri-
 ous  and  the  irrigation  project  should
 also  be  taken  up.

 Then  there  is  the  question  of  sup-
 port  price  and  the  procurement  price
 for  the  levy  paddy;  since  many  hon.
 Members  already  have  referred  to
 it,  I  do  not  want  to  repeat  it.  I  sup-
 port  those  points.  There  are  iwo
 specific  matters.  The  hon.  Minister
 himself  knows  an  area  which  is
 known  for  its  hosiery  products  and
 when  the  DMK  came  to  power  they
 imposed  a  high  sales  tax  on  that
 product;  with  the  excise  duty  and  a
 high  sales  duty  the  hosiery  industry
 had  been  adversely  affected  and  they
 are  unable  to  complete  in  the  tradi-
 tional  markets  in  Calcutta  and  Bom-
 bay,  whera  such  a  sales  tax  does  not
 exist  on  hosiery  products.  Why  is
 there  no  provision  in  the  budget  to
 give  relief  to  these  people?  Why  has
 not  the  hon.  Fimance  Minister  taken
 steps  to  set  right  the  distortion
 that  has  come  up  in  the  economy  of
 Tamil  Nadu  during  the  DMK  rule?
 Perhaps  it  might  mean  cutting  into
 something  and  mopping  up  certain
 revenues.  I  go  not  see  any  reference
 in  his  speech  to  the  various  arrears
 that  are  yet  to  he  collected.  All  the
 mal-administration  that  is  going  on
 in  the  Sales  Tax  Department  and  in

 Genl,  Dis.  and  2.65.
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 the  Entertainment  Tax  Department,
 to  which  Mr.  Viswanathan  referred,
 should  be  set  right  immediately.  We
 should  get  an  idea  of  how  much
 more  money  we  can  expect  from
 these  Departments.  This  is  not  con-
 sidered;  but  you  are  only  going  in
 for  the  traditional  things  and  you  are
 not  giving  relief  to  these  sections
 such  as  Ayurvedic  practitioners,  to
 those  sections  who  are  being  pena-
 lised  and  being  neglected  and
 harassed  by  the  erstwhile  Sfate  Gov-
 ernment.  When  you  have  dismissed
 the  DMK  Ministry  for  their  acts  of
 mal-administration,  apart  from  all
 Other  charges,  your  first  budget
 should  at  least  reveal  to  us  in  what
 way  you  are  going  to  overcome  thesa
 distortions  and  mal-administration.

 Lastly,  I  would  like  to  emphasise
 once  again  on  the  great  importance
 of  setting  up  the  Implementation
 Committees  at  all  levels  because  it
 is  those  distortions  that  have  come
 in  the  way  of  administration,  because
 of  those  distortions  that  the  atrocities
 are  being  committed  by  the  police
 even  today.  The  distortion  is  there
 in  the  Excise  Departrnent  where  in
 spite  of  the  prohibition,  a  lot  of  boot-
 legging  is  going  on  anda  lot  of
 hanky-panky  is  going  on,  if  I  may
 use  the  phrase.  To  set  right  these
 things,  you  want  our  full  co-cpera-
 tion.  Fuller  co-operation  can  only
 come  through  the  setting  up  of  those
 committees  where  you  will  have  re-
 presentatives  of  those  organisations
 end  parties  which  have  supported  the
 Emergency  and  the  20-point  pro-
 gramme.  Why  do  we  support  them?
 It  is  because  we  think  tt  is  correct
 and  because  of  that  we  will  also  help
 in  finding  out  the  ways  and  means
 to  get  rid  of  the  obstacles  that  are
 holding  up  the  progress  of  Tamil
 Nadu.  We  will  give  our  fullest  co-
 operation  to  the  positive  proposi-
 tions,  There  is  no  point  of  just  hav-
 ing  an  Advisory  Committee  of  the
 Members  of  the  Parliament.  We  are
 all  constituency-minded,  if  I  may  say
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 80,  It  is  only  at  the  grasg  root  level
 that  this  can  be  done,  because  when
 you  have  those  representatives  who
 have  their  fingers  on  the  pulse  of  the
 people  every  hour  of  the  day,  if  you
 atart  with  your  Committees  at  this
 level,  then  certainly  it  will  percolate
 and  you  will  come  with  a  positive
 proposition,

 Thank  you  very  much,  Sir,  for
 having  given  me  an  opportunity  to
 speak  and  for  whatever  has  been  left
 out,  I  will  write  to  the  Minister  and
 I  hope  he  will  try  to  do  some  further
 improvement  on  the  Tamil  Nadu
 budget,

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  Mr.
 Deputy-Speaker,  Sir,  I  particularly
 appreciate  the  points  made  by  the
 lady  Member  just  now.  I  wish  I  had
 the  time  to  go  into  the  various  de-
 tails  of  all  the  financial  aspects  and
 also  other  administrative  aspects  in
 Tamii  Nadu  and  be  in  a  position  to
 present  a  much  rnore  balanced  bud-
 get.  if  I  may  use  the  word,  Unfortu-
 nately,  the  time  was  short  and  I  had
 to  make  the  best  of  this  short  time
 I  thought  the  first  priority  will  have
 to  be  given,  particular  y  in  present-
 ing  the  budget.  to  push  up  the  deve-
 lopment  trmpo.  That  38  why  within
 this  short  time,  I  tried  my  best  to  see
 that  the  plan  investment  figure  was
 considerably  mcreased  from  Rs.  77.0
 crores  to  Rs,  20I.0  crores.  We  have
 also  tried  to  deploy  this  amount  of
 Rs.  20.0  crores.  particularily  to  the
 priority  sectors.  Some  of  the  Hon'hle
 Members  were  kind  envugh  to  refer
 to  my  having  been  the  Finance  Mi-
 nister  for  ten  years  in  the  erstwhile
 Madras  State.

 28.i6  hrs.

 {Sarr  C.  M.  Srepven  in  the  Chair]

 A  reference  was  also  made  to  the
 formulation  of  the  third  plan  in
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 which  I  had  the  privilege  of  parti-
 cipating.  In  every  plan—the  first,  the
 second  and  the  third—we  gave  pri-
 ority  tn  power  generation.  As  a
 matter  of  fact,  as  Finance  Minister
 at  that  time,  ff  I  may  recall  the
 figures,  at  feast  one-third  of  the  plan
 investment  was  in  the  power  sector.
 So  much  so  power  was  always  in
 surplus  and  it  was  on  that  basig  that
 the  industrial  development  took  place
 in  that  State.  Unfortunately,  after
 that  Madras  went  into  evil  days  and
 instead  of  continuously  being  sur-
 p'us,  it  became  one  of  the  chronic
 deficit  States  in  power.  Sometimes
 that  was  even  00  per  cent  cut.  But
 unfortunately  the  shortage  wus  con-
 verted  into  a  vested  interest.  With
 better  management  they  could  have
 managed  with  &  smaller  cut  of  5  or
 20  per  cent,  but  the  expert  advice
 given  was  not  heeded  to.  They
 squandered  the  resources  in  a  few
 months  and  again  there  was  a  larger
 dcficit  of  40,  50  or  70  per  cent.  As
 5007  us  the  advisers  took  over,  we
 wanted  that  the  State  Ely  ‘<ity
 Board  shoulg  be  set  in  order.  There
 are  ]  lakh  persons  employed  in  the
 State  Electricity  Bowg  anid  on  assess-
 ment,  it  was  found  that  24,000  of
 them  are  surplus  and  70  needed,
 They  have  used  the  Electricity  Board
 for  providing  for  their  own  men,
 whether  their  serviees  ४९०76  needed
 or  not.  Perhaps  their  services  were
 needed  elsewhere  for  their  party
 purpo-es  und  they  were  employed  in
 the  Flectricity  Board.  If  that  is  the
 sort  of  administration  we  had,  you
 can  ‘well  imagine  the  consequences.
 It  is  a  very  technical  subject  and  the
 Chairman  of  the  State  Electricity
 Board  should  have’  the  competence
 to  know  the  various  technical  and
 administrative  aspects  of  power  ge-
 neration,  transmission  ad  distrihu-
 tion.  We  had  a  very  distinguished
 man  ag  the  Chairman  of  the  State
 Electricity  Board  there—Mr.  Appa~
 dorai,  who  is  even  now  an  interna-
 tionally  recognised  electrical  engi-
 neer.  After  him,  they  started  eppoint-
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 ‘eg  the  IAS  officers.  I  have
 wething  against  them,  bu;  if  they
 were  allowed  ६6  continue  for  &  rea~

 ‘aonable  time  to  understand  the  tech-
 wicalities  and  administer  them,  it
 would  have  been  something.  But
 there  were  8  Chairmen  in  9  years!  If
 there  was  any  complaint  from  any
 party  man,  the  Chairman  was  _re-
 moved.  How  can  we  have  any  worth-
 while  administration.  One  of  ithe
 Chairmen  was  there  for  2  years.  So,
 the  others  must  have  been  there  only
 for  one  year  or  even  less.  Some
 Thambi  went  and  complained  to
 Anna  and  immediately  the  Chairman
 was  changed!  That  seems  to  have
 been  the  pattern  not  only  in  the
 Electricity  Board  but  in  other  cases
 also.  It  will  be  interesting  to  inves-
 tigate  why  every  Chairman  was  ie-
 moved,  but  not  here.  I  am  sure  in
 Other  forums  it  will  be  investigated.
 What  is  important  now  73  to  see  that
 We  are  not  ‘starved  for  power  in  that
 State,  Apart  from  politica,  power,
 unless  yOu  have  this  power,  you  can-
 not  have  industrial  development.
 That  is  why  we  have  tried  to  give
 some  importance  to  power  genera-
 tion  in  this  Plan.  As  against  Rs.  4l
 crores  an  ‘1975-76,  we  have  allotted
 Rs  70  crores  for  ‘1976-77,  Naturally.
 the  resources  for  hydio-electric  pro-
 jects  are  very  limited,  That  is  why
 we  are  taking  up  this  Pandryar-
 Punnampuzha  scheme.  It  is  not  that
 we  are  tnmindful  of  the  irrigation
 potential  there,  which  can  be  made
 avaiable  to  Tami]  Nadu.  I  am  sure
 that  this  scheme  would  not  stand  in
 the  way  of  taking  the  water  for  trri-
 gation.  In  fact,  when  I  go  to  Madras,
 I  shal]  है  into  it  in  greater  detail  and
 try  to  f-d  out  whether  this  hydro-
 electric  project  should  be  taken  up
 immediatly,  or  whether  we  should
 first  negotiate  with  the  Kerala  Gov-
 ernment.  And  I  am  sure  the  hon.
 lady  Member  would  be  of  some  use
 in  that  regard.  I  would  try  to  see.
 ,.,.UInterruptions)  Of  course,  their

 help  is  always  there;  but  more  than
 that,  the  help  of  our  hon  lady  Mem-

 Genl,  Die,  and  D.Gs,
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 ber  is  much  more  important.  There-
 fore,  I  shall  certainly  try  to  look  into
 this  aspect  and  to  find  out  a3  to  how
 to  deal  with  this  situation.  Then,
 irrigation  is  naturally  another  im-
 portant  aspect;  and  we  were  claim-
 ing  that  we  have  almost  exhausted
 all  the  rivers.

 SHRIMATI  PARVATHI  KRISH-
 NAN;  That  is  why  I  had  preferred
 ground  water.

 SHRI  C.  SUBRAMANIAM:  I  said,
 al’!  the  rivers;  I  did  not  say,  ground
 water.  But  here  and  there,  there
 were  small  rivulets  on  which  also,
 during  the  DMK  regime.  they  have
 constructed  a  few  more  irrigation
 projects  and  on  that  basis,  the  sur-
 plus,  whatever  surface  water  re-
 sources  were  available  within  the
 State.  had  already  been  exhausted.

 SHRI  K  GOPAL.  What  about  the
 Noyyal  project?

 SHRIMATI  PARVATHI  KRISH-
 NAN:  What  about  the  mo  ernisation
 of  the  canals?

 SHRI  C  SUPRAMANIAM:  I  am
 coming  to  that.  Therefore,  if  we  have
 to  get,  apart  from  utilizing  to  the
 best  <dvantaze—to  which  I  shall  pre-
 sently  refer—more  water  for  irriga-
 tion  purposes,  it  has  to  be  done  only
 or  the  basis  of  having  the  coopera-
 tion  and  Lelp  of  the  adjoining  States,
 particuiarly  of  Kerala  Apart  from
 Pandivar-Punnampuzha,  I  am  _  told
 that  there  are  quite  a  few  other
 schemes.  When  g  particular  river  4s
 in  a  particular  State.  priority  will
 have  to  be  given  to  the  requirements
 of  that  particular  State.  It  is  on'y
 about  the  surplus  water  that  we  cao
 even  dream  of  Therefore,  on  thu!
 basis,  we  should  study  whether  any
 surface  water  could  be  diverted,  as
 we  did  divert  in  the  Parambikulain
 project  which  is  one  of  the  mighty
 projects  where  we  have  tunnelled  the
 western  ghats  and  diverted  the  west-
 flowing  river  towards  the  east,  to
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 irrigate  thousands  of  acres,  80,  there
 also,  for  the  purpose  of  completing
 gome  of  the  projects  that  are  uncom-
 Pleted,  the  small  and  medium  pro-
 jects,  we  have  now.  given  Rs.  2.4
 crores  as  against  Rs.  72  crores.  In
 this,  there  js  a  significant  sum  allott-

 ‘ed  for  the  modernization  scheme,  mo-
 dernization  of  the  existing  ancient
 ayacuts.  The  Kaveri  delta  scheme  is
 one  of  the  ancient  ayacuts  there,  but
 unfortunately,  it  is  linked  with  the
 Kaveri  dispute.  As  a  matter  of  fact,
 veverybody  should  be  interested  in
 modernizing  that  system,  so  that  more
 water  would  be  available,  but  unfor-
 tunately  even  Mysore,  ie,  Karnataka
 had  objected  to  the  modernization
 programme,  even  though  as  lower
 tiparians,  we  can  certainly  not  «affect
 the  flow  above  us;  but  still,  even
 this  ha,  been  objected  to.  And,
 therefore,  it  is  at  a  standstill  There-
 fore,  apart  from  taking  to  Kerala
 and  trying  to  gct  fresh  water.  we  wil]
 have  to  come  to  some  agreement  with
 Karnataka  as  quickly  as  pcrsible.  I
 am  glad  that  the  hon.  Member  Mr.
 Naik  had  made  a  very  relevant  point.
 Now  that  there  are  propitious  cir-
 cumstances,  it  should  be  possible  for
 us  to  come  to  an  agreement.  A;  a
 matter  of  fact,  the  first  statement  I
 had  made  as  the  Planning  Minister
 “was  in  regard  to  these  inter-State
 tiver  disputes.  We  are  fighung  a:  if
 we  are  different  nations.  As  a  matter
 of  fact.  what  does  it  matter  if  a  few
 million  acreage  of  water  goes  to  one
 ‘State  or  another?  We  will  have  to
 take  a  national  look.  If  only  we
 approach  this  from  the  national  poimt
 of  view—but  in  regard  to  the  aya-
 cuts  which  have  already  been  deve-
 loped  it  ‘certainly  cannot  be  stopped;
 that  oespect  will  have  to  be  kept  in
 mind—and  go  into  the  merits  of  the
 dispute,  I  have  no  doubt  that  the
 three  States  concerned,  viz  Kerala,
 Tamil  Nadu  and  Karnataka-—Karna-
 taka  and  Tam]  Nadu  being  fhe  ma-
 jor  shares.  but  Kerala  is  also  in  the
 picture,  because  a  portion  of  the
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 waters  of  Kaveri  passes  through  Ke-
 rala,  at  least  tributaries  go  through
 Kerala  alseo—will  be  able  to  find  a
 meeting  point.  Therefore,  we  have
 to  come  to  an  agreement  as  quickly
 as  possible  and,  on  that  basis,  take
 up  the  modernisation  scheme  of  the
 Kaveri  Delta,  for  which  the  Wortd
 Bank  has  already  committed  funds.
 Unfortunately,  for  the  Irst  six  -or
 seven  years,  even  though  funds  have
 been  committed  by  the  Wor'g  Bank,
 it  has  not  been  possible  to  take  up
 the  modernization  schema  So,  we
 have  to  pay  some  attention  to  this,

 As]  have  already  said,  after  deal-
 ing  with  the  developmental  aspecta,
 which  has  to  be  done  before  the  bud-
 get  is  finalised,  naturally  we  are  now
 engaged  in  removing  the  cobwebs
 that  have  come  into  existence  in  the
 administration.  Unfortunately,  as
 was  pointed  out  by  my  colleague.
 Shri  Alagesan,  the  whole  system  has
 fot  into  dwarray,  to  put  it  mildly,
 whether  you  take  the  executive  or
 even  the  judiciary.  We  are  in  the
 very  sad  plight,  shameful  plight,  that
 even  the  highest  amongst  the  judi-
 ciary  has  to  take  leave,  because
 there  is  some  investication  auuinst  it.
 This  is  the  state  of  affairs  to  which
 we  have  becn  reduced  in  a  State
 which  had  the  highest  reputation
 with  regard  to  efficiency  on  inte
 grity  of  administration.  A  High
 Court,  which  had  the  highest  reputa-
 tion  in  the  country,  has  been  reduced
 to  such  a  sorrowful  plight  The  at-
 mosphere  in  the  academic  institutions
 has  been  completely  spoiled.  So  far
 as  professional  institutions  are  con~
 cerned,  as  had  been  pointed  out  by
 Shri  Ravi,  admissions  ete  have  not
 been  on  the  basis  of  merit,  but  com-
 pletely  on  extraneous  considerations,
 I  need  not  say  what  those  considera-
 tions  are.  Those  matters  are  under
 enquiry  and  I  am  sure  many  of  them
 would  come  into  the  open.  77  this
 process,  the  standard  has  been  com-
 pletely  shattered.
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 The  pohce  administration  has  aslo
 been  completely  demoralsed  I  have
 been  given  a  lst  of  transfers  that
 have  taken  place  at  the  district  level,
 inspector’s  level  and  sub-inspector's
 level,  on  flimsy  grounds,

 ed  against  them.  This  is  how  it  has
 I  have  a  very  interesting

 information  in  connection  with  the
 transfer  of  a  police  officer,  which  I
 am  passing  on  to  the  House  as  an
 information  There  were  two  meet-
 ings  organised  in  the  same  place  The
 first  meeting  was  by  the  ADMK  and
 the  second  by  the  DME  It  was
 found  that  there  was  less  crowd  in
 the  DMK  meeting.  Since  it  was  sup-
 posed  to  be  the  responsibility  of  the

 that  work  properly,  that  police  officer
 ‘was  immediately  transferred!

 DR.  KAILAS  (Bombay  South):  A
 very  clamic  example  has  been  cited

 how  things  have  been  done,  There-
 fore,  the  officera  have  been  complete-
 ly  Sresteated.  Sti,  I  like  to
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 will  have  to  be  identified,  and  they
 will  have  to  be  weeded  out.

 Many  complaints  have  been  made.
 Hon  Shri  Kalyanasundaram  was  mak~
 ing  some  allegations,  various  Members
 are  making  allegations  that  the  beha-
 viour  of  some  of  the  police  officials  38
 not  tolerable  even  under  Premdent’s
 rule  I  am  sure  there  38  bound  to
 be  room  for  complaint  because  the
 whole  thing  cannot  change  overnight,
 and  we  are  in  the  process  of  seeing
 that  the  administration  is  put  on  its
 rails.  Therefore,  I  would  plead  with
 them  that  they  should  not  immediately
 jump  to  the  conclusion  thaf  it  is
 not  possible  for  us  to  manage  the
 situation  and  to  mend  matters.  This
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 ‘The  her  point  which  the  ion,

 lady  Marhber  mate  ie  certainly  worth
 consideration  Can  the  officers  by
 themselves  bring  about  this  tranefor-
 mation,  Gr  shovld  there  be  popular
 participation,  people's  parficipetion,  for
 this  purpose?  That  will  also  have
 to  be  teken  into  account  but  at  the
 date  time  I  would  Hike  to  sirike  a
 note  of  caution  in  this  We  should
 not  again  repeat  what  had  happened
 during  the  DMK  regime  I  hear  some
 disturbing  news  that  those  who  were
 going  with  red  and  black  border
 tewels  are  not  gong  with  tricclour
 towels  and  dong  what  was  being  done
 before  Therefore  political  parties,
 particularly,  m  the  present  junc{ure
 will  have  to  set  up  codes  of  «and  ict
 for  themselves  Otherwise,  the  same
 story  will  be  repeated  Removing  just
 black  and  red  and  substituting  it  with
 tricolour  ig  not  going  to  bring  about
 anew  situation  This  we  will  have
 to  keep  in  mind  On  this  occasion  |
 would  like  particularly  to  :mpress  uron
 my  own  partymen  that  in  this  rer
 pect  they  should  try  to  set  an  exam
 ple  ‘Then  certamJy  we  can  tell  others
 that  this  is  the  restraint  that  we  have
 put  upon  ourselves  and,  therefore,
 they  should  also  put  a  restraint  on
 thelr  party  members  I  hope  and
 trust  that  particularly  the  hon  ‘Viem-
 bers  coming  from  Tamil  Nedu  be
 longing  to  my  party,  will  take  this
 to  their  organisational  level  ind  see
 thut  we  set  an  example  for  others  to
 follow  as  far  as  this  is  concerned

 The  other  question  is  about  the  Par.
 Nameniary  Advisory  body  I  am  sure
 ft  would  be  set  up  soon,  and  I  would
 plead  with  my  colleague,  the  Home
 Minister  who  is  ‘there,  that  it  should
 tmeet  ag  early  as  possible,  giving  an
 opportunity  for  Ihe  hon  Merbers  to

 their  various  points  of  view
 and  also  to  ventilate  fhe  grievances.
 Naturally,  the  officers  also  would  be
 Prevent  arid  that  would  be  perhaps  the

 [ebinning
 of  popultir  participation.

 ‘to  whit  should  be  deed  at  fiie
 Mate  and  diftricl  fevel,  perhaps  we
 can  discuss  it  in  that  boily  once  it  ts

 constraints.  So,  by  our  popular  parti-
 cipation  those  actions  w’

 "aati
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 gary  should  not  be  This
 ts  also  something  which  we  will  have
 to  be  kept  in  mind,  because  papular
 participation  means  sometimes  there
 may  not  be  a  unanimity  of  approach,
 that  should  not  become  a  block  for
 taking  further  action  on  this

 Therefore,  thig  78  what  I  want  to
 fell  the  hon  Members  that  we  have
 just  made  a  beginning  for  this  purpose
 seeing  that  things  become  better
 in  Tam}!  Nadu  The  results  cannot  be
 achieved  overnight  But  as  far  as  I
 am  concerned—not  only  because  ]  am
 the  finance  Minister  of  India,  Lut  as
 &@  person  belonging  to  Tamil  Nadu

 I  want  to  give  the  hon  Memixrg  an
 assurance  in  my  personal  capacity,
 that  I  shall  try  to  do  my  best  to  see
 that  Tamil  Nadu  regains  its  pre-e
 nent  postion  among  the  States  All
 the  hon  “embers  have  expiessed
 concern  ubout  Salem  Steel  Plant  As
 a  Maticr  of  fact,  |  do  claim  that  this
 project  stulted  when  I  was  in  the  Mad.
 Tras  Slate  Therefore  J  had  some
 sort  of  attachment  to  this  project  This
 ws  naw  being  considered  at  the
 highest  level  and  the  hon  Members
 belonging  to  Tami}  Nadu  have  gone
 and  made  representations  to  the  Prime
 Minister  also  Let  us  hope  that
 favourable  decisions  will  be  faken
 and  those  decisions  wilt  also  be  taken
 as  early  as  possible  Beyond  that,  I
 am  sorry  I  am  not  in  a  position  to
 give  further  a¢surance,  as  far  as  that
 is  concerned  I  am  ४860  apatt  from
 being  8  Minister,  coming  frorh  ‘Tatil
 Nadu  I  will  also  strive  along  with
 you  to  see  that  thiv  project  comes  to
 fruiion

 SHRI  RAQHUNANDAN  LAL  BLA
 TIA  (Amritest}:  You

 jets  the  बोधन
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 SHRI  0,  द  ALAGESAN;  But  you
 @bould  not  be  inhibited  because  you
 come  from  that  State.

 SHRI  0.  द  ALAGESAN:  But  you
 think  fhat  I  would  like  to  take  more
 time,

 AN  HONOURABLE  MEMBER:
 Neiveli.

 GHRI  C.  SUBRAMANIAM:  That  is
 ‘one  of  the  projects  under  consideration.
 Perhaps  that  is  the  only  source  from
 which  we  could  generate  more  elec-
 tricity  for  the  State.  Therefore,  that
 ig  also  being  looked  into  (Inierrup-
 tions).  Simply  because  I  did  not  ans.
 wer  those  things  it  does  not  rmean
 that  they  are  not  being  looked  into.

 I  Heard  hon.  Members  referring  to
 taxation  proposals.  They  would  not
 tet  me  go  without  making  a  statement
 with  regard  io  the  taxation  measures.
 ‘We  have  carefully  analysed  the  reaz-
 tions  to  the  Budget  proposals  in  the
 Press,  among’  various  Associations
 and  from  the  public  in  Tamil  Nadu.  I
 have  also  taken  note  of  the  comments
 expressed  by  Hon’ble  Members  on  the
 floor  of  the  House.  Against  this  back-
 ground,  I  have  decided  tn  make  the  fol-
 lowing  concessions

 It  has  been  represented  that  the  in-
 crease  in  Motor  Vehicles  Tax  on  mofus-
 sil  services  8  on  the  high  side.  This
 increase  from  4  paise  to  5  paise  was
 made  by  the  D.M.K.  Government.  Now,
 faking  advantage  of  that,  naturally  this
 giveg  more  money  to  the  operators.  I
 thought  something  should  come  to  the
 Treasury.  It  is  only  on  that  basis  that
 we  have  levied  tax  We  have  also
 made  some  calculations.  We  are  only
 talking  one-third  of  the  extra  money
 that  they  would  be  getting.  But  still
 having  regard  to  what  we  have  dune
 for  the  Express  Services,  we  have  de-
 cided  that  the  tax  per  seat  per  quarter
 on  Mofussil  Services  will  be  reduced
 from  the  proposed  leve)  of  Fs.  225  to
 Re.  215,  Cinterruptions)  Accordingly,
 the  incresse  of  Mofussil  Services  will
 be  कत  20  per  cent  as  in  the  case  of
 Express  Services,
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 The  proposed  commercial  crop  cess
 On  grapes,  sugar  cane,  plantains,  coco-
 nut,  betelvines  and  turmeric  will  be
 reduced  from  Rs,  25  to  Rs.  20  per  acre.
 The  proposed  commercial  crop  cess  on
 tobacco,  chillies,  irrigated  cotton  and
 irrigated  groundnut  will  be  reduced
 from  Rs.  5  to  Rs.  2.5  per  acre.

 The  estimated  loss  in  revenue  as  a
 result  of  these  concessions  will  be
 about  Rs,  2  crores  in  a  year.  The  hon.
 Members  will  appreciate  that  these  are
 substantial  concessions  considering  the
 difficult  financial  position  that  we  face
 in  Tamil  Nadu  and  the  imperative  need
 to  find  resources  for  increasing  the  in.
 creased  Plan  outlay  of  Rs.  20l  crores  in
 ‘1976-77.

 I  am  sure,  the  hon.  Members  are
 aware  of  the  threat  which  the  DMK
 gave,  not  now,  even  much  earlier  that
 they  would  see  no  other  Government
 will  function  which  succeeds  them.
 They  have  made  it  in  a  systematic
 manner,  giving  up  aS  many  resources
 to  the  revenues  as  possible  and  making
 as  many  commitments  as  possible  for
 extra  expenditure,  not  for  dcevelop-
 mental  expenditure.  Unfortunately,  we
 are  in  that  sorry  state

 Coming  to  prohibition,  Rs  60  crores
 were  bemg  collected  by  the  Govern.
 ment.  These  Rs  60  crores  were  given
 by  the  people  apart  from  what  they
 paid  for  liquor  as  such.  What  I  am
 trying  to  collect,  out  of  Rs.  60  crores
 only  a  paltry  sum  of  Rs.  70  crores.
 Therefore,  from  the  community  which
 has  been  henefited  to  the  extent  of
 Rs.  60  crores,  I  am  just  trying
 to  take  only  to  the  extent  of  Rs.  0
 crores,  I  am  sure,  7  we  only  make
 a  proper  assessment,  somefhing  more
 also  could  be  done  But  there  is  very
 little  time  for  that.  Perhaps,  it  will
 be  the  responsibility  of  somebody  else
 to  do  it.  I  leave  thai  responsibility  to
 thase  who  will  be  coming  to  power.  I
 think,  it  is  my  duty  to  do  the  best  for
 Tamil  Nadu  and,  for  developmental
 purposes,  to  have  at  least  this  amount
 of  taxation.



 हामी,  Die.  and  D.Ga,
 and  DSGs

 MR.  CHAIRMAN:  If  the  House
 agrees,  I  shall  put  all  the  cut
 motions  together  to  the  vote  of  the
 House.

 HON.  MEMBERS:  Yes,

 MR.  CHAIRMAN:  I  put  all  the  cut
 motions,  No,  to  25,  to  the  vote  of  the
 House.

 All  the  cut  motions  were  put  and
 negatived,

 MR  CHAIRMAN:  The  question  is:

 “That  the  respective  sums  not  ex-
 ceeding  the  amounts  on  Revenue  Ac-
 count  and  Capital  Account  shown  in
 the  third  column  of  the  order  paper,
 he  granted  to  the  President  out  of
 the  Consolidated  Fund  of  Tamil  Nadu
 to  defray  the  charges  that  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1977,
 in  respect  of  the  heads  of  uemands
 entered  in  the  second  column  thereof
 against  demands  Nos.  to  57.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  respective  supplemen-
 tary  sums  not  exceeding  the  amounts
 on  Revenue  Account  and  Capital
 Account  shown  in  the  third  column  of
 the  order  paper,  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  Tamil  Nadu  to  defray  the
 charges  that  will  come  in  course  of
 payment  during  the  year  ending  the
 $lst  day  of  March,  1976,  in  respect  of
 the  heads  of  demands  entered  in  the
 second  column  thereof  against  :—

 Demand  Nos,  1,  4,  9  to  12,  १4  to
 28,  30  to  39,  4l  to  45,  48  to  53  and
 55  to  57,”

 The  motion  waa  adopted
 cme Hes
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 TAMIL  NADU  APPROPRIATION
 BILL,  ‘1870*

 THE  ‘MINISTER  OF  ZINANCE.
 (SHRI  C.  SUBRAMANIAM):  I  bag  to
 move  for  leave  to  introduce  a  Bill  to
 authorise  payment  and  appropriation
 of  certain  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Tamil  Nadu  for  the  services  of  the
 financial  year  ‘1976-27,

 MR,  CHAIRMAN.;  The  question  is:

 “That  leave  be  granted  to  intro.
 duce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 the  State  of  Tamil  Nadu  for  the  ser~
 vices  o  {the  financial  year  1976.77."

 The  motion  was  adopted

 SHRI  C.  SUBRAMANIAM:  I  intro~
 ducey  the  Bill  |  beg  to  movet:

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  State  of  Tamil  Nadu
 for  the  services  of  the  financial  year
 1076-77,  be  taken  into  consideration.”

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain

 sums  from  and  cut  of  the  Consoll-
 dated  Fund  of  the  state  of  Tamil
 Nadu  for  the  services  of  *be  franctal
 year  1976-77,  be  taken  in*?  ००३5
 Geration,

 The  motion  was  adopted.
 Gazette  of  India  Extraordinary,

 ‘Fintroduced/Moved  the  recommendation  ay  iT,  session
 section  2,  dated  243-76,


